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The Lolc Sabha met at Eleven of the
Clock

fMR Speaker m the Chair]
ORAL ANSWERS TO QUESTIONS 

fBT=ft«r *rc*n*u

«r° fefit wm 
fafir zr? 5r t r  ^  ?qrr fa

( * ) % Sfapi *  fipgrif
^  W lfy t lR ift  ?PTT
^ t̂ut fiptn sftr

(st) ft# r  snrro ^
* ^ t % ftariNrft ^  wr fjrcfa
<rra *fr t fr  5* *  far ?rf

fam arqrr ’

The Minister of Law (Shri A. K.
Sen): The information is not readily
available I understand that it is 
being collected by the Election Com
mission and will no doubt be included
in its report on the General Elections

«ft «ro m ° A m  sim r

#  *WT ffT+R 5T J3[ SR?
fr*TT 7 Jrfe gT, rft feRT 7

Shri AJL Sen: As I have already
said, the necessary information is 
being collected and will be included
in the report of the Election Commis
sion on the General Elections

Shri Shrae Narayan Du: May I
know by what tune it is expected the 
report of the Election Commission 
will be submitted in this regard?

4434
Shri A. K. Sen: It is difficult for

us to fix a time or to anticipate it
within a particular time, but I have
no doubt the Election Commission 
will do it as early as possible.

Some Hon. Members rose—
Mr. Speaker: Hon Members will

wait for the Election Commission's
report

Election Petitions
4*

['Shri Radha Raman:
I Shn Bhakt Darshan:

*2M I ®hrl Bibhuti Mishra:
* j  Shri N. R. Munis&my.

I Shri Radheylal Vyas:
[_ Shri Tangamani*

Will the Minister of Law be pleased 
to lay a statement showing

(a) the number of election petitions 
filed after the general elections of
1957, Party-wise and State-wise,

(b) the principal grounds of these 
election petitions, and

(c) the number of cases disposed of
by the election tribunals so far’

The Minister of Law (Shri A. K.
Sen)* A statement containing the 
necessary information is laid on the

• Table [See Appendix I, annexure 
No 62]

Shri Radha Raman: May I know if
it is a fact that there is considerable 
delay in appointing tribunals and 
whether some cases relating to the
1952 General Elections are still pend
ing and, if so, what is then number9

Shri A. K. Sen* Well, we have no
information as to whether any applica
tion relating to the General Elections
of 1952 is still pending But it is true
that last time there were certain com



plaints regarding delays m the dispo
sal of election petitions, and the mat
ter was duly brought to the notice of 
the Election Commissioner I under
stand that all possible steps are being 
taken this time to see that the elec
tion petitions are disposed of as early 
as possible

Shri Radha Raman: In the statement 
it is mentioned that the total number 
of election petitions filed party-wise is 
not readily available May I * know 
how long it will take to get this infor
mation and whether the provision 
about the need for speedy disposal of 
these cases has been brought to the 
special notice of the authorities so 
that delay is avoided in the matter9

Shri A. K. Sen: I do not know what 
special authonties the hon Member 
has in view The only authorities are 
the Central Government and possibly 
the election tribunals 1 have no 
doubt that the election tribunals have 
been instructed to dispose of then 
work as early as possible So far as 
the other matters are concerned, I 
shall make enquiries again as to when 
the necessary information wi'l 
available and I shall certainly place it 
before the House as soon as I can

Shri Tyagi: In the matter of appoint
ment of election tribunals, has care 
been taken tc soe that Judges who 
have cast their votes m a particular 
constituency do not sit in judgment 
on an election petition which ensues 
from that constituency''

Shri A. K. Sen: This should form
the subject of a separate question, bul 
I have no doubt that the Election Com
mission is taking that fact into consi
deration.

fcrofii fa *  A z,? =* gar

itrr̂ ST s«rr £ 7w sw t t o  £
?wpt ?rr wt vt- ttt? 7

Shri A. K. Sen: The hon Member
ought to remember that it is not for 
the Government to give any directions 
to the Chief Election Commissioner
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who is independent under the Consti
tution and functions independently. 
We can only convey to him such 
request of the House as the House 
may wish me to convey.

Shri Kasliwal: Under the Represen
tation of the People Act it was gene
rally a District Judge who was to be 
appointed as election tribunal But 
we understand that m several cases a 
High Court Judge has been appointed 
as election tribunal May I know in 
how many cases a High Court Judge 
has been appointed as election tribu
nal’

Shri A. K. Sen: As far as I know, 
in regard to election petitions relating 
to the election of Members who have 
been appointed as Ministers, the Chief 
Election Commissioner thought it 
advisable to appoint ex-High Court 
Judges m view of the importance 
attached to the particular petitions 
concerned

Shri A. S. Sarhadi: Mav I know
whether it is a fact that the Election 
Commission has issued a direction to 
the election tribunals to finish the dis
posal of the election petitions within 
a period of six months'?

Shri A. K. Sen: I am not awara, but 
it would, I think, bo highly, improper 
to give any such direction, speaking 
as a lawyer Bul I am sure that the 
necessity of speedily disposing of the 
cases pending before the election tri
bunals has certainly been brought to 
the notice of the election tribunals

Shri Tangamani: The number of 
election petitions filed this year is 
given as 470 May I know how it com
pares with the number of election 
petitions filed during the 1952 General 
Elections’

Shri A. K. Sen: It is not possible for 
me to say off-hand But I will cer
tainly answer it if a separate ques
tion is asked

Shri Mohamed Imam: Is it not a fact 
that in many cases District Judges 
have been appointed to the election 
tribunals?

1957 Oral Answer# ^ 3̂



8hri A> K. Sen: It is so. District 
Judges must be appointed. Otherwise 
where would we have officers with 
judicial training7

Marking System of Voting
- j .

Shri Keshava:
•801.  ̂ shri Vajpayee:

^Shri B. S. Murthy:
Will the Minister of Law be pleased 

to state.

(a) whether it is a fact that the 
Election Commission of India is seek
ing to introduce a more economical 
and new system of voting by way of 
the votei recoi ding his vote on a single 
paper and all votes being dropped 
into a single box,

(b) whether this maikmg system of 
voting has been put into practice m 
any bye-election, so far. and

(r) if so with what suciess’
The Minister of Law (Shri A. K. 

Sen): (a) Yes Sir
(b) Not yet
(c) Does not anse
Shri Keshava: May I know whether, 

apart from the State of Mysore, this 
practice of recording votes by way of 
marking has been in vogue at any 
time in anv place m India9

Shri A. K. Sen: It lb difficult for me 
to answer it off-hand, but it is certain
ly true that this practice was preva
lent in the State of Mysore for some 
time past Hon Members will recol 
lect that there was an all-parties con
ference with the Chief Election Com
missioner in August-September last 
year where it was decidcd that this 
novel system should be tned out for 
bye-elections as far as possible after 
the General Elections

Shri C. D. Pande: May I know if 
the Government thinks it proper that 
such a vital decision should be left to 
the Election Commission and not come 
before Parliament for its vote*
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Shri A. K. Sen: As I have already 
said, it must be left to the Election 
Commission, under the Constitution. 
But nevertheless the Chief Election 
Commissioner took good care before 
deciding upon the introduction of the 
system by convening an all-parties 
conferencc which met on the 30th of 
August and 1st of September, last 
year

Shri Tyagi: Why was Pail lament
not consulted9

Shri A. K. Sen: If hon Members
desire that this view of the House 
should be conveyed to the Chief Elec
tion Commissioner, it will be done

Shri Keshava: Sir, there should be 
a half-an-hour discussion on this

Shrimati Tarkeshwari Sinha: If
there are m India today large sections 
of people who do not know to read 
or write and in view of the fact that 
there is adult suffrage, may I know 
how. Government is going to overcome 
in five years the difficulties of voters 
who do not know to lead or write’

Shri A. K. Sen: It is difficult to
agree to the assumption

Shrimati Tarkeshwari Sinha: It is
not an assumption, he may look into 
the statistics

Shri A. K. Sen: She started by say
ing “If” etc, and it is certainly an 
assumption But I am afraid I can
not agree with all the assumptions. 
But, we shall be quite willing if the 
House desires to have a discussion on 
this matter

And may I add this. Sir’  I am just 
now reminded by my colleague, Shn 
Morarji Desai, that this system has 
been prevalent in the State of Bom
bay also for some time

Shri Keshava: What is the amount 
of money that the Government is 
likely to economise as a result of this 
change’

Shri A. K. Sen: It is difficult to esti
mate the actual quantum of economy 
which will be achieved, but there is 
no doubt that it will bring about a 
considerable economy m the expenses.

Oral Answers 443$22 JULY 1957
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Mr. Speaker: Let me proceed to the 
next question

Shri Dmppt: May we have a dis
cussion on this subject9

Mr. Speaker: A half-an-hour discus
sion is not raised like this Hon 
Members will kindly look into the 
rules

Shri Vajpayee: My name is there m 
the question, but I have not been 
allowed to put a supplementary ques
tion

Mr. Speaker: The hon Member did 
not get up

Shri Vajpayee: I did
Mr. Speaker: Then there is the

other remedy I shall call the persons 
in whose names the question stands 
before I call upon other Members, 
because I do not notice some of them 
getting up and I do not call them I 
■hall certainly call every of these hon 
Members

Shri Naushir Bharucha 1 don't think 
it is necessary There is often a long 
list of questions

Mr. Speaker: I will be guided by the 
circumstances of the case It is not 
sun inflexible rule

Malabar Special Police
+

fSltri Narayanankutty Menon:
J Shri A. K. Gopalan:
^Shri Bibhntl Mlshra:

Will the Minister of Home Affairs 
be pleased to state

(a) whether the Malabar Special 
Police has been sent to the Naga Hills 
to deal with the situation there,

(b) what are the facilities provided 
for these forces,

(c) whether proper medical aid and 
other necessities are provided, and

(d) whether these policemen are 
entitled to compensation, pension etc 
to their next of kin in case of casual
ties?

The Minister of State in the Minis
try «f Home Affairs (Slurl Datar): (*)
At the request of the Assam Govern
ment, units of Armed Police have 
been deputed from some States to 
assist the State Government in dealing 
with the situation in the Naga Hills

(b), (c) and (d) Adequate provi
sion has been made in regard to these 
matters eg  personnel are entitled to 
40 per cent of pay as deputation 
allowance, free rations at military 
scale, free medical facilities etc

Shri Narayanankutty Menon: When 
the Malabar Special Police is recruit
ed. is there any condition attached 
that they are bound to serve beyond 
the State of Madras7

Shri Datar: There are such usual 
conditions whenever such special 
police are recruited

Shri Narayanankutty Menon: In
this case when the members of the 
Malabar special police are recruited 
is any condition attached to their 
appointment order that they are liable 
to serve beyond the State of Madras7

Shri Datar: This is what they have 
to do

Shri Hem Baraa: What are the 
casualty suffered by this Malabar 
special police force so far and what 
provisions are made for their families7

Shri Datar: I have not got exact 
figures of the casualties here

f * w : w r  TW r

*0  «w) 

Naval Prise Money
+

• 9 j i *  /S h ri Warrior.
\Shrl Kunlun:

Will the Minister of Defence be 
pleased to state

(a) whether it is a fact that the 
UK Government have allotted a sum



of money as "Naval Prize Money” to 
be distributed among Naval personnel 
in India who served during the last 
World War;

(b) if so, what is the amount and 
when it was allotted, and

(c) whether any steps have been 
taken to distribute the amount among 
deserving ex-services personnel9

The Deputy Minister of Defence 
(Shri Raghuramaiah): (a) No allot
ment has been made, but the Govern
ment of the United Kingdom have 
announced that Prize Money compris
ing of the proceeds of captures made 
■luring the last war which had been 
traditionally granted to the Navy 
would again be so granted

(b) and (c) The combined Indla- 
Aikistan Pool of the Prize Money to 
Oe distributed among Naval personnel 
comes to £1,60,529 approximately 
Fhe United Kingdom Government 
have been requested to release the 
money on receipt of which steps will 
be taken to distribute it among entitl
ed personnel

Shri Warrior: May I know whether 
the list has been already prepared by 
the Government of India to distribute 
this prize money1'

Shri Raghuramaiah. The arrange, 
ment is that as soon as the money is 
received from the U K , the distribu
tion will be made on a certain basis, 
and the basis is that each officer and 
rating entitled to participate will 
receive a share according to rank, rat
ing etc A proclamation has been 
issued under the joint signatures of 
the President of India and the Gov
ernor-General of Pakistan setting the 
manner of claims and indicating the 
authorities to which the claims should 
be sent It has also laid down tb» 
procedure to be followed by the autho
rities dealing with the claim It is 
only after receiving the claims that 
the question of preparing the list 
arises

Shri Warrior: May I know how the 
list is prepared by the Defence Minis
try or the authorities concerned9 What
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are the qualifications necessary for tht 
prize money9

Mr. Speaker: What are the qualifica
tions for a gentleman’s name to be 
included in the list9

Shri Raghuramaiah: The point is 
that this is to be divided among the 
officers and other ratings who belong
ed to the naval forces of undivided 
India and who had performed service 
at sea for a oeriod not less than ISO 
days between 3rd September, 1939 and 
2nd September, 1945 The selection 
will be made out of those who fulfil 
these requirements

Mr. Speaker: 204 Shri H C. 
Mathur Shn Narayanankutty Menon

Shn Narayanankutty Menon: My
name has been tagged on to this ques
tion, but the question I had tabled was 
quite different My question was 
whether there was any proposal to 
implement the recommendations of the 
States Reorganisation Commission 
regarding the transfer and appoint
ment of High Court Judges This 
seems to be quite different Anyway, 
I put the question

Mr. Speaker. I am considering as to 
how best to include all the items so 
that a single question may cover them 
all Or, I shall put down the name 
last, and there may not be a chance 
to put it This is the alternative

Appointment of Judges

f  Shri Narayanankutty Menon:
\  Shn Harish Chandra Mathur'

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Starred Question No 216 on the 
21st May, 1957 and state how many 
appointments of High Court Judges 
have been made during the last two 
years in each State and who among 
those so appointed are residents of a 
state different from that wnere the 
appointment was made9

The Minister of State in the Minis
try of Home Affairs (Shri Datar): A
statement giving the required mforma-
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tion is laid on the Table of the House 
[See Appendix I, annexure No 63]

Shri Narayanankutty Menon May
1 know whether there is any proposal 
before the Government for imple
menting the recommendations of the 
States Reorganisation Commission 
regarding the transfer and appoint
ment of High Court Judges’

The Minister of Home Affairs 
(Pandit G B Pant) The matter has 
already been discusscd here before 
and the Government would like to 
implement that recommendation to the 
extent it is feasible to do so

Shn Narayanankutty Menon May
I know whether there is any time 
limit fixed foi implementing the re
commendations regarding the trans 
fer of the High Court Judges7

Pandit G B Pant No
Shri Mohamed Imam May I knew 

how many Judges have been appointed 
to the High Court of Mysore’

Mr Speaker How does it arise’
Pandit G B Pant I do not know 

whether the question i efers to the 
recent months or to the time that has 
passed since the establishment of that 
High Court

Shri Mohamed Imam It refers to 
recent months

Mr Speaker The question mentions 
“dunng the last two years”, and in 
reply a statement is laid on the Table 
of the House

Pandit G B Pant Two Judges were 
appointed only recently

Shri R. Ramanathan Chettiar May 
I know whether Government will 
consider the cases of lawyers in such 
of those areas which have integrated 
with the adjoining States for appoint 
ment as High Court Judges’

Pandit G. B Pant. If the integrated 
areas under the jurisdiction of the 
particular High Court to which 
appointment is to be made, I think the 
Chief Justice of that place will bear

m mind the needs of the State and 
also the best way of recruiting suitable 
people for the High Court

Shri Keshava May I know the rea
sons for the inordinate delay in the 
appointment of Judges to the High 
Court of Mysore for the past one year 
and more in spite of the fact that 
there are thousands of appeals pend
ing and hundreds of death sentences 
pending confirmation’

Pandit G B Pant I do not know if 
there are hundreds of death sentences 
pending I hope it is not so but the 
delav is due partly to the change in 
the Ministry there The Chief Minister 
who was replaced by another Chief 
Minister some months ago before the 
General Elections was reluctant to 
make any recommendations himself 
The successor did not like to undertake 
the lesponsibility soon after taking 
over charge of that responsible office 
The General Elections intervened The 
local authorities had to give some 
time to the consideration of this 
impoitant matter So it has been 
delaved to some extent but no one 
had been more keen »nd anxious than 
ourselves to see the delav avoided

Shn C D Pande Mav I know if 
Government will tonsidei the desirabi 
litV of transferring the^Xudges who 
hive been appointed from the bar to 
other High Courts than those where 
they have been practising to avoid 
embairassing situations about which 
there are complaints’

Pandit G B Pant I do not see why
there should be any distinction 
between the Judges who have been 
recruited fiom the bar and those who 
have been recruited from the judi
ciary but the principle has been laid 
down by the States Reorganisation 
Commission and that will be kept in 
view and an attempt will be made to 
carry it out to the extent it is feasible 
to do so

Shn m  L Dwivedi* May I know 
whether Government are contemplate 
ing the advisability of creating an All 
India Judicial Service so that the judi
ciary may become uniform and can
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be transferable from one High Court
to another?

Pandit G. B. Pant; There is no such 
proposal before Government at pre
sent.

Shri R. S. Anunngam: May 1 know 
how many High Court Judges have
been appointed so far from among 
Scheduled Castes?

Pandit G. B. Pant: I am not sure if
many have been appointed or if any 
has been appointed—1 hope it will be
possible to do so,—as they have stait- 
ed practice only recently, and perhaps 
have been admitted into judicial ser
vice also only recently But whenever
such an opportunity offers itself, I 
should welcome it

World Bank Loan for Railways
f  Shri Shreet Narayan Das:

| Dr. Ram Subhag Singh:
’205.  ̂ Shri Harish chandra Mathur:

| Shri Pattabhi Raman
j^Shri Raghunath Singh:

Will the Minister of Finance be 
pleased to state.

(a) whethei the World Bank has 
agreed to advance a loan to India this 
yeai for the construction of Railway
projet ti, and

(b) if so, the amount of the loan9
The Deputy Minister of Finance 

(Shri B. R. Bhagat): (a) Yes, Sir
(b ) $90 million

Shri Shree Narayan Das: May I
know the terms and conditions of this 
loan’

Shri B. R. Bhagat: The terms, such 
as the rate of interest and others, are
the usual ones If the hon Member
wants details, I require notice

Shri Pattabhi Raman: May I know
whether the framework of the Second
Plan of the Railways would be ad
hered to, that is to say, whether the
priorities (a) to (f), namely the con
struction of new lines, coaches etc. will
be adhered to, when this amount is 
forthcoming?

Shri B. R. Bhagat: That is too large
a question to be dealt with.

Mr. Speaker: It does not arise strict
ly out of this question, which relates
to the loan from the World Bank.

Shri Gajendra Prasad Sinha: May I
know the probable amount of the loan 
for the four years of the Second Five
Year Plan of the railways’

Shri B. R. Bhagat: That is more than 
I can say I can only say about the 
loan that has been negotiated for and 
signed

Shn B. S. Murthy: May I know
whether this is the fust instalment of
a long-range loan, or whether it is the 
loan only for the time being?

Shri B. R. Bhagat: This is the first 
instalment, I hope we shall get more
loans in the coming years

Shri Sadhan Gupta: May 1 know
the late of inteiest that we shall have
to pay, and the period over which we
shall have to repay the loan9

Shri B. R. Bhagat: The rate of inter
est is 5-5|8 per cent As for the period,
1 am unable to state it now But the 
1 ate is going up, as the years go by.

Shrimati Tarkeshwari Sinha: May
I know the amount of Joan that was 
actually asked for by the Government
of India from the World Bank, and 
the amount that has actually been 
given by the World Bank9 May I 
also know how much of this amount 
came from the contributions made by
the members of the World Bank?

Shri B. R. Bhagat: It is very diffi
cult to say what the amount actually 
asked for was

Shrimati Tarkeshwari Sinha: Why
is it difficult’  Government must have
asked for a certain amount

Shri B. R. Bhagat: The hon Mem
ber should wait for the completion of
the answer and not interrupt in the 
middle

The piocedure for loan negotiation 
is this. The World Bank first sends a 
team, and it has sent more than one
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team to assess the estimated require
ments and the foreign exchange con
tent of the railway programme Then,
our team went there, and after an ela
borate process of negotiations m the
light of the funds available, this 
amount has been determined upon
So, it is not as if we make a demand 
that we require so much That is never
the question

Shri Mohluddin: Is it one of the
conditions of the loan that the equip
ment for which the loan is taken must
be purchased in the U S A ’

Shri B. R. Bhagat: No The equip
ment will be purchased from a num
ber of countries

Lubricating Oils
*206. Shri V. P. Nayar: Will the

Minister of Steel, Mines and Fuel be 
pleased to state

(a) the foreign exchange (in dollars
and pounds separately) involved in 
India’s annual import of lubricating 
oils for each of the last 3 years, and

(b) whether any attempt has been 
made to make India self sufficient in 
this commodity’

The Minister of Mines and Oil (Shn
K. D. Malaviya). (a) These details 
are available from the publication
entitled “Accounts relating to the 
foreign (Sea, Air and Land) Trade
and Navigation of India” An extract
of the relevant details given therein 
is placed on the Table of the House 
[See Appendix I, annexure No 64]

(b) The matter is under constant
examination

Shri V. P. Nayar: I find from the 
statement that the annual import
amounts to about Rs 9 crores I also 
find from the Planning Commission’s 
report that from the process of manu
facture selected by the existing oil
refineries, it seems that there is no
chance of producing them in this 
country in those units May I know'
how Government have viewed this 
situation’

Shri K. D. Malaviya: As I said,
Government are constantly erammiwg 
this question, and it is our desire that 
we should indigenously produce all
types of lubricating oil m our own
country But the difficulty is that the
various types of crude oil that are
needed for specialised lubricating oils
are not imported by the existing oil
refineries For that purpose, a mini
mum quantity which is economical for
the purpose will be needed

The practice just now is that the oil
lefinenes are blending the components
which are imported from outside, and 
then producing the lubncating oil It
does save some foreign exchange for
us But the intention of Government
is to produce all types of lubricating 
oil indigenously in the country, and 
that i& under our examination

Shri V. P. Nayar. May I know 
w hether at the time of the setting up 
of the oil refineries in India, this ques
tion was discussed at the instance of
the Government representatives, or
whether it had been left out to be
pointed out by the Planning Commis
sion’

Shri K. D. Malaviya* I cannot say 
offhand if at that time this question 
was examined or not But we are 
examining this question now It has 
been found that the various types of
crude oil that are needed for such 
specialised lubricating oils are not
being imported, or the imported crude
oil is not suitable for those types of
lubricating oil Therefore, we are
examining this question, and we hope
that soon, when our consumption of
lubricating oil would expand, we shall
be producing it indigenously

Shri Jaipal Singh* The Minister 
stated that for the manufacture of
lubricating oils, crude petroleum had 
to be imported In view of th» fact
that lubricating oils are by-products
after the upper distillations, how does 
the question of importing crude petro
leum for the production of lubricating 
oils arise’

Shri K. D. Malaviya: No All types
of lubricating oils cannot be produc*



ed as by-products from the existing 
crude oils that are being imported by 
the oil refineries There is only one 
refinery, namely the Digboi Oil Refi
nery which is producing a number of 
indigenous lubricating oils, but they 
are simple ones For specialised ones, 
we shall have to get specialised types 
of crude oil 

Shri Jaipai Singh: Is it not a fact 
that it is the same crude petroleum we 
are getting in the Assam oil fields as 
is there in the Burma oil fields’  If 
in Burma, it is used for manufacture 
of lubricating oils, why should better 
qualities of crude petroleum in the 
Digboi oil fields not be used for that 
purpose’

Shri K. D. Malaviya I do not know 
about the information supplied by the 
hon Member, namely that the Burma
oil companies are producing all types 
of lubricating oil in Burma But I 
am making a simple statement name
ly that for various types of specialised 
lubricating oils, specialised types of 
crude oil have got to be imported, so 
that economically and commercially, 
special kinds of lubricating oil will be 
produced here That question is 
under examination of Government, 
and we hope that we shall be produc 
ing some types of lubricating oil soon

Shri Viswanatha Reddy Is it not a 
fact that during last year, a process 
was evolved in India for the produc
tion of certain types of lubricating oil 
from castor-seed oil, and also certain 
types of fuel oils from groundnut oil, 
and if so, may I know whether any 
research has been made in that direc
tion’

Shri K. D. Malaviya I have no 
specific information with me to give 
an answer to this question

Shri Joachim Alva. I find that from 
the USA and UK areas, over Rs 0 
crores worth of oil was imported, and 
only Rs 2-112 crores worth of oil was 
imported from the other areas May 
I know whether Government had 
enquired whether oil was aveilable 
from non-U S A and non-U K areas 
at lower rates and in larger quanti- 
ties’
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Shri K. D. Malaviya: Surely, we 
shall make all enquiries now, with a 
view to see that the minimum 
amount of foreign exchange is involv
ed m this

Shri V. P. Nayar: Do I take it that 
at present no lubricating oil is pro
duced m any one of the oil refineries 
either m the Stanvacs or in the 
Burmah Shells or m the Caltexs, and 
may I know whether while setting up 
these oil refineries, this point was also 
discussed’

Shri K D Malaviya: At present, 
lubricating oils are indigenously 
manufactured only by the Assam Oil 
Refinery at Digboi, and they are pro
ducing some common types of lubri
cating oil The refineries which have 
come later on m Bombay have includ
ed lubricating blending plants m their 
schemes, and they import components 
from abroad and blend the proper 
type of lubricating oil

But in order to produce indigenous
ly all types of lubricating oil, we must 
import certain specialised varieties 
of crude oil into India, which has to 
be, commercially, of a sufficient quan
tity And that is the question that 
we are just examining

Deterred Payment System 

/  Shrl Heda+\  Shrimati Tarkeshwan Sinha:
Will the Minister of Finance be 

pleased to state
(a) whether Government encourage 

deferred payment system for purchas
ing machinery and other equipment _ 
from foreign firms by Indian concerns, 
and

(b) if so, what help or guidance 
Government are rendering to Indian 
firms’

The Depnty Minister of Finance 
(Shri B. R Bhagat) (a) Yes, Sir >

(b) Consistent with the prevailing 
import policy, Indian firms who secure 
acceptable deferred payment terms, 
have a better chance of getting llcen-
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ces than those who do not Govern
ment have under contemplation vari
ous measures to assist importers in 
this behalf including the exemption 
from income-tax, m approved * cases, 
on interest payments on the credits 

Shri Heda: May I know whether
Government have fixed any minimum 
penod for which deferred payment 
would be accepted’

Shri B. R. Bhagat: Usually a penod 
of 5 to 7 years is acceptable 

Shri Heda May 1 know whether 
Government prefer participation bv 
foreign fiims oi this soit of deferred 
payments’

Shri B R Bhagat' We welcome any 
foreign participation which means 
import of foreign capital 

Shrimati Tarkeshwari Smha. May I 
know whether it is a fact that Gov
ernment propose to open a foreign 
exchange fund under the Reserve 
Bank of India in the name of the 
importers who lmpoit machinery or 
goods on deferred payment basis’  
If so, what will be the initial 
operational capital of that fund’

Shri B. R. Bhagat* That is under 
examination bv Government and it is 
too early to give any details 

Shri Thirumala Rao* Under this
policy, do Government permit import 
of sugar machinery for the sake of 
expansion of existing units if the con 
cerned firms secure deferred payment 
terms from the suppliers from a coun
try like Germany’

The Minister of Finance (Shri T. T. 
Krishnamachari) At the present
moment, we are concerned with help
ing co-operative societies to import
machinery In regard to helping sugar 
factories to expand, the matter will 
have to be considered m the light of 
the foreign exchange position that 
exists today 

Shri R. Ramanathan Chettiar: What 
is the rate of interest for this deferred 
payment system charged by the
foreign suppliers’

Shri T. T. Krishnamachari: It varies 
It depends upon the capacity to nego
tiate in the case of a particular mem
ber of a private enterprise

Shrimati Tarkeshwari Sinha: The
hon Deputy Minister has just now 
said that the question of having a 
foreign exchange fund is under consi
deration of Government If Govern
ment approve of this measure, may I 
know whether the fund will be a 
voluntary fund on the part of the im
porters or whether it will be binding 
on the importer  ̂ to deposit money in 
the Reserve Bank’

Shn T. T. Krishnamachari: It
depends upon whether the importers, 
or rather the other party, the foreign
ers who export machinery, want a 
guarantee or not If guai an tee has to 
be provided by the banks in India, 
then I think the scheme of the funa 
will operate

Examination System 
C Shri S C Samanta >

*210 -S Shri M. L Dwivedi
(Shri Shree Narayan Das:

Will the Mmistei of Education and 
Scientific Research be pleased to refer 
to the reply given to Staried Question 
No 201 on the 21st Ma> 1957 and 
state

(a) the number of State Govern
ments that have come forward to 
introduce radical reform m the sys
tem of examination,

(b) which of the States have found 
fault with the proposed changes and 
what are they and

(c) whether any of the State Gov
ernments have intimated their inten
tion to take up the matter immediate
ly’

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr K. L. Shrimali): (a) 
Seven, Madras, Bombay, Kerala, 
Mysore, Madhya Pradesh, Assam, UP 
and Union Territory of Delhi

(b) None
(c) All other State Governments are 

convinced of the necessity of Introduc
ing these reforms and are taking steps 
to do so



Shri S. G. Sunntt: May I know 
whether the plan of the reform of 
examination has been duly formulat
ed in the Centre and sent to different 
institutions7

Dr. K. L. Shrimali: Yes The whole 
proposal was thoroughly examined by 
the University Education Commission 
and the Secondary Education Com
mission, and the Ministry has been 
pursuing the matter further by 
appointing various committees and 
arranging seminars Recently a 
seminar was held at Bhopal, the 
whole question was thoroughly exa
mined there.

?rro
I  f f  5*T sfaTST’ft % SifT 

f t  "PTT ^>J?TT % Tfrr ^T^ft fbr̂ T
^ *rrrr ^ f t  »THr t  ’

tto tto flto srhn^rt jft srrTfar 
tf*ien Tgfa f  5TW
TO t  I *Tt m  f-T <T»ir f t  ’Tr'reTTT 
«Tf?r *T«F*far3r grHY # r r T  
F̂TŜ - *PT f  7j ^TR T^r oflcrr

s t p -  ̂ f g j  gTF- f t
*  jfa n r  f  i #

^  5T7I ̂  fagM TT ?  ?^ 'lT F
WX ? f t  t  -Tt> A *T*T5T?TT §
f f  ^  ?ft %f\r tt«h  ?rnr gr«>ft i

Shri Shree Narayan Das: Arising
out of the answer to part (a), may I 
know whether the reforms that have 
been carried out by various States 
arc of the same standard or there is 
some difference’

Dr. K. L. Shrimali: It vanes 
From the replies we have received 
from the State Governments, objec
tive type of questions are included in 
question papers in certain subjects, 
and the percentage of marks for this 
type varies from 15 in certain sub
jects to 50 Madhya Pradesh has also 
reported that it is assessing the school 
records So it is not possible to say 
that there is uniformity, there is a 
certain difference
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Shri B. S. Murthy: May I know
whether the American system of 
examination, namely, consultipg text
books while answering question 
papers has also been considered by 
the seminar’  If so. what decision has 
been taken thereon’

Dr K. L. Shrimali: We consider all 
systems of examination for evolving 
an Indian avstem of examination

Shri Hem Barua* May I know 
whether radical reform m the system 
ot examination is proposed by way 
of intelligence tests or personality 
evaluation or by both’

Dr K. L. Shrimali* I have already 
said that objective tests will be used

sft Ho m® (Trtai
5P$TTt f t f t  srfW JRTT TJ5T

«To vro *tro 3ft gr
^ f t  f>TT£ f t  A  srr?»»r n

*»rr 1

Fire in Himachal Pradesh Secretariat
*214 Shn Assar. Will the Minister 

of Home Affairs be pleased to refer to 
the reply given to Starred Question 
No 582 on the 29th May, 1957 and 
state

(a) whethei the enquiry into the 
cause of the fire m the Himachal Pra
desh Secretariat has been completed,

(b) if so, the findings of the en
quiry, and

(c) the step\ taken by Government 
against those who were responsible’

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
The investigation has not been com
pleted

(b) and (c) Do not arise
Shri Assar. Is it a fact that there 

have been attempts on two previous 
occasions also to set fire to the secre
tariat’  If so, what precautions were 
taken to foil such attempts’
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Shri Datar: I am not aware of the 
previous attempts This matter is 
under investigation at present

Pandit D. N. Tiwary: May I know 
whether some persons have been 
arrested in this connection, and if so, 
how many7

Shri Datar: Two persons have
already been arrested

TFjtff *  «PT faWTC

«f( £  V H

jfto «o

wo V® ntara*

wr fisrwf ?ht *nrfaw n w jn  ^
5RTR ^  FTr fa

(* )  ifft H U M '?

% f ^ |-< % fa* *FVIT 5T sr?*TT TT5*
f*r>n*i fad*i for ,

(*3T) STĉ ap TT^ *rt aft SHTrftr
e f l '^ w r ^ r s p T ^ ft T n T #  f*w 
swpt fâ fT <5tt f' ?

The Minister of State in the Minis
try of Education and Scientific Re- 

- search (Dr K. L. Shrimali): (a) A
statement is laid on the Table of the 
House [See Appendix I, annexureNo 
65]

(b) Information has Aot been made 
available by the State Governments 
so far

Shri Narayanankutty Menon: From 
the list that is placed on the Table, 
it is seen that no grants have been 
made for the States of Kerala and 
Madras What is the reason for not 
making any grants for these two 
States m the year 1956-57?

included this proposal in their deve
lopment plans

Shri Narayanankutty Menon: May I
know whether it is under considera
tion by Government for making grants 
for the year 1957-58, and, when it is 
likely to finalise7

Dr. K. L. Shrimali: We are waiting 
for the reports from the State Gov
ernments with regard to grants that 
were given last financial year and fur
ther grants will be made as soon as 
the reports are available

Shri Shree Narayan Das: What is 
the basis on which these grants are 
made to the various States and whe
ther the existence of a number of 
libraries in the State is taken into 
consideration while giving these 
grants’

Dr. K. L. Shrimali: In the last Five 
Year Plan the Central Government 
shared 66 per cent of non-recurring 
and 60 to 33-l|3 per cent on the slid
ing scale of recurring expenditure As 
far as I remember, in 1956-57, the 
Central Government shared 66 per 
cent non-recurring and 60 per cent 
recurring for Central, State, District 
and Children’s libraries and 50 per 
cent of the expenditure below district 
level libraries

Shrimati Ua Palchoudhuri: How
much of these grants is used for the 
mobile libraries, if there is a portion 
which is particularly assessed for 
mobile libraries’

Dr. K. L. Shrimali: It all depends
upon the State Governments and the 
kind of proposals they send We 
always consider the proposals sym
pathetically when they come irom tne 
State Governments

Conference of State Chief Ministers

*217 Shnmati Oa Palchoudhuri:
Will the Minister of Home Affairs be
pleased to state

Dr. K. L. Shrimali: Grants were
given in the last financial year to the (a) whether it is a fact that a con
state Governments which had ference of State Chief Ministers under.
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ins Chairmanship was held recently 
in New Delhi;

(b) whether the question of with
drawal of Police security measures in 
respect of Central and State Ministers 
was discussed at that conference, and

(c) if so, the decisions arrived at7
The Minister of State In the Minis

try of Home Affairs (Shri Datar): (a)
to (c). No formal Conference was 
held During the visit of the Chief 
Ministers to Delhf last June for the 
National Development Council, the 
Home Minister took the opportunity 
of discussing with them various mat
ters of common interest including 
security arrangements during Minis
ters’ tours

Shrimati Iia Palchoudhuri: May I 
know if any suggestion was made con
sidering the economic point that has 
been put forth and how much economy 
is expected to accrue with this reduc
tion of police7

The Minister of Home Affairs 
(Pandit G. B. Pant): It is difficult to 
give any exact figures at it concerns 
so many States m India But, it was 
the general view that the security 
arrangements should be reduced to 
the minimum and so also the 
expenditure incurred over them, and 
they should be unostentatious, though 
effective

Shri Shree Narayan Das: May I 
know whether any of these States has 
taken action on the suggestions made 
by the hon' Minister7

Pandit G. B. Pant: Yes; several 
Standing Committee for Basic 

Education
*218. Shri Suiiakar: Will the Minis

ter of Education and Scientific Re
search be pleased to state.

(a) the principal recommendations 
of the Standing Committee for Basic 
Education appointed m 1955 to advise 
the Government on Basic Education; 
and

(b) the number of recommendations 
that have been implemented by Gov
ernment so far?

The Minister of State In the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimab): (a) and
(b). A statement is laid on the Table 
of the House. [See Appendix X, an- 
nexure No. 66]

Shri Snpakar: May I know when 
these two committees, the National 
Institute of Basic Education and the 
All India Council of Elementary Edu
cation were established and may 
know how often these two have met7

Dr. K. L. Shrimali: With regard 
the National Institute of Basic Educa
tion, it is not a committee, it is an 
institution which has been set up by 
the Government of India With regard 
to the All India Council of Elemen
tary Education, the personnel has still 
to be finalised and the Council has not 
yet met

Shri Supakar: May I know whether 
the implementation of bome of the 
recommendations, as given in answer 
to part (b) of the question, has accele
rated the pace of progress of basic 
education in our country7

Dr. K L. Shrimali: Yes, S11 The 
steps that have been taken by Gov
ernment have certainly helped m the 
progress of basic education

Shri Supakar: The Government
have given only the number of recom
mendations that have been imple
mented May I know the recommend ’ 
tions which have not been implement
ed and the reasons therefor7

Dr. K L. Shrimali: There are a 
number of recommendations which 
are meant for the State Governments 
and we have drawn the atten
tion of the State Governments 
to them. With regard to the recom
mendations which are still to be im
plemented by the Central Govern
ment such as the opening of a Model 
Basic School in Delhi, the admission 
of post-basic students into universities 
and a number of others, they are 
under examination

Shri Supakar: When were these 
recommendations made, those not im
plemented as yet?
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Dr. K. L. Shrlnuli: I cannot tell the 
exact time when the committee made 
the recommendations But, they were 
made during the course of last year 
or so. 1 cannot give the exact date.

Money Outstanding with Foreign 
Countries

*219 Pandit D. N. Tiwary: Will the 
Minister of Home Affairs be pleased 
to state

(a) whether any amount out of t 
outstanding dues of Rs 6,89,298 from 
foreign Governments on account of 
maintenance charges of their nationals 
(in India) have been recovered, and

(b) reasons gi\en b> the foreign 
Governments for delaying the pay
ment of the money outstanding with 
them’

The Minister of State in the Minis- 
try of Home Affairs (Shri Datar): (a)
and (b) The entire amount due from 
foreign Governments on account of 
maintenace charges of their nationals 
has since been recovered. The amount 
referred to bv the Hon'ble Member 
represents the repatriation charges 
and is due from the three Govern
ments. namelv. Burma, Ceylon and 
Netherlands As regards Burma and 
Ceylon, it is proposed to adjust it 
against the amounts to be paid to 
those Governments towards their 
share of the sale proceeds of the camp 
equipment, including buildings

As for Nethei lands, they claim to 
have made the payment direct to the 
shipping Company which arranged 
for the repatriation of their internees 
This matter is under further investi
gation

Pandit D. N. Tiwary: May I know 
how many nationals of each country 
were in India7

Shri Datir: They were all repatriat
ed

Pandit D. N. Tiwary: How many 
nationals of different Governments 
were in India7

Shri Datar: I have not got those 
figures here

Appointment of Non-Indian Officers
*220. Shri S. N. Dwivedy: Will the 

Minuter of Home Affairs be pleased 
to lay a statement showing the total 
number of non-Indian Officers in ser
vice of Government at present and 
the capacity in which each is serving?

The Minister of State in the Minis
try of Home Affairs (Shri Datar): The
exact numbei of non-Indian Officers 
in soi vice under the Government of 
India m different capacities as of date 
is not readily available.

The information is being collected 
and will u laid on the Table of the 
House in aue course.

Shri S. N. Dwivedy: May I know 
what is the policy of the Government 
in this matter7

Shri Datar: The policy of Govern
ment 1-. not to appoint fou-igncis 
except whjn thev aie required and 
for that purpose I he mattei has to be 
lonsideied <it the highest level

Shri S N. Dwivedy: In this matter, 
is thue any time limit to see that 
none of the non-India officers are 
appointed on a ptrmam nt bâ i and 
we onl\ recruit men on special 
occasions’

Shn Datar: The policy of Govern
ment entei into contracts with these 
persons for a specified numbti of 
years and Government also lays down 
a condition that Indians should be 
duly trained in these subjects

Shri Gajendra Prasad Sinha: May I
know whether most of the non-Indian 
personnel serving in India are techni
cal peisonnel?

Shri Datar: They are general'y
technical, but there are a few others
also

Football Stadium
*222. Shri H. N. Mukerjee: Will the 

Minister of Defence be pleased to 
refer to the reply given to part (b) 
of Starred Question No 2337 on the



44'5i Oral Answers 22 JULY 1957
t

Oral Answers /

Z3';h September, 1955 and state whe-
ther any final decision has been taken
on West Bengal Government's request
for permission to construct a football
stadium on a section of the 'Maid an'
in Calcutta?

The Deputy Minister of Defence
(Shrl Raghuramaiah) : It has not been
possible for the Gover nrnerit of India
to .agree to the construction of a foot-
ball stadium on the area suggested bJ
.ths Government of West Bengal.

Shri H. N. Muker iee: In view of a
move in certain quarters for a com-
posite stadium in the Eden Gardens,
which is the pnoperty of the Union
Government, and the' danger of vir-
tually destroying the cricket pitch
there, which is one of the finest in the
world, will Government tell us that
the pitch in Eden Gardens will not be
destroyed, especially when there is a
football ground for a composite sta-
dium in the maidan or elsewhere?

The Minister' of Defence (Slll'i
Krishna Menon): The only pending
request before the Government is with
regard to that part of the maidan
which is called the Ellenborough
Grcunds-s-which t is popularly called
the Polo Ground-and Government
are giving consideration to this matter.
It is not in a posi tion to
accede to the request. There
are many informal suggestions
about places so far as this par-ticular
question is concerned. But, in the
view of Government, having regard
to the special 'consideration from its
point of view concerning this area of
India, it would not be possible to allo-
cate these grounds.

Shri H. N. Mukerjee: May I know if
the Minister's attention has been
drawn to' the opinions expressed by
such organisations as the Cricket
Control Board in India and -the
Cricket Association of Bengal, apart
from the All India Football Associa-
tion, regarding the desirability of
having a footBall stadium apart
from the Eden Gardens where the
cricket pitch is so good?

Shri Krishna Menon: I do not see
how it has any reference to this
question.
Shri Jaipal Singh: Are we to under-

stand, now that the Ellenborough
ground is being considered for a com-
posite stadium, that the dispute
between .the Union Government .and
the West Bengal Government in
regard to the claim' to the Eden
gardens has been liquidated?

Shri Krishna Menon: So far as I
know there is no dispute; Eden
gardens belong to. the Government of
India
Shri Jaipal Singh: Has there ever

been a dispute over the ownership of
Ede.i gardens? Has there been. any
claim by the West Bengal Gove.rnment
although hitherto it has been only the
agent of the Union Government?

Shri Krishna Menon: I submit that
this goes far beyond this question.

Shr i T. K. Chaudhuri: What are, the
reasons that impel the Government to
refuse permission to the West Bengal
Government to build a stadium there?

Shri Krishna Menon: I have stated
the reasons. From the defence point
of view, it is not possible.

Desert Research Institutes

*223. Shrt Shankariah: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether it' was tlecided at the
9th Sesion of the U.N.E.S.C.O. Gene-
ral Conference held at New Delhi
during November-December 1956 that
Desert Research Institutes be started
and one of them be located in India;

"! ~,

(b) whether any such Institution
has been started with the assistance
of U.N.E.S.C.O .• either in India or
elsewhere; and

(c) if not, when is it likely to be
started in India and at what place?
The Minister of State in the Minis~

try of Education and Scientific Re-
search (Dr. K. L Shrtmalt) : (a) and
(b). No Sir.
(c) Does not arise.
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Primary Education Commission'I would, however, like to add for
the information of the hon, Members
that U.N.E.S.C.O. has passed a resolu-
tion for the establishment, for a
period of six years, of a major project
for the improvement and co-ordina-
tion of research on problems of arid
lands in the regions from the Eastern
Mediterranean and Middle East to the
South-East Asia, including India.

Shri Shankariah: When are they
likely to start it?

Dr. K. L. Shrimali: The recearch
work is already being carried on since
1951. There is an international ad-
visory committee on arid zone
research under whose guidance this
work is carried on.

Shri Shankariah: May I know
whether it has come to the notice of
the Government that an institution
has started in this region some four
months back and what action has
been taken thereon?

Dr. K. L. Shrimali: I do not know-
to which institution the hon Member
is referring.

Shri Shankariah: The Desert Re-
search Institution established as Ci

result of the resolution -that has been
passed. Out of the five institutions
one has been started four months back.

Dr. K. L. Shrimali: I do no.t know
which institution the hon, Member
has in mind. There is a Desert and
Afforestation Research Station at
Jodhpur which is working under this
scheme'. I do not know whether there
is any other institution.

Shri Shankariah: May I know the
amount that has been received for this
Jodhpur institution as per this resolu-
tion?

Dr. K. L. Shri~ali: I do not know
what help we got, during the last few
years. But, for this year we have
requested the U.N.E.S.C.O. to provide
four fellowships

*224 f Shri S. M. Banerjeet:
.l Shri Ram Krishan:

Will the Minister of Education and
Scientific Research be pleased to
state:

(a) whether Government have re-
ceived any memorandum from the
All India Primary Teachers' Federa-
tion for setting up a Primary Edu-
cation Commission to go into the
conditions of primary education in
the country; and

(b) if so, the nature of the decision
taken by Government?

The Minister ~f State in the l\Iinis~
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a). Yes,
Sir.

(b) The Government do not consider
it necessary to set up a commission
on Primary Education.

Shri S. M. Banerjee: May I know
whether it is a fact that the Govern-
ment is appointing a committee to go
into the pay structure of the primary
school teachers?

Shri K. L. Shrimali: The Govern-
ment is appointing an All India
Council of Elementary Education.

Shri Shree Narayan Das: May I
know whether the various Govern-
ments' comments have been asked for-
in this respect and whether they have
replied?

Dr. K. L. Shrimali: The Government
has got the information that is neces-
sary with regard to the expansion of
primary education and no further
information is necessary,

Shri B. S. Murthy: In view of the
fact that the Centre is giving loons
and other aids for increasing the
sal.l!ries of the primary school
teachers, is it not desirable that the
Centre should have' only one kind of
a pay structure in all the different
States? In view of that, what is the
data before the Government?



Oral Answers

Dr. K. L. Shrimali: The Govern-
ment has got all the data; it has
already taken steps to increase th-,
pay scales of primary school teachers.

Shri Ranga: Does the Government
propose to give representation to the
State organisations of teachers in this
Council?

Dr. K. L. Shrimali: No, Sir. I am
saying this offhand. No representa-
tion has been given to any organisa-
tion as such. There may be' State
represen ta tives.

Boys' Regiment

*226. Shri P. G. Deb: Will the
Minister of Defence be pleased to
state whether the' Government of
India has any proposal to start a
Boys' Regiment in all the States of
India?

The Deputy Minister of Defence
(Shr] Raghuramaiah): No, Sir.

Shri P. G. Deb: May I know how
far training is given to the boys under
the NCC scheme and Territorial Army
on regular army lines?

Shri Raghuramaiah: That does not
relate to this question.

Private Coal Washeries

*227. Matin, Shri: Will the Minis-
ter of Steel, Mines and Fuel be
pleased to state the steps taken by
Government to encourage the' setting
up of private coal washeries?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): In the
middle of 1955 the Government of
India examined, in consultation with
the Planning Commission and repre-
sentatives of the private industry, the
possibility of setting up washeries to
wash metallurgical coals for the steel
plants. As a result of this, offers
were received from six firms. These
were examined and it was found that
only two' of them were for washing
coals which could be used in the steel
plants. Further technical examma-
tion showed that the particular coals
proposed to be washed were of the
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highest grades and it .would·; have
made the problem of washing the
other grades of coals more difficult.
It became clear that, if coals were to
be washed effectively and from the:
point of view of conservation, it was
necessary to have large central
washeries where coals of different
grades could be washed and blended.
Such washeries, drawing coals from
various collieries, cannot obviously be
put up by private industry. The
Government of India are, . therefore,
not pursuing this matter further.

Shri S. C. Samanta: May I know
whether the fear of nationalisation on'
the part of private colliery owners
stands in the. way of the establish-
ment of such washeries?

Sardar Swaran Singh: I do not
think that they are afraid on that
score,

Shri Barman: May I know whether
the Government has started its own
washeries for the purpose of conser-
vation of high grade coal?

Sardar Swaran Singh: I have said
so in my reply.

Ministry of Defence Security
Corps

"'228. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the actual expenditure per year
incurred on Ministry of Defence
Security Corps personnel attached to
various defence installations; and

(b) whether this expenditure is also'
counted towards the overhead charges
. in the matter of production in Ord-
nance factories?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) lis. 105
lakhs approximately in 1955-56.

(b) Yes, Sir. The overhead charges
on account of M.D.S.C. attached to
Ordnance factories are included. in the
production cost as fixed charges, which
figure in the maximU:m cost of pro-
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duction but not in the minimum cost
of production.

Shri S. M. Banerjee: May I know
the expenditure per year on the civi-
lian watch and ward staff before the
M.D.S.C. was posted?

Shri Raghuramaiah: I have not got
the figures here.

Shri S. M. Banerjee: May I know
whether it is a fact that a responsible
officerworking in the Kanpur Harness
and Saddlery Factory was going out
with a pair of new shoes and when he
was asked by the MDSC guard he
refused to give details and his motor
to be searched.

Mr. Speaker: I am not allowing the
hon. Member to give any instances.
If he has got any such instances, he,
may as well write to the hon, Minis-
ter. This question does not allow of
such supplementaries.

Sale of 100 Rupee Notes at
Premium

r Pandit D. N. Tiwaryt:
*231. ~ Dr. Ram Subhag Singh:
lShri Anirudha Sinha:

Will the Minister of Finance be
pleased to state:
(a) whether Government are aware

that hundred rupee notes are selling
at premium at Amritsar; and

(b) if so, the reasons therefor?

The Deputy Minister of Finance
(Shri B. R. Bhagat): (a) and (b).
Government have no information yet
apart from what has been reported
in the Press. The details have been
called for from the State Govern-
ment.

Pandit D. N. Tiwary: May I know,
if in such an important matter even
after seeing the report in the Press
one month before, the Government
has not received any information?

Shri B. R. Bhagat: This has got to
be looked into. We have referred the
matter to the State Government who
are investigating into the matter
and we are awaiting their reports.

Pandit D. N. Tiwary: May I know
whether the Government has received
information that even other banks are
selling hundred rupee notes at a pre-
mium, especially to Pakistan people?

Shri B. R. Bhagat: We do not have
any information about that.

Shri Heda: Are Government aware
that our hundred rupee notes, parti-
cularly, are being sold at a premium
in private markets in Pakistan and
the Middle-East?

The Minister of Finance (Shri T. T.
Krishnamachari): Yes, Sir, we have
also heard about it.

WRITTEN ANSWERS TO
QUESTIONS

Report of Public Services (Qualifi-
cation and Recruitment) Committee

*199. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 108 on the 21st
May, 1957,and state:

(a) whether the report of the Public
Services (Qualifications and Recruit-
ment) Committee and comments from
all the State Governments thereon
have been considered by Government;
and

(b) if so, the decisions taken there-
on?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). Comments of the Govern-
ments of Bombay, Bihar and Jammu
and Kashmir on the Committee's
Report have still not been received.
Meanwhile, the recommendations of
the Committee ale under examination
in the light of comments received
from other State Governments,
Central Ministries etc.

Voluntary Cuts in Salaries

*207. Shri Raghunath Singh: Will
the Minister of Borne Affairs be pleas-
ed to state how many classes of servi-
ces at the Centre have voluntarily cut
their salaries?
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The Minister of state in the Minis-
try of Home Affairs- (Shlfi Datar):
While certain high dignitaries have
accepted voluntary cuts in their pay,
no groups of Government servants as
such have either been requested or
have expressed any desire to accept
such cuts voluntarily.

Funds for Scheduled Castes etc.
Seholarships

';'209. Shri Jhulan Sinha: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) how much of the funds allotted
for the scholarship to deserving stu-
dents of Scheduled Castes, Scheduled
'Tribes and Other Backward Classes
have been spent for renewal and how
rnuch for fresh application during th,
years 1955-56 and 1956-57; and

(b) whether in view of the fast
growing demand of the students of
these classes there is any proposal for .
tightening up the rules in the matter
and for enlarging the allotment for
the current year?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimallj r (a) The
information is being collected and will
be laid on the Table of the House.

(b) So far, there is no proposal to
tighten up the Regulations for 1957-58
scholarships. The funds for 1957-58
scholarships have, however, been
increased from Rs. 187'60 lakhs avail-
able, for 1956-57 scholarships, to
Es. 200 lakhs,

Durgapur Steel Plant

*212. Shri Mahanty: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
-ed to state:

(a) the name of the private firm
with which Government have entered
into an agreement for the supply of
iron ore from Bolani area of Orissa,
for Durgapur Steel Plant; and

(b) what special advantages accrue
from this arrangement?

Written Answers

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
Government have not entered into
any agreement with a private firm
for the supply of iron ore. for Durga-
pur Steel Works. A company styled
as "Bolani Ores (Private) Ltd." has
been formed for mining and supply of
iron ore to the Durgapur Steel Pro-
ject. Government hold 50'5% of the
shares of this Company and the
balance is !held by a private firm-
Messrs. Orissa Development Company
of Calcutta.

(b) The firm has been doing mining
business in the. Gua region for a num-
ber of years and holds lease of valu-
able mining areas. It is hoped that
by this arrangement, Government
investments would be limited and the
services of experienced management
will be secured. At the same time
Government will have effective control
over the operations of the enterprise.
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By-Products from Steel Plants

*221. Shri Bahadur Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether any provision has been
made in the Steel plants for the re-
covery of by-products;

(b) 'tl:J.e.by-products that will be
available from these plants; and
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(c) the quantity of the fertilizers 
that will be available from surplus 
nitrogen due to the adoption of “LD" 
process for steel making7

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to
(c) A statement is laid on the Table 
of the House [See Appendix I, an- 
nexure No 67]

Compensation to Life Insurance 
Companies

*229. Shri Morarka: Will the Minis
ter of Finance be pleased to state the 
total amount of compensation so far 
paid to the various life insurance com
panies7

The Deputy Minister of Finance 
(Shri B. R. Bhagat): The total amount 
of acquisition compensation so far 
paid to various life insurance com
panies is Rs 36 lakhs

Aero-magnetic Survey of Punjab
*229. Shri D. C Sharma- Will the 

Minister of Steel, Mines and Fuel be 
pleased to state

(a) whether the report of the team 
df foreign oil experts who carried out 
aero-magnetic survey of the Punjab 
has been studied, and

(b) if so, the action Government 
propose to take on it7

Hie Minister of Mines and Oil (Shri 
K. D. Malaviya) (a) and (b) The 
reports of aeromagnetic survey ove*- 
Rajasthan and Indo-Gangctic Plains 
submitted by the Canadian experts 
v e  being examined

Removal of Statues 
'Shri Radha Raman:

< Dr. Ram Subhag Singh:
Shri Bhakt Darshan:
Shri Raghunath Singh:

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Unstarred Question No 386 on the 
29th May, 1957 and state -

(a) whether any final decision re
garding the removal of Statues from

the Union Territories (viz Delhi and 
Himachal Pradesh) has since been 
taken; and

(b) if so, the action taken m pursu
ance thereof7

The Minister of State in the Minis
try of Home Affairs (Shri Datar): (a)
and (b) Action has been taken on the 
lines indicated in the policy statement 
made by the Prime Minister on the 
13th May, 1957 Two Statues have 
been removed in Delhi The one 
Statue in Himachal Pradesh is fixed 
on a pillar of a bridge and is of in
offensive type

Strontium
*232. Shri V. P. Nayar: Will the

Minister of Education and Scientific 
Research be pleased to state-

(a) whether any detailed survey 
has been made recently regarding 
the availability of strontium m Tri- 
chinopoly District of Madras, and

(b) if so, the chances of its ex
ploitation7

The Minister of State in the Minis, 
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) The
occurrences of Strontium in Tnchmo- 
poly were investigated by the Geologi
cal Survey of India m 1939-40 No 
detailed survey regarding the avail
ability of Strontium has been made 
by the Geological Survey of India in 
lecent years

(b) Since no detailed survey has yet 
been made, it is not possible to assess 
the chances of its exploitation

Industrial Liaison Officers
*233. Shri Heda: Will the Minister 

of Education and Scientific Research
be pleased to state

(a) whether Government have ap
pointed Industrial Liaison Officers at
the Centre and Calcutta, Bombay and 

Madras,
(b) the need for such action; and
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(c) the difficulties that .industries 
were experiencing in making direct 
contact with the research institutes?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr, K. L. Shrimali),: (a) to (c). 
A statement giving the required 
information is laid on the Table of the 
House. [See Appendix I, annexure 
No 68]

Compulsory Primary Education 
In Union Territories

JSSi Shri Jhulan Sinha: Will the
Mmister of Education and Scientific 
Research be pleased to state:

(a) whether there is any plan 
phased or otherwise for introduction 
of free and compulsory primary edu
cation in the Union Territories; and

(b) if so, the outline thereof?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) and
(b) The matter is under considera
tion.

FUnds for Second Five Year Plan
*235. Shrlmati Tarkeshwari Sinha:

Will the Minister of Finance be pleas
ed to state:

(a) whether it is a fact that a con
siderable proportion of the revenues 
earned by fresh taxation dunng the 
last year and current year has been 
consumed on items not included in 
the Second Five Year Plan; and

(b) if so, how far this would create 
additional problem for finding funds 
for the execution of the Plan?

The Deputy Minister of Finance 
(Shri B. R. Bhagat): (a) and (b). The 
revenue earned from fresh taxation 
cannot be related to any particular 
category of expenditure. The Revised 
Estimates for 1956-57 provided for an 
increased expenditure of Rs 30 crores 
on Defence. This year increased pro
vision has been made for Defence and 
the Food Subsidy Fund totalling Rs 75

crores. The requirements of Plan 
expenditure as well as non-Plan 
expenditure are reflected In the over
all budgetary position which is set 
forth fully in the Budget documents. 
It is not possible to make any prognos> 
tications about the future.
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Konat:~k 'I'emple

*2.;l7. Shri Supa!l:~~:WUl the Minis-
ter of Education ~JJ.Jl Scientific Re-
sel.lrChbe pleased to lay a statement
showing:

(a) the number of works of art and
sculpture which are proposed to be
removed from Konarak Temple to the
National Museum at Delhi; and

(b) the number of those actually
removed?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
• (b). A statement of the ten stone
sculptures removed from Konarak is
placed on the Table of the House. [See
Appendix I, annexure No. 70] There
is no proposal at present to remove
any more works of art or sculpture'
to the National Museum, New Delhi.

Boat Building Yard

*239. Pandit D. N. Tiwary: Will
the Minister of Home Affairs be
pleased to state:

(a) how far the construction of Boat
Building Yard in Andaman Island
has progressed;

(b) the estimated cost of construc-
tion of this yard; and

(c) the number of boats that can be
constructed in a year at the Yard?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) A boat
building shed and 'a machine shop
which are essential parts of a Boat
Building Yard will be set up soon in
Long Island. Estimates have been
prepared and administrative approval
has been obtained and it is expected
that actual construction will start
shortly.

(b) Fifty-eight thousand rupees.

{c) Ten.

Kargali Washery
*2~O. Mlltin, Shri: Will the Minister

of Steel, Mines and Fuel be pleased
to lay a statement on the Table show-
ing:
(a) the exact cost of the new

Kargali Washery, including J"e-align-
ment of railway lines, auxiliary build-
ings, acquisition of lands etc.;
(b) the estimated cost per ton of

washing;
(c) the estimated loss on rejections;
(d) the estimated overall loss per

ton of coal washed at the proposed
Kargal! Washery; and
(e) whether raw materials or jngre-

dients for preparing the washing
medium will be imported, or locally
processe<;l?
Tpe Minister of Steel, Mines and

Fuel (Sl"r.dar Swaran Singh)-: (a) The
Coal Washery in Kargali is sjill under
construction. The estimated cost of
the entire project is approximately
Rs. 2.5 crores,
(b) to (d)'. On present indications

the washery will take in about 1.47
lakh tons of steam coal and about
36,000 tons of slack coal making in an
a total of about 1,83,000 tons per
month. After washing, about 73 per
cent. will be' clean metallurgica:l coal,
about 18 per cent. will be mi!fdliings
and about 9 per cent will be the re-
jects. Final calculations can be made
only after the Coal Price Revision
Committee have reported on the cost
structure and the Government have
fixe~ prices of various grades of treat-
ed and untreated coals. The washery
will be' completed' and come into pro-
duction aj the end of this year.
(e) Import of Magnetite will be

necessary 'in the- initial stages, but
later on, Magnetite is expected to be-
procured from indigenous sources.

Surplus Labour in Ordnance
Factories

*241. $hri D'. C. Sharma: Will the-
'Minister of Defence be pleased to
state':
(a)' what is the extent of surplus

unskilled labour in the ordnance :lae--
tories; at present; and
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(b) what steps are beinf taken to 
absaib them in gainful employment 
Jn ether Department?

The Deputy U a b tv  of Defence 
(Shri Keghnramalah): (a) There are 
no surplus un-skilled workers in the 
Ordnance Factories’ Organisation at 
present

(b) Does not arise.

Fire in Delhi University

•sac S Bkri Radha Raman:
* \Shri Vajpayee:

Will the Minister of Education and 
Scientific Research be pleased to state:

(a) whether it is a fact that fire 
broke out in Delhi University build' 
ing in the beginning of June, 1957 and 
several thousand examination papers 
and valuable articles were destroyed 
as a result thereof,

(b) if so, the exact nature of the 
losses and the causes that led to the 
outbreak of the fire;

(c) whether any enquiry was made, 
and

(d) if so, what are its findings7

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) to 
<d). Yes, Sir A large number of 
answer bodes which had been marked 
by the Examiners and which were 
stored in one of the rooms were des
troyed by the fire The loss was of 
the following kind*

(i) Answer books which had been 
valued; and

(ii) Other loss relating to furni
ture, electrical fittings, 
wooden fittings like doors, 
ventilators etc, of the room.

The matter has been reported to the 
Police who are investigating it

of flifHirha
m m  /D r . Baa Subhag Singh;
^  \Shri T. B. Vittal Km :

Will the Minister of Steel, Mines 
and Fuel be pleased to state:

(a) whether Government have con* 
sidered the report of the Expert Cam* 
mittee on the amalgamation at small 
collieries, and

(b) if so, whether any conclusions 
have been arrived at regarding the 
implementation of the recommenda
tions made in the report?

The Minister of Steel, Mines, and 
Fuel (Sardar Swaran Singh): (a) The
report of the Committee is still under 
consideration

(b) Does not arise

Stowing Equipment
*844. Matin, Shri: Will the Minis

ter of Steel, Mines and Fael be pleased 
to state*

(a) whether it is a fact that the 
Coal Board grants loans for stowing 
equipment on the same terms as the 
Finance Corporation; and

(b) if so, how many colliery own
ers have been granted stowing loans 
so far?

The Minister of Steel, Mines and 
Fuel (Sardar Swann Singh): (a) No
The Industrial Finance Corporation 
charges interest at 7 per cent, per 
annum, with a rebate of | per tent 
for punctual repayment with effect 
from 23rd April, 1957 The Coal 
Board charges interest at Si per cent, 
or 4} per cent, depending on whether 
stowing is for conservation or lor 
safety

(b) Nine

Schools In Delhi
149. Shri Vajpayee: Will the Minis

ter ofEdncation and Scientific .Re
search be pleased to state the number 
gjpuqpB pw* »IPPWI p
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in the Union Territory of Delhi and 
the number of students studying in 
them?

The Minister of State in the AfiniS' 
try «f Education and Scientific B f- 
search (Dr. K. L. Shrimali): A state
ment is laid on the Table ot the House. 
[See Appendix I, annexure No. 71.]

State Bank of India
. .  f  Shri Ram Krfehan:

\ s h r i  Radhelal Vyas:
Will the Minister of Finance be 

pleased to state the names ot the 
places where branches of the State 
Bank of India will be opened during 
1957-58?

The Minister of Finance (Shri T. T. 
Krishnamachari): It is not possible
to state in advance the names of the 
places where branches of the State 
Bank of India will actually be opened 
during a particular year Efforts will 
be made, however, to open branches 
at the selected centres as early as 
possible. 13 centres out of the un
finished programme of expansion of 
the Imperial Bank of India taken over 
by the State Bank of India and 117 
centres out of 183 centres selected so 
far under Section 16(5) of the State 
Bank of India Act, 1955 remain to 
be covered.

Multipurpose Schools in Punjab
151. Shri Ram Krishan: Will the 

Minister of Education and Scientific 
Research be pleased to state the num
ber of High and Higher Secondary 
Schools to be converted into Multi
purpose Schools in Punjab during 
1957-58?

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K, L. Shrimali): The in
formation is being collected from the 
Punjab Government and will be laid 
on the Table of Lok Sabha in due 
course.
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Grants for Primary Education
f*Shri D. C. Sharma:

153.  ̂ Shri Punnoose:
^Shri Vasudevan Nair:

Will the Minister for Education and 
Scientific Research be pleased to refer 
to the reply given to Unstarred 
Question No. 466 on the 29th Novem
ber, 1956 and state:

(a) the total amount granted during
1956-57 and 1957-58 to various States 
in connection with Primary Educa
tion, State-wise;

(b) the amounts actually utilised by 
the States in 1956-57; and

(c) the amount given as subsidy to 
different States to increase primary 
teachers’ salaries during 1986-57 and
1957-58?
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The Minister of State in the Minis
try o f Education and Scientific Re
search (Dr. K. L. Shrimali>: (a) and
(b) A  Statement is laid on the Table 
•of the House (Statement-1) [See Ap
pendix I, annexure No 72].

(c) A Statement is laid on the Table 
of the House (Statement U). [See 
Appendix I, annexure No 72]

& *
Institutions for Physically 

Handicapped
154. Shri D. C. Shanna: Will the 

Minister of Education and Scientific 
Research be pleased to state

(a) whether Government are sub
sidising any institutions for the physi
cally handicapped, and

(b) if so, the grants-m-aid made to 
such institutions during 1956-57’

The Minister of State in the Minis
try of Education and Scientific Re
search (Dr. K. L. Shrimali): (a) Yes, 
Sir

(b) A statement containing the re
quisite information is laid on the 
Table [See Appendix I, annexure 
No 73]

Foreign Citizens
155. Shri D. C. Shanna: Will the 

Minister of Home Affairs be pleased 
to state the number of foreign citi
zens nation-wise, who are at present 
carrying on trade, studies and mis
sionary work in India’

The Minister of State in the Minis
try of Home Affairs (Shri Datar): A 
statement giving the required infor
mation is laid on the Table of the 
House [See Appendix I, annexure 
No 74]

Basic Schools in Delhi
15*. Shri Vajpayee: Will the Min

ister of Education and Scientific Re
search be pleased to state:

(a) whether it is a fact that Delhi 
District Board has demanded the abr.

lition of basic schools and their re 
placement by ordinary schools in the 
rural areas of Delhi; and

(b) if so, the action taken in the 
matter’

The Minister of State in the Minis
try of Education and Scientific Re
seat'd! (Dr. K. L. Shrimali): (a) and
(b) In connection with a question
naire issued by the National Insti
tute of Basic Education, the chairman 
of the Delhi District Board expressed 
the view that Basic Education had 
failed in the rural areas of Delhi and, 
therefore, the basic schools should be 
replaced by non-basic schools.

The matter was discussed m 
mecAmg xA the Director ot 'Education, 
Delhi, the Chairman of the Delhi 
District Board and representatives of 
the Union Ministry of Education De
fects and shortcomings of the basic 
schools in Delhi were discussed and 
certain remedial measures agreed 
upon

Income Tax Officers
157. Shri Rup Narain: Will the

Minister of Finance be pleased to state 
the number of scheduled caste 
Income-Tax Officers and Inspectors ia 
the Bihar and Onssa charge?

The Minister of Finance (Shri T. T. 
Krishnamachari): One Income-tax
Officer and one Inspector

Pakistani Nationals
158. Pandit D. N. Tiwary: Will the 

Minister of Home Affairs be pleased
to state

(a) the number of Pakistani 
Nationals whose family or dependents 
were m India, permitted to settle in 
India, as decided at the Iftdo-Pakistan 
Passport Conference of 1953 since 1965 
so far and vice-versa, and

(b) whether such settlers have been 
given full citizenship rights?

The Minister el State in the Mlnhk 
trf  of Home Affairs (Shri Datar): (a)
and (b) The information is being
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collected and will be laid on the Table
of the House as S90n as it is available.

D~tribution of Revenues

159. 8hri B. C. Kamble: Will the
Minister of Finance be pleased to state
the amount of Revenues distributed
to each of the States by Union. Gov-
ernment during last five years?

The Minister of Finance (8hri T. T.
Krishnamachari): A statement giving
the information is laid on the Table.
[See Appendix I, annexure No. 75].

Mysore High Court

160. r88hrh~ MvOhamed.lmam:l rr ajpayee:

Will the Minister of Home A1fairs
be pleased to state:

(a) the number of judges who have
beep working in the High Court of
Mysore since November, 1956;

(b) the number of cases pending in
the High Court;

(c) whether there have been pro-
posals by the State Government to
appoint more [udges;

(d) jf so, how many more judges
are proposed to be appointed; and

(e) the re~sons for delay in regard
to this?

The Minister of Home A1fairs
(Pandit G. B. Pant): (a) 3 Judges
worked on the Bench of Mysore High
Court from 1st November 1956 to 23rd
November 1956; 4 Judges worked
from 24th November 1956 up to 23rd
Marc~ 1957 and 3 Judges have been
working since that gate.

(b) 7419 cases were pending in
the High Court on 30th April 1957.

(c) & (g). The State Government
made proposals for the appointment
of more Judges. One permanent
Judge and one temporary Additional
Judge have recently been appointed

by the President. Proposals for the
appointment of more Judges are
under consideration.

,(e) Owing to changes in the Minis-
try, the reorganisation of States and
general elections, the State' ~utho-
rites had te give some time to the
for;mu.1atioIl of their proposals.
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Estate Duty
184. Shri Manuka: Will the Minis

ter of fn rrrr  be pleased to state the 
total amount assessed as Estate Duty 
but not realised so far?

The Minister «f Finance (8hri T. T. 
Krtriutauaefeari): The total amount 
of Estate Duty outstanding on

30.6.1907 ia Ea. 118 wore*. A  ja^ or 
portion of the outstanding duty is due 
to the fact that the Act itself'aSMra- 
payment of duty on immovable pro
perty by instalments. Also in certain 
eases Where the amount of duty is 
disputed and an appeal is filed, pay
ment of duty is held in abeyance, 
until the decision of the appeal. The- 
inevitable time lag between the 
determination of duty and the actual 
collection thereof also accounts for 
part of the outstanding duty.

12 hrs.
PAPERS LAID ON THE TABLE

A n n u a l  R epo r t  o r  R eg istr a r  o r  
N e w sp a p e r s

The Minister «f Information and* 
Broadcasting (Dr. Keskar): Sir, I 
beg to lay on the Table a copy of the 
Annual Report at the Registrar of 
Newspapers for India. [Placed in 
Library. See No. S-127/57.]

N o t if ic a t io n  re A m e n d m e n t  to* 
M in e r a l  C o n c e ss io n  R u le s

The Minister of Mines and Oil (Shri 
K. D. Malaviya): Sir, I beg to lay
on the Table, under section 10 of the 
Mines and Minerals (Regulations and 
Development) Act, 1948, a copy of 
the Notification No. MII-159 (9) /57, 
dated the 15th June, 1957, making 
certain further amendment to the 
Mineral Concession Rules, 1949. 
[Placed in Library. See No. S-129/ 
57.]

S e a  C u s t o m s  D u tie s  (  P r o v isio n a l  . 
A s s e s s m e n t )  R u les

The Deputy Minister of Finance 
(Shrl B. R. Bhagat): Sir, I beg to lay 
on the Table, under sub-section (5) 
of Section 29-B of the Sea Customs 
Act, 1878, a copy of the Sea Customs 
Duties (Provisional Assessment) 
Rules, 1957. [Placed in Library. See- 
Mo. S-TO/67.3
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ELECTION TO COMMITTEES
In d ian  In stitu te  o r  T echnology, 

K S aragpu*

The Deputy Minister of Education 
u d  Scientific Research (Dr. M. M. 
Das): Sir, I beg to move*

“That in pursuance of clause 
(h) of Section 11 of the Indian 
Institute of Technology (Kharag
pur) Act, 1956, the Members of 
Lok Sabha do proceed to elect, 
in such manner as the Speaker 
may direct, two Members from 
among themselves to serve as 
members of the Board of Gover
nors of the Indian Institute of 
Technology, Kharagpur"

Mr. Speaker: I shall put the motion 
to the vote of the House

Shri Ranga (Tenali) Sir, I have 
•one small question I would like 
to know whether the report of the 
working of this particular institute at 
Kharagpur has been published and, 
if so, is it likely to be distributed 
among the Members of this House7

Dr. M. M. Das: I will enquire about 
the matter, and if the report has been 
published I will place it on the Table 
of the House

Mr. Speaker: The question is
"That in pursuance of clause 

(h) of Section 11 of the Indian 
Institute of Technology (Kharag
pur) Act, 1956, the Members of 
Lok Sabha do proceed to elect, 
in such manner as the Speaker 
may direct, two Members from 
among themselves to serve as 
members of the Board of Gover
nors of the Indian Institute of 
Technology, Kharagpur ”

The motion was adopted

A l l  In d ia  C o u n c il  fo r  T ech n ical 
E d u cation

Dr. M. M. Das: Sir, I beg to move:
‘That in pursuance of clause

(f) of paragraph 3(i) of the

Resolution of the Government of 
India No F 16-10/44-E III, dated 
the 30th November, 1945, as 
amended from time to time, the 
Members of Lok Sabha Ho pro
ceed to elect, m such manner -as 
the Speaker may direct, two 
Members from among themselves 
to serve as members of the All 
India Council for Technical Edu
cation for the residuary term of 
the Council viz, up t* 29th April, 
1958 ”

Mr. Speaker The question is

“That in pursuance of clause
(f) of paragraph 3(i) of the 
Resolution of the Government of 
India No F 16-10/44-E III, dated 
the 30th November, 1945, ’ as 
amended from time to tune, the 
Members of Lok Sabha do pro
ceed to elect, in such manner as 
the Speaker may direct, two 
Members from among themselves 
to serve as members of the All 
India Council for Technical Edu
cation for the residuary term of 
the Council viz, up to 29th Apnl, 
1958 ”

The motion was adopted

BUSINESS ADVISORY COMMITTEE 
Fourth Report

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
Sir, I beg to move

“That this House agrees with 
the Fourth Report of the Business 
Advisory Committee presented to 
the House on the 19th July, 1957 ”

Mr. Speaker. The question is
‘"Hiat this House agrees with 

the Fourth Report of the Business 
Advisory Committee presented to 
the House on the 19th July, 1̂ 57”.

The motion was adopted.
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hori\ Members keep and preserve
them

4489

DHOTIES (ADDITIONAL, EXCISE 
DUTY) AMENDMENT BILL*

Hie Minister of Commerce (Shri 
Kanunfo): Sir, I beg to move for 
leave to introduce a Bill to amend the 
Dhoties (Additional Excise Duty) Act,
1953

Mr. Speaker: The question is 
<<That leave be granted to in

troduce a Bill to amend the 
Dhoties (Additional Excise Duty) 
Act, 1953"

The motion was adopted 
Shri Kanungo: I "introduce the

Bill

DEMANDS FOR GRANTS—RAIL
WAYS—contd

Mr. Speaker: The House will now 
take up further discussion of the 
Demands for Giants Nos 2 to 20 in 
respect of Railways for which about 
2i hours are now available 

The list of Selected Cut Motions re
lating to these Demands has already 
been circulated to Members on the 
19th July, 1957 I shall ask these Cut 
Motions to be moved subject to their 
being otherwise admisbiblc

I will call upon the Railway Minister 
to reply to the debate at 14 00 hours 
after which the Cut Motions will be 
disposed of and the Demands put to 
vote

Shn Tyagi (Dehra Dun) Sir, 
bofoie you proceed with the day’s 
business I want to bring one thing 
to your notice and that is about 
placing on the tables a pencil and a 
few slips for the Members Some
times we have to pass on slips to you 
or to other Members, and it is bad 
economy not to place these pencils 
and slips If they are not placed 
Members will have to talk among 
themselves 

Mr. Speaker: I will give beautiful 
pencil if they will preserve them I 
would only say that I will give as 
many pencils as are necessary, let

Shri Tyagi: What about the slipsf
1

Mr. Speaker: Certainly, they will 
be placed on the Table

The following is the list of selected 
cut motions relating to Demands N05
2 to 20 which was circulated to Mem
bers on the 19th which have been 
indicated by the Members to be moved 
subject to their being otherwise ad
missible
Demand No o] Cut Motion 

No
2 35, 36, 37, 38, 75, 76, 77, 78, 79,

80, 119, 120, 121, 122, 123, 124„
204, 205, 206, 208

3 125
4 14, 40, 41, 81, 82, 83, 127, 128,

129, 130, 131, 132, 133, 134r
209, 210, 211, 212, 213, 214, 215.

3 15, 137, 138, 139, 140
G 141 142, 143
7 16, 216
H 42, 145
9 147, 148

10 149, 150, 151, 152, 220
11 17
12 2 2 1
13 43, 153
15 46, 47, 88 89, 90, 91, 154, 156, 

157, 158, 159, 160, 175, 224, 227, 
228, 229

16 161, 230
1? 48
18 162, 163 179

Pay scale of higher officials
Shn As&ar (Ilatnagiri) I beg to t 

movt
“That the demand under the 

head Miscc llancous Expenditure’ 
be reduced by Rs 100"

'Published in the Gazette of India, Extraordinary, Part II, Section 2, 
dated 22-7-1957, pp 209—302

*'Introduced with the recommendation of the Piesident
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.Failure to take step$ for p7'eventing
loss of goods etc.

Shri Assar: I beg to move:

''That the demand 'under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

Failure to start broad gauge railway
from Poona to Ko~hapur on

Southern Railway

Shri Assar: I beg to move:

"That the demand under the
head 'Miscellaneous Expenditufe'
be reduced by Rs. 100."

.Failure to stop irregularity of local
suburban trains running between

Bombay and Kalyan

Shri Assar: I beg to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

.Insufficiency of train service on South-
West broad gauge section on

Southern Railway

Shrimati Parvathi Krishnan (Coim-
batore): I beg to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

Overcrowding in the trains

Shrimati Parvathi Krishnan: I beg
to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

, Provision for a Railway Line from
Punalur to Kayenkulam through

Adoor in Kerala

Shri V. P. Nayar (Quilon): I beg
to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

-Railways

Necessity of running an Express
Service from Mangalore to Tri-
vandrum on completion of the

Ernakulam-QuiIon line

Shri V. P. Nayar: I beg to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be 'reduced by Rs. 100."

Necessity to p7'ovide coverings in aU
the Railway Station Platforms to
Protect passengers from rains

Shri V. P. Nayar: I beg to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

Necessity to provide III class Waiting
Rooms at Punalur Station

Shri V. P. Nayar: I beg to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

Need for instituting a survey of the
Chalakudty-PoUachi rail link via

Parambikulam.

Shri Warrior (Trichur): I beg to
move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

Failure to increase the productive
capacities of coach factories

Shri Yajnik (Ahmedabad): I beg
to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be 'reduced by Rs. 100."

Survey of Mourigram and Dankuni
line

Shri Ghosal (Uluberia): I beg to
move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."
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Inadeq.uacy of passenger train service
between Kharagpur and Puri in

the South Eastern Railway.
Shri S. N. Dwivedy (Kendrapara):

J beg to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

-Urgent neocessity of constructing an
over-bridge on the road between the

station and the locoshed in
Shornur on Southern Railway.

Shri Warrior: I beg to move:
"That the demand under the

head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

Urgency of comp~eting the construction
of the over-bridge of the Trichur

Railway goodshed.

Shri Warrior: I beg to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

Delay in conducting survey for a line
between Viruddunagar and Arrup-

pukkottai.

Shrimati Parvathi Krishnan: I beg
to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

Failure to provide jorthe engineering
and traffic survey of the Karur-
Dindigal line on the Southern

Railway.

Shri Sampath (Namakkal) : I beg
to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

Delay in the survey for doubling of
track between Arakenam and
Erode on the Southern Railway.

Shri Sampath: I beg to move:
"Tha t the demand under the

head 'Miscellaneous Expenditure'
be reduced by Rs. 100."

-Railways

Need to undertake engineering and
traffic survey for a direct link bet-
ween Tanjore and Puddukkottali

District.

Shrimati Parvathi Krishnan: I beg
to move:

"That the demand under the
head 'Miscellaneous Expenditure'
be !reduced by Rs. 100."

Failure to nationalise private railway
on economic basis.

Shri -Yajnik: I beg to move:

"That the demand under the
head 'Payments to Worked
Lines and others' be reduced to
Re. I."

Failure to take effective steps [or pre-
venting accidents resulting in

loss of life and property.

Shri Naushir Bharucha (East Khan-
desh): I beg to move:

"That the demand under the
head 'Ordinary Working Expenses
-Administration' be reduced by
Rs. 100."

Need to 'improve operation efficiervcy
in the working of Railways.

Shri Mohamed Imam (Chitaldrug):
I beg to move:

"That the demand under the
head 'Working Expenses-Admi-
nistration' be reduced by Bs, 100."

Pay-scale of station masters and
assistant station masters.

Shri Vajpayee (Balrampur): I beg
to move:

"That the demand under the
head 'Ordinary Working Expenses
-Administration' be reduced by
Rs. 100."
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' "Failure to take effective steps to 
reduce the incidence of late run

ning of trains.

Shrimati Parvathi Krishnan: I beg
to move:

"That the demand under the 
head 'Working Expenses—
Administration* be reduced by 
Rs. 100.”

Heed for improvements in running 
of and accommodation in the 

Grand Trunk Express.
Shrimati Parvathi Krishnan: I beg 

to move:
“That the demand under the 

head ‘Working Expenses—
Administration’ be reduced by 
Rs. 100.”

Wage Policy in regard to the Railway 
Employees.

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the 
head ‘Working Expenses—
Administration’ be reduced by 
Rs. 100.”

Grievances of the construction staff in 
the South-Eastern Railway.

Shrimati Parvathi Krishnan: 1 beg 
to move:

“That the demand under the 
head ‘Working Expenses—
Administration’ be reduced by 
Rs. 100."

Inadequate transport facilities for 
removing manganese ore from 

Andhra mines.

Shrimati Parvathi Krishnan: I bog 
to move:

“That the demand under the 
head ‘Working Expenses—
Administration’ be reduced by 
Rs. 100.”

To disciss the Working of Engineer* 
ing Department, Traffic Depart
ment and Security Organisation.

Shri Ghosal: I beg to moye:
“That the demand under the 

head ‘Working Expenses— 
Administration’ be reduced by 
Rs. 100.”

Anomalies in pay scales of general 
clerks appointed during 1947.

Shri Tangamani (Madurai): I beg
to move:

“That the demand under the 
head ‘Working Expenses— 
Administration’ be reduced by 
Rs. 100.”

Exclusion of draughtmen from the 
scope of the recent announcement 

of pay revision by the Railway 
Minister.

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the 
head ‘Ordinary Working Expenses 
—Administration’ be reduced by 
Rs. 100.”

Low pay grades of Railway Security 
Force.

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the 
head ‘Working Expenses—
Administration’ be reduced by 
Rs 100”

Inefficient working and corruption in 
the Vigilence Branch. 

Shrimati Parvathi Krishnan: I beg 
to move:

“That the demand under the 
head ‘Working Expenses—
Administration’ be reduced by 
Rs. 100.”

Indiscriminate transfers of employees.
Shrimati Parvathi Krishnan: I b t f  

to moye:
“That the demand under the 

head ‘Working Expenses—
Administration' be reduced by 
Rs. 100.”
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Unwieldy size of Railway Zone* and 
the consequent lot* in the admi- 

/ ntftrutive efficiency.
Shri Spmpath: 1 beg to move:

“That the demand under the 
head ‘Working Expenses—
Administration’ be reduced by 
Rs 100”

Leave reserve allowed for Station 
Masters by the Adjudication

Award, not granted tn Madura 
Division in Southern 

Railway.
Shri Tangamani: I beg to move:

“That the demand under the 
head ‘Working Expenses—
Administration* be reduced by 
Rs 100”

Delay m the disposal of representa
tions made to General Manager, 

Southern Railway.
Shrimati Parvathi Krishnan: I beg 

to move.
“That the demand under the 

head ‘Working Expenses—Admi
nistration’ be reduced by Rs 100.”

Interference by the Authorities of the 
Southern Railway in the internal 

affairs of trade Unions 
Shrimati Parvathi Krishnan: I beg

to move
“ “That the demand under the 
head ‘Working Expenses—Admi
nistration’ be reduced by Rs 100.”

Stopping of casual labour system, on 
the Southern Railway

Shrimati Parvathi Krishnan: I beg
to move

“That the demand under the 
head ‘Working Expenses—Admi
nistration’ be reduced by Rs 100”

Non-implementation of the recom
mendations of the Anyalur Rail

way Accident Enquiry Com
mission.

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the 
head ‘Working Expenses—Admi
nistration* be reduced by Rs. 100.”

Deterioration in speed of goods ̂ ft»ins 
and punctuality of pastm iftr, 

trains.

Shri Btmal Ohose: I beg to jjnove:

“That the demand under the 
head ‘Working Expenses—Admi
nistration’ be reduced by Rs ’ 100!~

Failure to effect economy tn repairs 
and maintenance expenditure

Shri Naushir Bharucha: I beg to
move1

“That the demand under the 
head ‘Working Expenses—Repairs 
and Maintenance’ be reduced by 
Rs 100"

Reported ly dangerous condition of the 
river bridges of Chaldkudy and 
Kurumaly in Southern Railway.

Shri Warrior: I beg to move:

“That the demand under the 
head ’Working Expenses—Repairs 
and Maintenance’ be reduced by 
Rs 100”

Exclusion of Mechanical Branch 
Personnel of the Nilgiris Moun
tain section of the Southern 
Railway from the scope of receitt 
announcement of pay revision by 

Railway Minister

Shrimati Parvathi Krishnan: I beg
to move

“That the demand under the 
head ’Working Expenses—Repairs 
and Maintenance* be reduced by 
Rs 100”

Failure to repair over age coaches and 
wagons now sold as scrap.

Shri Yajnik: I beg to moye:

“That the demand under the 
head ‘Working Expenses—Repairs 
and Maintenance* be reduced by 
Rs 100 "
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Failure to supply tools and particu
lar)]/ in the feco-efced at Madura.
Shri Tmgnwwmi: I beg to move:

“That the demand under the 
head 'Working Expenses—Repairs 
and Maintenance’ be reduced by 
Rs 100”

Demands of the staff of the de-kuee 
tram tn Southern Railway

Shrimati Parvathi Krishnan: I beg 
to move

“That the demand under the 
head ‘Working Expenses—Opera
ting Staff’ be reduced by Rs 100 ”

Appointment of Punctuality Inspectors 
on the Southern Railway

Shri Warrior: I beg to move
“That the demand under the 

head ‘Working Expenses—Opera
ting Staff’ be reduced by Rs 100 ”

Complete stoppage of the appointment 
of retired railway servants to 
work under their former subor

dinates
Shri Warrior: 1 beg to move.

“That the demand under the 
head ‘Working Expenses—Opera
ting Staff’ be reduced by Rs 100 ”

Extravagant expenditure on fuel
Shri Naushir Bharucha: I beg to

to move
“That the demand under the 

head ‘Ordinary Working Expenses 
—Operation’ (Fuel) be reduced 
by Rs 100”

, Failure to implement the recommen
dations of the Driver Committee 
for effecting economy in coal 

consumption
Shri B. C. Ghose I beg to move

“That the demand under the 
head 'Ordinary Working Expenses 
—Operation’ (Fuel) be reduced 
by Rs 100"

Fatiure *° P rom t pilfering 0/  
damage to good*.

gh/1 Vajpayee: I beg to move:
"That the demand under the 

he#d ‘Working Expenses— 
Operation other than Staff and 
Firfl’ be reduced by Rs 100"

Compensation of goods lost and 
damaged

Shfi Ghosal: I beg to move:
•'That the demand under the 

he#d ‘Working Expenses— 
Operation other than Staff and 
Fu£l’ be reduced by Rs 100’’

Afisrtfana0emcnt 0/  Eastern Railway 
Press

Shrimati Parvathi Krishnan: I beg
to rt>°ve

‘‘That the demand under the 
he^d ‘Working Expenses— 
M,scellaneous Expenses’ be redu
ced by Rs 100”

Construction °f roofs in all the plat- 
joWn'> of the railway stations parti
cularly in the Cochin Harbour 

Termmus-Shoranur line
Shrl Warrior: I beg to move

‘‘That the demand under the 
he»d ‘Working Expenses— 
Miscellaneous Expenses’ be redu- 
<*4 by Rs 100”

Hospltal facilities for employed par
ticularly at Madura

Sbri Tangamani: I beg to move:
‘‘That the demand under the 

he&d ‘Working Expenses—Labour 
Welfare’ be reduced by Rs 100”

FaiWe to provide facilities for recrea- 
Hfinal and social activities for rail
way staff and their families at 

Kalyan Station
gprimati Parvathi Krishnan: I beg

to rfl°ve
‘That the demand under the 

he&d ‘Working Expenses Labour 
Welfare’ be reduced by Rs 100”
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failure to prx>oi&g adequate Health, 
cdntun and other amenities

Shri Yajnlk: I beg to move:
"That the demand under the 

Head 'Working Expenses—Labour 
Welfare* be reduced by Rs 100”

Failure to provide accommodation to 
lower grade staff tn Madras State, 
Southern Railway

Shrimatl Parvathl Krishnan: I beg 
to move

‘"ITiat the demand under the 
head *Working Expenses—Labour 
Welfare’ be reduced by Rs 100”

Selection of Assistant Surgeons Grade
11 to the rank of Assistant Surgeons 
Grade 1 in South Eastern Railway
Shn B Dasgupta (Purulia) I beg 

to move
“That the demand under the 

head *Workmg Expenses—Labour 
Welfare’ be reduced by Rs 100”

Pasts of contribution from revenues to 
the Depreciation Fund

Shri Naushir Bharucha I beg to 
move

'‘That the demand under the 
head ‘Working Expenses—Appro
priation to Depreciation Reserve 
Fund’ be reduced to Re 1 ”

Policy and basts of payment to 
General Revenues

Shri B C Ghose I beg to move
"That the demand under the 

head Thvidend payable to General 
Revenues' be reduced to Re 1 ”

Failure to provide adequate housing 
facilities for railway employees
Shri Vajpayee. I beg to move

“That the demand under the 
head ‘Open Line Works (Revenue)
—Labour Welfare’ be reduced by 
Rs 100"

Failure to supply adequate water 
suppb, sanitation, cooling arrange 
merit* etc., m workshops and 
colonies
Shri Yajnlk: I beg to move

“That the demand under the 
head ‘Open Line Works (Revenue)
—Labour Welfare* be reduced by 
Rs 100”

Failure to construct new line from 
Dma to Dasgaon

Shri A s s j u . X beg to move
“TUt the demand under th« 

head ‘Construction of New Lines’ 
be reduced by Rs 100”

Failure Co undertake construction of 
Tmnevelly—Cape Comorm and
Dindigul—Koodalur lines in
Southern Railway

Shri Tangamani: I beg to move
That the demand under the 

head Construction of New lanes’ 
be reduced by Rs 100”

Inadequate provision for new railway 
ftne? m the State of Kerala

Shri Punnoose (Ambalapuzha) I 
beg to move

“That the demand under tha 
head ‘Construction of New Lines’ 
be reduced by Rs 100”

Need to open a railway line from 
Emakulam to Kayenkulam via 

Alleppey tn Kerala State
Shri Punnoose I beg to move

“That the demand under the 
head 'Construction of New Lines’ 
be reduced by Rs 100 ”

Necessity to provide foot bridges for 
the Railway Bridge at Pervnad near 
Quilan
Shri V. P Nayar I beg to move.

“That the demand under the 
head ‘Construttion of New Lines' 
be reduced by Rs 100”
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Construction o/ Chamarajnaflar-Satya- 
napalan-Coimbatore line.

Shrimati Parvathi Krishnan: I beg
to move:

“That the demand under the 
head ‘Construction of New Lines’ 
be reduced by Rs. 100.”

Failure to lay down Bhavnagar-Tara- 
pur Railway, Western Railway.

Shri Yajnik: I beg to move:
“That the demand under the 

head ‘Construction of New Lines’ 
be reduced by Rs. 100.”

Opening of the Konlcan Railway Ltne
Shrimati Parvathi Krishnan: I beg

to move*
“That the demand under the 

head ‘Construction of New Lines’ 
be reduced by Rs 100 "

Possibilities of a new branch ltne from 
Kendrapara Road to Bhadrak via 
Kendrapara Town m the South 
Eastern Railway.
Shri S. N. Dwivedy: I beg to move:

“That the demand under the 
head ‘Construction of New Lines’ 
be reduced by Rs 100”

Failure to construct Konkan Railway 
Starting with Diwa Dasgoan section

Shri Gofay (Poona). I beg to 
move-

“That the demand under the 
head 'Construction of New Lines’ 
be reduced by Rs 100”

Construction of Tellicherry-Coorg 
Mysore railway.

Shri Warrior: I beg to move:

“That the demand under the 
head “Construction of New Lines’ 
be reduced by Rs. 100”

Construction of THchur-Kollangod 
rail link.

Shri Warrior: I beg to move:
“That the demand under the 

head ‘Construction of New Line*’ 
be reduced by Rs. 100.”

Necessity of constructing a new line 
from Nilambur or Melattwr to 
Ferok
Shri Pocker Sahib (Manjeri): I

beg to move.
“That the demand under the 

head *Construction of New Lines’ 
be reduced by Rs 100”

Failure to undertake construction of 
Madurai—Karaikkudx line via Malur 
Tvrupattur in Southern Railway.
Shri Tangamani: I beg to move;

“That the demand under the 
head ‘Construction of New Lines’ 
be reduced by Rs 100”

Delay tn construction of broad gauge 
line along ex-Barasat-Basirh at 
Light Railway
Shrimati Renu Chakravartty

(Basirhat) I beg to move
“That the demand under the 

head ‘Construction of New Lines’ 
be reduced by Rs 100”

Failure to include the construction of 
new lines between Salem and Ban
galore, Vellore and Conjeevaram, 
Chinnasalem and Chmgleput, Tin- 
nevelly Tnvandrum-Cape-Camorin 
and Satyamangalam and Chamraju- 
vngar on the Southern Railway
Shri Sampath: I beg to move:

“That the demand under the 
head ‘Construction of New Lines’ 
be reduced by Rs 100”

Construction of the Salem-Bangalore 
line in the Southern Railway.
Shrimati Parvathi Krishnan: I beg

to move'
“That the demand under the 

head ‘Construction of New Lines’ 
be reduced by Rs. 100.”
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Failure to produce and import suffi
cient number of locomotives, and 
third clou coache*.
Shri Yajnlk: I beg to move’

"That the demand under the 
head ‘Open Line Work*—Addi
tions’ be reduced by Rs 100”

Position of rolling stock of railways
Shri Ghoae: I beg to move

"That the demand under the 
head ‘Open Line Works—Addi
tions’ be reduced by Rs 100”

Urgent necessity of track renewal 
between Tmnevelly Junction and 
Tvruchendur vn Southern Railway
Shri Tangamani: I beg to move

“That the demand under the 
head ‘Open Line Works—Replace
ments’ be reduced by Rs 100”
Amenities to railway passengers
Shn Goray: I beg to move

“That the demand under the 
head ‘Open Line Works—Develop
ment Fund’ be reduced to Re 1 ”

Failure to provide adequate amenities 
to third class passengers and other 
railway users

Shri Yajnlk. I beg to move

“That the demand under the 
head ‘Open Line Works—Develop
ment Fund’ (pp 137—140) be
reduced by Rs 100 ”

Necessity of reconstructing the Calicut 
Railway Station, Southern Railway
Shri Pocker Sahib* I beg to move

“That the demand under the 
head ‘Open Lme Works—Develop
ment Fund’ be reduced by Rs 100 ”
Mr, Speaker. All these cut motions 

are now before the House

Shri Mohiuddin (Secunderabad). 
Mr Speaker, Sir, the other day when 
the House took up the Private Mem
bers’ Resolutions, I was referring to

certain facts which have been differ* 
ently mentioned in different reporta 
or books presented with the budget 
papers On page 34 of the White 
Paper the number of additional wag
ons is shown as 17,729, whereas on 
page 76 under ‘rolling-stock prog
ramme’ the figure is shown as 14,046 
I am pointing out these confusions 
only because they present great diffi
culties to us when we really want to 
study them m detail Similarly, on 
page 2 of the White Paper the ton
nage that originated in the broad 
gauge and metre gauge is shown as 
87 million tons and 24 million tons 
respectively, giving a total of 111 
million tons In the annual report 
of the Railway Board for the same 
penod, 1955-56, the figure is shown 
as 115 3 million tons

The figure of 115 3 million tons is 
also given m the booklet ‘Indian 
Railways' which has been supplied to 
us with the budget papers The 
figures m the annual report of the 
Railway Board and in the ‘Indian 
Railways’ agree with each other, but 
the figure given m the white paper on 
page 2 is different Similarly if we 
examine the figures for 1950-51, there 
is a difference again between the 
white paper and the Railway Board 
figures The white paper gives the 
figure of 89 38 million tons for 1950- 
51 and the Railway Board has given 
the figure of 92 34 million tons I 
wish to draw the attention of the hon 
Minister to the fact that if we have 
to study these figures of mileage and 
tonnage and the estimates, I think 
we should have very clear figures 
presented in such a manner that there 
is no confusion I know the hon 
Minister will say that these different 
figures are correct in their own con
texts But the terms used are the 
same m the different reports and that 
causes confusion

The number of wagons placed on 
the line in 1955-56 for both broad 
gauge and metre gauge was just over
20,000 and the number of new wagons 
for which orders have been placed 
was 35,568 As I have mentioned 
before, the white paper shows tha*

-Railway* 4306
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[Shri Mehiaddin]
we have ordered for 1987-88 only 
17,728 wagons. This is less than 50 
per cent of the performance that the 
Stkilway Ministry has shown in 1955- 
88. I know the hon. Minister would 
say, “Give me more funds and I will 
get more wagons”. But I think this 
reduction of about 40 per cent in the 
placing of orders for 1957-58 is a very 
serious affair-and I hope every effort 
will be made to increase the supply 
of wagons, so that the movement of 
goods is not hampered in one way or 
the other.

The Hingoli-Khandwa line is under 
construction and part of line was 
opened recently by the hon. Minister.
I hope that this line will be completed 
very soon. With the completion of 
this line connecting the north and the 
south by metre gauge, there will be a 
good deal of relief for the other 
systems of the railways. With the 
completion of this line, Secunderabad 
will be in a centrally located area 
both for the north-running section 
and the south-running section. I hope 
the hon. Minister will consider estab
lishing a wagon-building factory and 
also a coach-building factory for 
metre gauge at Secunderabad. The 
capacity for wagon-building has been 
increasing. Now it is reported to be 
about 20,000 and it is expected that 
it will be increased to 36,000 per 
annum in the near future. Metre 
gauge wagons are very badly requir
ed and I hope that the construction 
of metre gauge wagons at Secunder
abad will be undertaken very soon.

The hon. Minister said in his speech 
that 40,000 staff quarters were built 
in the first Five Year Plan and 15,000 
were built last year. He also said 
that there is a programme for build
ing 15,000 quarters for the next year. 
This is very satisfactory progress, 
especially so far as quarters for the 
low paid employees of the railways 
are concerned. In addition to build
ing new quarters, the hon. Minister 
has also programmes for improving 
the existing quarters and for provi
sion of amenities like water supply 
and electrification. I hope out of the

funds provided for amenities of em
ployees, more funds will be devoted 
to the provision of light and other 
amenities alike water supply. I 
specially invite the attention 61 the 
hon. Minister to the cohdition prevail
ing in the railway quarters in Secun
derabad. I am referring to the Lala- 
guda side of the railway quarters. 
They lack elementary amenities— 
there is no lighting and no arrange
ments for sanction. I plead with the 
hon. Minister that more funds should 
be allotted for the provision of ame
nities for the railway quarters in 
Secunderabad out of the total funds 
provided for amenities.
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sftr # « r i  ^ t r t  qTf?r<ft ^  ^rNr-fhr 
SR'WT T f c f ^  t  i f fr  '  ^T^fr

<Ti<.«̂ l 5 sAT! '3<B%
^ P T ? f t^ 5 T  7|t% f«P ? T  
W *r? # fsp pSRT %
^ r %  fir^r A  nftflr ^rrfVtfr
«Th t  ^  ?R^ SFT ?T *f|T

5pT TTW ?p!T JTrafcT T5W
* r  t i t  ^ f m  m f j p r  w t f v n  

fr r ^ q  v x  jf f% I f t f ?

!infT«rt #  n f ^  sr|t | '  # f r
| »nfWt «rc 

^hvfr ^  3?% hnr^yr f  i

«ri >Rmr % jrrfwt TT^er îrfT
^ ^ f  f% ?o» jft^rlrapn:
JTPTT TTT ^Rft n̂r qff GTO

*T Tr ^iT #5 '  %•
W  % m % X  ip? «5J qfr # 
^ T n T T T ^ T T  ^ f T t ^ m f % ? o o ^  
% 3?tt % jjttV f*«# ^ to
i f t x v j t  y w f i h i  ?oo i f t s r  % w  %■ ?PRT 
+"̂ *r <i^ 5  % «n^! far^
T*T 5HTT 5Tt 3̂ 1% T̂
^ «fk ̂ tt ̂  Ir &r mftiit vt wft 
gfiraT 'Tf̂ T ?r^' i

’cnrnrr  ̂ t̂rt ?w % f<sw
y, x ^  ^ ^  vcttc

w»r i nrr afr ft; artoft v)- ^
=PTf «r  *flr ffRT̂ r «rrfir *f 
*R?r ^  sY’c »̂TTt vf r̂ ?p
amr ^  i ^  l̂arpTr ^  % *Ptf 

t?Tf *rTT?mw T̂«rr
5 fit'll (§̂ >*10 ii1 (  ̂ r i  *r*<d 11

^tjt f^ r #  fip «rtr A 
^r# Trft i^hnr sftr inrsnr «pt
«TRT «TRfqrcT SFTSfr W ft  ^  | 
«ri ̂ trt A tffnf ̂ fr str « ik  f^rr srw 
«fft% sTftforrsrraT i 
=ptf Tfft?*nT nft f>at ?jk %̂ -̂ r £, s( 
m f t  ?r<R7: 1  ^  ^  ^ n : srr? s p ih
*rr% «n% f  *flr ^ ? r  t̂«t 
¥T ^  TpT ^FT «T# T̂T¥ A sffT 
WfritRT f̂t? ?teft t  *ftr 3̂ T pp iPTlfr 

^  ^  sm  v§?rr |
^  ffiRTf fWftT ®TR

feir srrar «rtr ̂ r *n̂ <ft
<m nft T r̂r i «ri ^trt %

*  trfarm fWn^ft T?eft
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Tft Tfcft f  WFTT 
irm  ^t^nr #3
i*^*im g«m $ftr«nr>RrK T 

%  fo s ft *  V f  « W W T
f t f t  «rs HRTRrt %
ftfsft % 3;<p- wtar ^ tt  59rrf̂ T

a in fT F r y  £  sqfr ^  I 
T5TRT *T 3T?T rT(fiTf Jci*fr T̂FTrT

■*fir 5Rrf ar^T w r r  snrc s rr^  
^htt^ 'T f ^  ^n% t  arp *rnr«r ^ft»ft
% V t  TRT f*n=R ^  fftfr
A
5 '

W 3T jm  ^  ^  iff
f> ft* 4 f t i  q ^ ’spT ^'r s t h r h v  ^jft«n q 
q f^ P T  srr^p *rr#r q r
TTW 'ftfrtTf? fis^«i^ jj^ft
wf f a  f̂hceft %  g f t f n  t t  w r^ r ^  
sjftr £*nrf ifPTT sfrfen'T̂ m
?«T*t I

3r?r?np >^>nc^FT?rPifl'|w^raT 
sft *n p r 14  ^ ft?  f « ' n r c  ft srrcft g
pTf5Pf >̂ i,Kit j; ft> 6̂1 *17t««t> % 9TR '**T> 
^ j r r s f t ^ r #  $ ^ r r * r t  «rr srp spr irn'Tr 
q r  #*rr v f N N i # ! ^  wv qrer |  i ^  

^ m rfs x ft r* fefr *
375* $  ^  5 ft: *rf 3T3WT n ft
srnr njW T?rr f  f t :
I^TWR *T 3*fr *T^T *  IJT ’TRT <T?&
j t  «fr i s^Tft* f t ^ i  *tih  «fr«Y 

« R  5?Rt Tt=r f'fe jrr «ft 
e rM  * * r  5«T<MTrr ^  35ft  % zz 

3TR % f  f  3TST ft? ?̂T nftm sqpT sflft 
sf̂ V t  ^  sft t̂ nforr £ ?ftr f^r% f% 
3?r 5̂  v r f r  ^  sfrj ^  i
^ 5fTnWT g fti ftw cR^ ^T Jfitnl ^ 

STr*T6iTn f5RTf?r 'R?T *n^? *T!T I
q «r * [ « r t  «ft  q r r  ^n^rr?r
?r«tt w  *nrr, ^

5?rf^r Tt f% nrftfr # »ft 
srft ^ »?r *w «ftr f A  ffTf ̂  arnrirft £ 
ft? vi<T4n ftwy^r i w  ijt«w » 
^  ip r  % ^  vt ^pnft j  ft? 
wir *ft»r ^ r  5^  z^TT #  »nft » w  »rtr  f t R %  
ftr ^  «rnr f̂t *nr «{m  jwr 11
*T g frp m  ^  5#PTT #  ? o c ,  Y o o
5fW»R»ra-«fk r̂raft t t r  t t ’j t o r
qpT  i ^  qjp ^tr- ^  R̂fj- ^ 
Kf fapnK % «mr ^  w h  t t  tjwr 

^r j f im  ^ ft»T T̂T 5K?TT
f t  w  «ftr w b * t^  % ST«r ^ s r  
ygvft q y f t  t  ftr ng»| H H^Tf<iTlf ̂  
s T W w ft n T e r v t '^ ^ ^ jr t r  j f
3f?rrrr ftTR ^R- ^ Jpr
??r5TR- «r"i ^  Ĥ l ^ «tft>«t 8TT5T ^HC
v^Nrfnft ^ ar'T srrr^n^t *r\r 

JfTT JTT̂ r |, ^TRrT JT^nr 
% i ?nr ^ft: ftiTftRFanrrr * t^ t  
wr^fT t  ^ t t s t r - % ;# r  tt  7^
I  ftr ^  f H ’ - 5ft ^  m<H?r Z H

'TT ^  ?TT7  W f  ^ I 4^»TTO cftft? 
m ?  ^?t % ^  % ftn^rrr ^R-̂ rrft 
5m  % ? t f  m ^ rp fr  »r ? m r  tjj^V 
?nrnr <  rft ^ r  q r  ^  
irft»rij?T ^  5  i arn ?fr Jffim
^f?r ahft f  ?rtr 3?T tt ĝ T 
^  t  ft̂  ^ r  % *ftr TTT»r> ^ ^
I I  ^ r f t  ^ r  f*fh^t 3ft « r  T m n ^  

*iti 4^ t o  fer apmvT
fw r  «rr, f^ r  ?o , *rsr ^  jf^ r n  
zz an?ft |  ftra% ft; qfrom r f ^ r
? o o ,  y o o  <rRftfW> ^ f t a n c f t  
^  *^T ^nr % am ^O ?TK»ft wn; <TFft
# ^  snt t  i

'firert t t  3ft w n %  >pf^T(t 
| #  «wsft v yf?r 5m r«iT f 

»rk % «rtztw t
f  « flr  TWfl- !TT% % *Tfrft f<F|tJ ft^T,^
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f*r %, ifiswr W f  a v k  ^
tfPTPT ’TRft fafT TWrit ^ | TTCT *T
*ri w ctf ^  fw  $ *rtr v»ft 
frcft ?ft *fl*fl vt m vr Npwrt ^shi 
«wm | *w ■»$■ arm  *  rsft t
‘Sldti ^ I Ŵ T TT alcl«i 31[ ^ Pp 
^ i«i % *T *mr* ^WSTO 5IT
?tt$ » f r t  si# ^  *rtr ifir  
i t f i  t  • ff’E’ W % «R?r t* p r v
A «ft f*P r̂t*r «rff3ft *r
<T irtr  '3^% +TT®T *t STHT TP f
^>T*t ff ^(%<f fTHT *♦>1̂  <i l̂ JTcTT | I

w fV  jf f r  ^  *tft *r§kir n’t* 
3*m  ^rar* ^  *ftr firer* ^ t r  % 
mf% **hrfr *j?fat «ftr <=m % 
*rr*r sFtft vjtft x i

^wr *  *rfr *r$tesr % # n  fa*** | 
ft? «r£ 5HTT *  ^rrft»T> f t  aft *t??t 
ig^H % fW*i *T ^ <̂ HH fisTJ ^ *̂T <TT
#  iTtr ^ «r tr  ^T^t gf^mr 'Tg^R «TT
^mftET fersrnr i ?*rc v^P^m 
■# ^ f t  £ fw * w # r  *  sftoft *ft v *  
■fearr ?t $far zt fs*r ft̂ r ^rrf -̂ i 
vHrfl % f^tr $■ jpjf ^t fr*^ jjt^ 
f t  ^rffq- i wr«r *  mr nf\ ^>tt
=5nf̂  i

sft *rrrt *r> *ft?r % ^rr?n f t  irnrr 
?rr^^t, % fe tz  t t  t»t ^htt

£RT -ql f*« Pro- #  ^t TTTt̂ r <Tt*T ^ vfrr 
ftRT to  ftra- 5 >ft r̂t vm rft % 
stow * f  i ?mr ?t *n*r &. viz  #  ^ r>  
f t  I?* ?rW% srt?it, ^  «frst gjte't 
<j,finrnft ?rp f t  «frr iprnrzr ?̂r 
’w tr f̂Hr»ft «fhc vm f t  w r  sfpt #  
»rw T*ft I

^  % *rrt #  wk ^fti
wrt t r  *tarfft sî t f t  i ^  ?ft»T 

^  'WRT % foaft T t ^ R  ̂ ft 1T5T

sf^n ^ t  ^ r f t  i gnrfa SKt vrfiFz- 
^ f̂t ̂ rt f t  «»j?t 3nRT?r M w  

«R73r ^  S(ft fR R  Vt ^  fCT #  X* *ft 
t  5in?T ^ffft i wnr ^  ft 
’TTfinrr sinrr »t <̂Hfiki v*tt  irfft 
^  ^  rft ^ft ^ n r  ^  »TTfTT t' i

Mr. Speaker: Shrimati Minimata.

Shri Punnoose: One more Member 
may be allowed to speak from our 
side

Mr. Speaker: I gave four chances 
to Communist Members They took 
one hour Normally they must have 
taken 40 minutes There are other 
people whom I have to call upon to 
speak In view of the fact that we 
have to conclude this discussion by
2 O’clock and call upon the hon 
Minister, I request that hon Members 
may confine their remarks to 10 
minutes each, so that I may call upon 
other hon Members

Pandit D. N. Tiwary (Kesana) 
Those who spoke on the General dis
cussion ought not to be allowed to 
speak again Some hon Members get 
two or three chances while others are 
deprived of even one

Mr. Speaker: There are 500 hon
Members I have to'give chances to 
every State I have already called
3 Members from Bihar I have no 
objection to call as many as possible 
I have a State-wise list here Bihar 3, 
Andhra 2, Assam 1, Bombay 4, UP 4, 
West Bengal 5 and Punjab 3

Shri Shree Narayan Das (Darbhan- 
ga) The number of speakers should 
also depend upon the number of seats

Mr. Speaker: Kerala is the tail end.

I now call upon Shrimati Minimata.

■fhrcfr M tnim  :(^fkT «n*ra—  
Tftnr Jfiftwi) . w w  tyftw,
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w jp r  ^ 3 *  %  « ^ F l f  ¥ t  *rr»ff t t

w t  far̂ nrr r̂r | iflr f *
% «w  *r$ »mf NtvR tt i
*rf*w? ^  !5Pwrwf *?RirtT«nfiKrf% 

w?t w*$ wrrf m  ^
* p n f  an- ft spr f̂t g ft? 
s tffe rr ?  *  A  Trsft*T,
* t  tnp Jrr#T cft^ W H  f ,  *  jft0 
t p r o  i t r o  f t  Bjt^t 5rr^T f ,  t n f i r f i  

%  ^  l l ^ r ^  | ,  i f t  q f t  s q H
fiw r 5TTJ I < T ^  i p ;  * R  ^5Tf »n ft 

ft s r m r  v t  «ft, %ftr 755ft  t^r- 
irfh r zff^ rr n  v i m i ^ r  *ft  fa rr
^% ^«n :w ft5rr?5T SR T $3rrq7ft
^  m  f%  c r t  ?rnpr %  far? * f k
^  «rt 3^ 5T?R % SRST ft^K
ftPTf 3TT f , «R?5 VR ?RT ĝ RT 
v t f  'Terr ^  !«Rn i rnrt*r % ft 
&rj ^pf *n^r tt r̂nrr
W W  |  I W 5FT 5ft T R T *T  % ?TOT ft  
? , *17*5  f  W T R T  %  WK?T I 'W TTTT 
A $5T snK? *T f t f  % Vnror|VPR!K *ftr 
T̂t|R>TT TT3fr*T ^ WTCPT ®l*WK1 # TO

f  srtr <ijftor t t  jr r ^ r  cft^ f t p t  
«n?ft ^tHT ^rr T?r f  i jrf? ?«ft srcrt 
^ rcrr ?ft grar *n qi^r A  T ra fa  
*f t  fsr?f*r ^rf*T ^ t  5iii»<n *ffa: ^  
s^rr? srr f t  ^ ■ 'r i i #  *F%m qi^eft j?
%  TRta % *t 
h ^w «i 5T̂ t <rr 55T *ftr ?< t < t t r  
^ r r r ^  i
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r̂rRT HtT J^t JT̂ r ft  TT'TOT'ft t  I 
*rsir 5i^t % r̂ T?# 3T5fr ^  tr̂ r 
^3rrT#Ttcft^rf^T?nr3n#tigfr 
’ Trffcff $  <T? STt 3TPT % ^TO*T *nf^r«ft 
Vt ̂  #Hfta f̂ T ?T«iPT 'TT q-? T*pTT
rrm  | i ^r vnff n v tf i w w  r̂r 
*̂r s^t ̂ ?Rft 11 f̂ <? srsrar ̂  irfe-

^  ̂  ̂  ■jflqm % 4hr "Rpfft

*  to#  % m w f «w tpj TRmr ^  ^ r
’ W R ift ̂  HTRHT fTT TT I

t w ^  ^ N w t  i f t r  w r r n fw f wr 
iysr*gq*T»afcffyfrnift<n«Tft 

11 ^ r  qnivvhRfiRrvn# % f%m# 
’T ^ n f t j r r ^ n  i S t ^ i  
«TR T̂T vmarv % \ %VH #  %

%  f% Tra'yc %
*r ^  e f l ^  sr? «fft*<t*ft 5nrr vr^ ft *fr 

j s i  f e f f  % arWt f s r  * r t ?  
’wftf «rc f w f  *£t* f  «CtT 
«ft? ftit  srrcft | i fsremryc t̂
^ T ?  3TR % ftjTJ 5ITrf % qf# *ftr 

>ft tr^  ? ft^ T  ^ r r
«ft \ *n r ^ w t  4 t  ^er sFT ftw r w  t
^f?F f̂ rarf *frt srw 5iK ^

^ f t  ^ f t ? f m  ^ f t  |  « ftr  ?mr 
f t  * f t  tfr? ^R ft f  i 

5r€V srpq̂ T | f% fagrrâ T r̂ vrwir 
ITPT '•Tl'l % fts?r?ra IT ;̂ «tl4>  ̂
f?r ^ r r  ^t ^mr i ai^T % ?ft<ft ^ t  ^  
mfenTi p f t |
«i'l<i SfTT w si*n T T  *T3' '<t>d §  *tnft 
A  ^ r  v t s  5t# ^ t  sra? % * m  mf«rjft 
!t f̂t w : grit 1 1  A xm\  ̂ f% 
^rf T̂’rrara rr r̂rff tt  w i  «th  
^rr i

Shri Mohamed Imam: Mr. Speaker, 
by my cut motion which relates to- 
lack of efficiency in the working of 
the Railways and also the need to 
effect economy and also regarding 
the extension of the railway line, I 
wish to draw the attention of the 
Government and the hon. Minister to 
the fact that how sadly South India 
has been neglected so far as the deve
lopment of railway and the construc
tion of new lines are concerned. Per-
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feapa the South is fax away from the 
Capital that the South was neglected 
during the First Five Year Plan but 
it Is now being neglected during the 
Second Five Tear Plan.

As was pointed out by one or two 
previous speakers, not a single new line 
has been added in this area, and 
even now there is no proposal to add 
any more. 1 am very sad that the 
Minister concerned has given a curt 
and negative reply so far as the ex
tension ot Chamarajanagar and Satya- 
aangalam Railway line is concerned 
and for the construction of which a 
passionate plea was made by the 
Lady Member and by another Mem
ber and I am particularly sad
about this line, because I had some
thing to do with this line. 1 formulat
ed it as the Minister ot Railways to 
the Government of Mysore between 
1941 and 1945 Surveys were com
pleted; estimates were ready and the 
Government of Mysore had ample 
funds at its command for taking up 
this line, but the only obstacle was
that the then Southern Mahratta
Railway would not give its consent. 
If the Railway had not been neglect
ed and if it had been transferred to 
the Government of India, I can say 
with confidence that this line would 
have been an accomplished fact. This 
is rather very sad for such of those 
who were associated with the scheme 
and I must say that the people of 
Mysore feel very sorely about this 
It is not that this line is going to be 
an u'l-economic one; it will certainly 
prove to be economic I may say 
that the Railway Administration has 
suffered and its income is not what 
it is on account of the loop lines that 
are now existing There are many 
lines which end blindly and which 
practically bring no revenue to the 
Government because they are not 
connected and interconnected. For 
instance, there is the line between 
Rayadrug and Chittoor. One end 
ends abruptly at this end and the 
other similarly in the South. Unless 
these two lines are connected, the 
object of the railway is negatived. 
There are a number of lines like this. 
Hie Railway Ministry must survey 
aiti five priority to such of these

lines which can be connected. Uw 
other Members also referred to other 
toes, for example the Mangalore- 
Haasan line. There are any number 
of lines which are of paramount im- 
portance, and I hope the Railway 
Ministry will bestow as much atten
tion as they deserve and at least dur
ing the Second Plan and serve the 
people by undertaking the immediate 
implementation and construction of
the Chamarajanagar-Satyamangalam.
line.

I may also pomt out that the eS- 
ciency of the railways and safety of 
travel have been going down every 
year. Every year brings some tragedy 
or disaster of a grave magnitude. Let 
me refer to the first tragedy that hap
pened at Jalgaon near Kazipet which 
involved the loss of lives of hundreds 
ot persons Again, there was another 
tiagedy after two years at 
nagar, and again a similar tragedy 
occurred at Anyalur. This is not the 
end There were two more tragedies, 
one at Bombay which occurred in 
broad day light m the heart of the 
city, and the other was the recent 
tragedy which occurred to the Pathan- 
kot Express I am deliberately not 
using the word “accident”, because an 
accident connotes a different meaning 
We have to term an incident or occur
rence as an accident if it is beyond 
the control of human beings, if it 
could not be avoided and if its occur
rence can be attributed to God But 
these occurrences which are happen
ing m quick succession and which 
involve not only a good deal loss but 
cause a good deal of anxiety to the 
public, are such that their cause 
effect and results are of an identical 
nature The cause that led to the 
tragedy at Jalgaon is the same +hat 
led to the tragedy at Anyalur. It was 
due to the breach of bridges due to 
heavy rains I am pointing this out 
that these tragedies are not accidents 
but the results of negligence, persis
tent negligence, on the part of the 
railway authorities

The Government seem to take this 
very lightly A Commission was 
appointed to enquire into the tragedy 
at Ariyalur. The Commission gave
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an advene finding on the railway 
■department but still the Government 
thought it fit to condone the lapses 
and drawbacks, and such condonation 
•*7 ill not set right the administration 
on the other hand, it will encourage 
them to persist in their negligent acts 

What was the finding of the Com
mission appointed to investigate mt' 
the Mahbubnagar tragedy’  There it 
was found that soon after the first 
.accident at Jalgaon the Inspector of 
Railways had pointed out that a 
systematic survey and investigation 
-should be made of all the railway 
bridges and that they must take ver\ 
ladical stepo to improve the state of 
the bridges It is said in the report 
that though two years elapsed tt\e 
railway engineers and authorities did 
very littlt work Beyond examining 12 
fridges they did not take any steps, 
i« is stated m that report—if you 
want I will quote—that the railwav 

administration had not taken and did 
not take any step to investigate thr 
nature of the bridges The result 
was the tragedy at Mahbubnaga* 
which involved a loss of the lives of 
130 people as officially estimated, 
though the possibility of more lives 
having been lost is not over-ruled The 
Railway Inspector gave instructions to 
-the railway department to undertake 
a survey of all the existing bridge  ̂
The Railway Board also instructed 
that entire area should be gone 
through to find the nature of the 
bridges, but the railway public works 
authorities and the engineers have 
moved with a snail’s space and it is 
this persistent negligence that is res
ponsible for this tragedy 

When the first tragedy happened, 
any man with common sense, any 
prudent man could see that all the 
bridges there m the ex-Nizam’s Rail
way and South India were out-dated, 
archaic and old The first thing the 
railway authorities should have done 
was to widen the bridges and increase 
the number of spans At Kazipet 
they increased the spans from four to 
eight If the same thing had been 
done to all these bridges, perhaps— 
why perhaps, certainly—these acci
dents would not have happened

Similarly, it is stated in the report 
that when the trains ran there, when 
the engine ran on these lines, it had 
no light, there was no speedometer, 
there was no watchman there If 
therr had been a watchman at that 
place on that day, this tragedy would 
not have occurred Or, if there had 
been a headlight to that engine on 
that occasion, the driver would have 
seen easily the collapsing of the 
bridge It was a newly repaired area 
and he was running at a speed of SO 
miles These are all acts of negligence 
which lead to very grave and major 
tragedies

People in those areas dread to 
travel by trains during the rainy 
season because these tragedies have 
become so frequent There is only 
one tffective remedy for this, namely 
that all the bridges m the area must 
not only be surveyed, but instead of 
wasting your time on surveying, you 
must at once expand those bridges 
add two or three spans more If the 
bridge is allowing only 2 000 cusecs 
make it allow 4,000 and you will bt 
on safe ground I hope the Govern
ment will remember this

I find that people complain that 
there is lack of wagons, engines and 
passenger trams It is true that dar
ing the First Plan we imported thou
sands of locomotives, wagons and 
passenger coaches Still we are short, 
still our trains are running late, still 
there is breakage of locomotives and 
engines Only one remedy is possible 
for this It is unfortunate we are 
having too many gauges m Incua 
There is the broad gauge, the metre 
gauge and the narrow gauge I* is 
these different gauges that create 
bottlenecks at junctions I will give 
you only one example The line bet
ween Bangalore and Poona is of 
metre gauge, and from Poona on
wards it is broad gauge There is a 
good deal of traffic between Bombay 
?nd Bangalore, and all the wagons on 
tbe metre gauge that come to Poona 
are held up there They have to wait 
for weeks and weeks for tranship
ment it is this that causes so much 
of shortage in our wagons and loco-
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jnotives. As is the ease in other 
countries, the policy of the Govern
ment should be, as far as possible to 
have one gauge throughout the coun
try That will enhance our opera
tional efficiency, create more conveni
ence and release many wagons So, 1 
submit priority should be given to 
convert the important line between 
B&ngalore and Poona from metro 
gauge to broad gauge I understand 
the railway authorities are go ng to 
convert the line between Poona and 
Kolhapur into broad gauge I am not 
bgainst it, but I request them to con
vert the line between Poona ngli» up 
to Bangalore into broad gauge That 
will improve their efficiency

We are having 30,000 miles of nm- 
w?ys and to operate this we arc liav- 
lii*. a total of more than a mill’on 
employees, nearly 11 lakhs I am 
aft aid the entire department over- 
now ded as compared to other rail
ways I have got figures abou. the 
length and working of the railways 
in England

There, the entire length of the 
tract is about 60,000 miles, but the 
total number of personnel employed 
to work those lines is )ust about half 
> million, which is just half the num- 
bei m India In fact, I can quote 
from the book which is before me, 
but owing to the short time at my 
disposal, I shall not do so If the hon 
Minister wants to see it, I can show 
it to him So, nearly double the 
length of the railway lines m England 
is run by half the number that is 
employed in India This shows that 
there is a great deal of wastage of 
man-power, that there is no proper 
work-load, and so on All these 
things have got to be investigated

It is not a question of merely 
giving employment to the people He 
must see also that the people’s money 
is spent wisely, properly and judi
ciously, and to the best advantage of 
the country The more the number, 
the greater is the trouble, and per
haps also, the greater the number of 
strikes I am anxious also that the

efficiency of the railways must be 
kept up, and I feel that the lesser 
the number, the greater will be the 
efficiency There 1* no use of having 
too many persons here to work our 
railways We have to compare our 
railways with the other railways that 
have been working efficiently, and 
adjust our number accordingly In 
these days of hardship, when we are- 
faced with an approaching financial 
crisis, every effort should be made at 
economy, and the method I have 
suggested is one

Mr. Speaker: Now, Shri Yeshwant 
Singh He is the ei-Chief Minister 
of Himachal Pradesh

Shri Y. S. Parmar (Mahasu) I 
welcome the provision of Rs 80- 
crores in the Plan for the electrifica
tion of certain sections of the rail
ways for a total length of about 800 
miles There is no doubt that a lot 
of coal could be saved bv electrifying 
these sections

One matter which has, however, 
struck me in this connection is 
whether it has also been considered 
as to where this process should start 
From a look at the budget, it appears 
that electrification has been started 
in places w hich ai e more or less near 
the coal mines I do not know 
whether the Mimstei has paid any 
attention to the fact that it would 
be much more in the interests of the 
country and the railways if electri
fication of the sections in the distant 
areas, which are distant from the coal 
mines, could be taken in hand That 
would not only save a lot of coal, 
but also allow much more wagons 
for other purposes A definite 
scheme on those lines has to be 
examined, so that while we could 
save coal on the one hand we could 
also relieve enough wagons for other 
useful purposes

As one would find from the budget 
speech, nearabout Rs 11 crores have 
been earmarked for the electrification 
of the two lines connected with 
Asansol I find on the other hand.

•Jteilwoy* 452?Demands for Grants 22 JULY 1987
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[Shri Y. S. Parmar] 
that while this money u  being q « t  
•n electrification in azeaa where, of 
course, the work-load may justify it, 
yet the demand for new linea has 
been completely ignored. And the 
iion. Minister does not think it prudent 
At all to take up the survey 
jot any fresh lines m hand. I 
would respectfully submit that in 
certain areas, a survey of new lines 
is urgently called for. We in Hima
chal Pradesh have been pressing for 
a railway line from Jagadhn to 
Raj ban, nearabout fifty miles in length. 
The erstwhile Sirmur State, and 
now, Sirmur District, which is main
ly concerned with thu project had 
practically sanctioned the scheme, 
and it was about to be implemented, 
but after the integration and forma
tion of Himachal Pradesh, the scheme 
has year after year, been shifted to 
the background

Alter all, it is only a matter of 
Rs 3 to 4 crores At least a survey 
thereof is justified from both the 
financial and commercial points of 
view, because the work-load, and the 
passenger, and goods traffic would 
fully justify it More than that, all 
'the development works which are at 
present being held up, such as the 
starting of the cement factory etc 
•can be taken in hand only if that rail
way line is started there All sorts 
o f  people have come to that area, 
who want to start a cement factory 
■or a rayon factory or any other fac
tory But they cannot just start 
them, unless this railway line is 
there.

As such, I feel that in the interests 
•of the developmental activities, parti
cularly, of an area which has long 
been neglected, it is _very essential 
that attention should be paid to this 
as also to the other schemes which 
deserve attention Of course, this will 
lie a broad gauge line

Coming to the other projects con
cerning Himachal Pradesh itself, I

would say that a metre gauge Iim 
from Jogwdexnagar to Sundernagar, 
and from Simla to Theog ia also 
necessary. But it appears that none t£ 
these schemes have received the at
tention of the Railway Ministry.

Another matter which concerns not 
only Himachal Pradesh but practical* 
ly all the >»H« has to be considered 
in a wider context and made a part 
of the Plan after it has been examin
ed That is, that if all these arms 
and the people inhabiting them are 
to get an opportunity to compete with 
the people of the plains, where means 
of transport are not only easy but 
cheap, it will have to be seen 
whether there cannot be a system of 
railways, of course, broad gauge, 
which can touch the foot of the hills 
all along, and fi om where, in due 
course, metre gauge lines could be 
taken to the hills or the hill portion 
could be connected according to re
quirements by'motor transport For, 
as things stand at present, transport 
from hills is extremely expensive, 
with the Tesult that the help which 
is being sought to be given to these 
people in different shapes and forms 
does not properly reach them, and 
they are not able to come up to the 
standards which they are expected to 
come to

-

I do hope that these two matters 
will receive the attention of the Rail
way Minister fr

Shri Narasimhan (Krishnagiri): I
wish to refer to the question of 
maintenance of carriages, particular
ly, the passengers’ compartments etc. 
that are in active use on the various 
railway lines I find that quite a num
ber of very old carriages with very 
bad shutters, and door arrangements, 
are still being used, and no proper 
care is being taken to convert them 
into acceptable carriages before they 
are put into service for carrying pas
senger traffic

Quite a number of small children 
and villagers have very often to
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travel by these carriage*. It is always 
_a source of danfer if the shatters are 
not sale, and the doors are pot safe. 
Only the other day, I heard that a 
very important man in Delhi, while 
travelling, had his finger fractured by 
a bad shutte* and actually he has 
.sued for damages.

Mr. Speaker: The shutters do not 
make difference between man and 
man.

Shri Narasimban: Even people who 
know how to handle, and who can 
be expected to know how to handle 
these bad shutters get caught like 
this some time or the other. And it 
is much more risky, when a numbei 
of women, children and others travel 
in these compartments. 1 do not 
know why the Railway Administra
tion is so irresponsible as to allow 
these things to go on as before.
13 hrs.

1 have actually come across cases 
where the doors are very bad. It is 
such a dangerous thing to have in 
trains which are moving fast—this 
type of outlets. Actually, electric 
arrangements like fans and light are 
very poor. When we dispersed after 
the last session, I was travelling in 
hot summer. The fans failed and 
actually everyone was feeling very 
very uncomfortable. One of the pas
sengers, an air force officer, got so 
fidgety about it that he started it 
repairing it himself. He could not 
succeed in repairing it. Then he 
opened the door and in the process 

.actually fell out and died. I and 
another M.P. were eyewitnesses to this 
mishap, a small thing like fan failing 
and that failure leading people to 
take not the law but the repairing 
into their own hands and ultimately 

-the man falling out and dying. 1 
would like the Administration to be 
more careful about the maintenance 

■of carriages, doors, shutters, fans and 
water arrangements in lavatories.

I
I wish to mention about a station 

in the south, Karaikudi. It has be
come a very important centre of

educational activity with engineer
ing colleges and research institutes.
I will not be surprised if one day 
it becomes a centre of a University 
there. But there I find an impor
tant railway station not having a 
roofed platform. A number of scien
tists and other visitors come there 
and it is a pity that such an impor
tant station does not have proper 
roofing arrangements for waiting 
passengers. I am told that they 
have got a scheme, and this scheme 
will take a long time to mature. It 
is better to have some kind of tem
porary arrangement pending elabo
rate schemes getting executed.

There is another important station, 
Jalarpet, which is the junction of 
many lines. But it has no retiring 
rooms. It is a big surprise to me. 
Railway trains reach there in the 
dead of night, at about 12 or so in 
the night. It is the centre for a big 
hinterland, and people who have got 
to go to long distances after alight
ing there have to wait there without 
having retiring rooms.

I had made some suggestions in 
this regard. Some attention was 
given to it. But in spite of the fact 
that this was brought to the notice 
of the authorities a year or two ago, 
nothing has been done. I do not see 
how Jalarpet can remain without 
retiring rooms.

These are comparatively small 
matters to be urged before this House, 
but the difficulty is that the Railway 
Administration, in spite of our being 
in the atomic age and steel age, is 
very much wooden in not being res
ponsive.

Mr. Speaker: Engine is also made 
of wood?

Shri Narasimhan: It all ends in 
smoke and fire.

There is the particular instance of 
Salem. The Railway Minister was 
told ad nauseum that 100 miles of 
railway had been removed from there, 
and places which were formerly
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IShn * NarasimhanJ 
within reach of the main railway line 
are now at a distance of SO to 75 
miles, even 100 miles in some cases

So I would like the Railway Minis
ter, pending restoration of the line, to 
give us as many out-agencies as pos
sible I have been urging this, 
and to my horror I found that 
even the existing out-agencies 
were being discontinued for some 
reason or other, I hope these will be 
renewed and more out-agencies will 
be opened I have been urging this 
through the General Manager and I 
hope they would do the needful as 
soon as possible

Between Madras and Erode, several 
trains run thiough eg  the Malabar 
Express the Blue Mountain Express, 
Cochin Express and similar trains 
But there is no continuous day time 
tran between Madras and Erode or 
between Madras and Coimbatore

I would tike the Administration to 
see whether a day time tram could 
be run The connecting Express 
leaves Madras and reaches Jalarpet 
at a particular time and the Express 
from Bangalore reaches Jalarpet at 
a particular time, but to the south of 
Jalarpet, to Erode and other places, 
there is merely a passenger tram 
and the timing*, aie so badly adhered 
to that the connections arc usually 
missed

Therefore I would like a through 
carriage m day time also to be intro
duced for transport of passengers 
from Madras up to Salem, Erode and 
Coimbatore

But there is another method also 
That is a metre gauge line from 
Egmore to Vndhachalam and Salem 
An alternate metre gauge line or 
through carriages may be run from 
Madras (Egmore) to Salem Town 
Now, there is only one carnage 
attached comprising third class bogies 
I would like a truomposite bogie 
to be run so that passengers from 
Madras to Salem may avail of this 
alternate route That will relieve 
congestion in the broad gauge trains

As a matter of fact, as far as pas
sengers from Madras to the important 
city of Salem are concerned, they 
reach at midnight or 1 O’clock. If 
this route is utilised in this way, pas
sengers can leave Madras at 9 or 10' 
in the mght and they can reach Salem 
at 6 or 7 next morning At present, 
they reach there at midnight This 
could very well be avoided

As a result of a lot of agitation, a 
through carriage has been arranged 
for passengers from Madras to Salem 
It is attached to the Blue Mountain 
Express, but actually the tram reaches 
the platform at 12 or 2 in the night 
Then the porters and railway autho
rities come and say that it will be 
taken to a siding and ‘so you better 
get out’ So the advantage of provid
ing a through carriage is lost I do 
not know why it is not kept as near 
the station as possible to enable pas
sengers to have a little sleep and 
detrain at a convenient time "This 
was the arrangement prevailing be
fore But suddenly it has been can
celled In spite of our representa
tions, this is happening People are 
saying that it is as bad as not having 
the through carriage at all if they are 
to be disturbed like this

Finally we are expecting the sur
vey report of the Salem-Bangalore 
line very shortly Last session, we 
were assured that the report would 
be furnished in July I hope when it 
is submitted the general public and 
those Members of Parliament who 
are interested, will be supplied with 
a copy or at least the broad lines of 
it so that we may know what will 
be done and what are the implica
tions thereof I understand the usual 
practice is to treat such survey re
ports as confidential documents pend
ing acceptance of these lines for 
construction But I hope this red- 
tapism will disappear, and such re
ports will be made available at 
to those responsible people who are 
interested in such planning I would1 
include the MPs within this category,.
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ig4> the Government themselves 
Mtac iMpoaalfato to Hili flooM, I hope
ME* will not b* deprived of such 
reports, ae that they can pool their 
heads together in planning

Mr. Speaker: Put your heads
together

ghri TT»ieilinhin~ to that they 
can pool their efforts together

Bhri B. S. Murthy (Katanada—Re
served—Sch Castes) Is it ‘pool their 
heads' or *put their heads’’

Shrl Narasbnhan: I am grateful to 
« y  hon fnend for the correction I 
have nothing more to say 

Mr. Speaker. May I make a sug
gestion to the hon Minister for his 

No Minister from any 
part of India can be conversant with 
everything that happens For 
Instance, a through carriage is shunt
ed out to a siding and then people are 
asked to get out The object of the 
through carriage is lost I have not 
been able to give opportunities to all 
Members to speak

As in previous years, Members 
who have not participated in the 
discussion of the Railway Budget at 
any stage and wish to invite the at
tention of the Minister of Railways to 
any specific local grievance under 
the Demeads for Grants on 
Railways, may Bend memoranda 
to the Lok Sabha Secretariat 
before 5 p m  on Thursday, the 
26th July, 1967 These memoranda 
will be forwarded to the Minister 
for Railways who will in due course 
send replies which will be placed on 
the Table of fhe House Each Mem
ber will be entitled to give one 
memorandum on one specific local 
grievance and the memorandum shall 
not exceed ten lines 

Start Nataslndiajr Economy drive' 
Mr. Speaker: Any matter can be 

put down In 10 lines without any 
•TgpiMQt 

<ls «ase any memorandum consists 
of more than one point, the first 
point may be answered.

In addition, I  would Uk* to migfiwt 
for the consideration of the hen. 
Minister this thing. The hon. Mem
ber said that all hon Members ttt 
this House are responsible -As a 
matter of fact. Ministers come from 
Members There is the National 
Council of Railway Users, the 
Regional Council and so on The heads 
of administration of the various Rail
ways may be advised to have yearly 
conferences to which not only those 
members of the region but also all 
Members of Parliament may be 
invited There is no question of tra
velling allowance etc because they 
have got their passes They can be 
there and tell the Administration on 
the spot what exactly they want 
Shn Narasimhan has said that in 
spite of repeated requests and com
plaints, nothing has happened Why 
should it be so9

There are a number of members 
on the Railway Board There is the 
Minister of Railways, there is the 
Deputy Minister also One of the 
Conferences may be presided over by 
the Minister, another can be presid
ed over by the Deputy Minister, and, 
a third may be presided over by a 
Member of the Board ‘ The Members 
can attend the conference and settle 
these things instead of writing memo
randa Why should not there be a 
conference every year to which 

’ Members of Parliament may be 
invited so that these small questions 
can be avoided7 It is very highly 
inconvenient to the hon Minister to 
be answering every little question 
There are about 30,000 miles of rail
ways and, possibly, after 5 years, it 
may be 38,000 or 40,000 miles Hie 
hon Minister may consider this

The Minister of Railways (Shri 
I ifjN a  Ram): As far as the memo
randa from the Members of the 
House is concerned, I readily agree 
to that As a matter of fact, at the 
very beginning you suggested that 
and I agreed to that

But, as regards the conference, I 
shall examine It in detail because I • '
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[Shri Jagjivan Ram] 
am afraid that dunng the course of 
the year we will have a large number 
of conferences in that case*

Shri Ranga (Tenali). You have got 
some 4 zones

Shri Jagjivan Ram. Four or five 
will not do We will have to think 
whether it should be for the entire 
Railways

Shri Ranga: For each zone
Shri Jagjivan Ram. Each railway 

zone itself will cover several States 
Take the case of the Western Rail
way It will cover the Bombay 
State, the Rajasthan State, the 
Madhya Bharat State

Shri Ranga: They will all come
Mr. Speaker* The Members of each 

State will come there

Shri Jagjivan Ram: I am afraid it 
will be a big conference

Shri Ranga: It will have a salu
tary effect on the General Manager 
He is a ‘Grand Moghul’ today and 
does nothing

Shri Jagjivan Ram. I am not afraid 
of that But the very purpose TOuch 
the hon Speaker has in view will be 
defeated if it is a very large con
ference I will think over it I am 
agreeable to this sort of meeting bet
ween the Members of Parliament and 
the General Managers of Railways 

«. but give me tune to think over it

Mr. Speaker: The details may be 
worked out later

I may also suggest this There are 
such grievances like the lack of 
amenities, the shutters falling down, 
water not being available m the tap 
and such other things Some time is 
taken up on alt these matters Every 
year matters which ar-' *n be 
included in the Budget are considered 
at conferences before they are brought

up here These matters may also 
be considered. I do not say that the 
General Managers are bound by these 
views Such other matters which 
hon. Members consider necessary in 
the interests of better administration, 
better convenience to the public, ex
pansion of railway lines etc may also 
be placed before them before they 
are included m the Budget here I am 
not working out the details here

Shri Jagjivan Ram: At every level 
we have the Consultative Committee 
on which one or two Member* of 
this House, some members of the 
local Legislature, public men, rep
resentatives of Chamber* of Com
merce and consumers are represent
ed I will examine whether we can 
add to them

Mr Speaker: All the Members of 
each State

Shri Jagjivan Ram. I will try to 
add to that very committee the Mem
bers of Parliament from that parti
cular area something like that

An Hon Member: It will become 
unwieldy

Mr. Speaker Parliament is not 
unwieldy

Shri Keshava (Bangalore City)* 
May I make a suggestion7 The hon 
Minister may make it convenient to 
meet Members of Parliament from 
each State dunng the session period 
and that would be very helpful

Shri Jagjivan Ram* That I am 
always prepared to do I welcome 
hon Members of the different States 
There is no difficulty about that

Mr. Speaker>-l_ain-«bre, knowing 
the hon Minister as I do, that he 
does not require any direction ojr Ins
truction from the Chair He is 
always willing to meet hon Members

Shri Keahava: All the Members of 
a particular State or only individual 
members*
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* Sfarl Gbosal: Mr. Spaaker. inaffl-
dency jn<  ̂ |Mi«w>«tiij(wnwit of the 
Railway Administration, at least in 
West Bengal, has added many other 
problems to the already existing pro
blems of the problem State of West 
Bengal.

If we start from the very begin
ning to survey the running of trains, 
we everywhere the same (lismal 
picture. I shall give the example of 
one new line. A new line is being 
constructed to connect Mourigram a 
station on the Eastern Railway with 
Dankuni a station on the South- 
Eastern Railway. We do not know 
at whose instance or for what pur
pose or to whose advantage this line 
is being opened On the other hand, 
people are demanding the opening of 
a line to Arambagh, a sub-divisional 
town which is only 30 miles from 
Calcutta It is surprising to know that 
it takes about l i  days to reach that 
place, People are also demanding the 
change of the Amta Light Railway 
into a broad gauge one That has also 
not been taken up

The same thing we find if we come 
to the administration of the Howrah 
Railway station. /fll the local trains, 
almost daily are running late and the 
passengers and the railway staff are 
somewhere engaged daily in beating 
each other and daily instances are 
occurring which everyday find a 
place in the newspapers, as a result 
of which the railway properties are 
also sometimes damaged.

Inefficiency has increased to such • 
an extent that about a month ago this 
is what happened to the Puri pas
senger which I boarded to go to my 
native village. Perhaps, everybody 
knows that all the trains of the Eas
tern Railway and the South Eastern 
Railway start from Hbwrah station. 
After two minutes run, these lines 
bifurcated in two different directions. 
Oa that particular night, the Puri 
passenger, after running 10 miles was 
found to be running on the Eastern

Railway line. Alter this was detect
ed it was brought back to the How
rah station in order to put it on tta* 
fourth Bwtem line. Efficiency has 
decreased to such an extent that tbs 
Railway Administration should im
mediately make enquiries into the 
affairs of the Howrah station.

•
If we look to the condition of the 

employees, t'lo same thing exists. I 
specially refer to the workers of the 
engineering department. Thousands 
of people work as casual labour But 
actually, most of them have been 
workmg for 20-25 years. Still, they 
are treated as casual. The procedure 
is that a worker attains the status of 
a temporary work after continuous
ly working for three mantUs. But; 
when there is a day left for the 
completion of three months, he is 
dismissed and after that he is again 
taken as a new worker Thus, they 
are deprived of their benefits and at 
the end of their lives they go as 
almost beggars

The compensation for damages or 
losses paid by the railways has been 
referred to in this House. The South 
Eastern Railway pays the highest 
amount I had the opportunity to serve 
for a year in the claims department 
of that railway and I know how 
vicious ring is working and how the 
railway is losing money The claims 
are always inflated If the real loss 
is Rs. 3,000, the traders make 
an inflated claim for Rs. 5,000. A 
ring of notorious officials and clerics 
is there and they send their men to 
the shops or offices of the traders and 
then, they arrange to settle it, say, 
at Rs. 4,000. The railways say that 
they have saved Rs 1,000 and the 
traders gain Rs. 1,000. Something 
goes to these people out of this gain at 
Rs. 1,000. The officer also gets pro
motion because he has saved Rs.
1,000 for the railways! I can give 
concrete instances and the names of 
certain officers. I know of a particu
lar officer who has been Implicated 
in four or five corruption cases" and 
every time he has managed to wrig
gle out somehow. He has got his
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[Shri Ghotal] 
jkttafotitm. The railways ase tfaua 
derived o f thousands of rupee* which 
cah be checked.

If the hon. Railway Minister looks 
into the adjournment coats that is 
paid by the railways in the court 
cases, he will find that thoufihri3s~ot 
rupees are wasted in that way? “There 
is not a single case in Which the Rail
way ha* not paid less than Rs. 100. The 
traders generally, do not continue the 
cases of small claims because they 
get their claimed amount through 
adjournment costs. It has to be look
ed into. We have to see how to plug 
these loopholes through which the 
funds of the railways are going down.

Hie Railway Minister is requested 
to take up all these things, as these 
are losses for the railway exchequer; 
at the same time lowering the effi
ciency of the administration. Socia
lism cannot be brought by rubbing off 
numbers only from the bodies of 
carriages.

Mr. Speaker: I will call three hon. 
Members. Now, Mr. Punnoose. Then, 
Shri Jhunjhunwala, Shri TTwary and 
Shri Pocker. Then, I will call the 
hon. Minister.

Shri Puutooae: There are two cut 
motions standing in my name—88 and 
M. Before I speak on them, I would 
like to > refer to one matter and 1 
would like to get a reply from the 
ken. Minister. Reference was made 
te the Mahbuboagar disaster. There 

a -very strong reaction in the 
House and it was the reaction of the 
w M e country. We demanded a 
Judicial enquiry. If I remember 
right, it was not responded to. The 
Prime Minister also asked aa to what 
particular advantage was there in a 
judicial enquiry. Anyway, a Judicial 
enquiry waa orcUced and aa eminent 
fudge was appointed and two highly 
qualified technical persons were 
appointed to assist him. The finding is 
there. The Government has not

accepted the fiadiatf o f negligence <oa 
the part of the engineers, I do not 
apeak of the merits of the case atatti 1 
am a layman and I do not understand
the technicalities. But, when a judicial 
enquiry has taken place and when 
very eminent men gone into the whole 
question and given out their fHHRngs,
I do not know whether the Govern* 
znent cannot accept that finding. I 
would like to be enlightened on this 
point. When the findings of judicial 
enquiries are rejected, it becomes a 
mockery. Why was such <a decision 
taken by the Government. Again, 
leaving this charge of negligence, I 
would also like to know whether the 
Government had taken any concrete 
steps to implement the other recom
mendations. I am told that the con
dition of the bridges between Jad- 
herla and Mahbubnagar is not good 
even now. There are about nine 
bridges whose condition is far from 
satisfactory, I am told. This has 
to be looked into immediately; other
wise, we will have to regret again

Now, I come to the cut motions. The 
first cut motion refers to the inade
quate provision for new railway lines 
in the State of Kerala. I remember 
the Minister saying the other day 
while replying to the debate that 
they are matters of local, minor im
portance But, this is a major matter, 
if you look at it from the correct 
perspective. It is an all India mat
ter. It is not within my constituency. 
Everybody will admit that the State 
of Kerala is a neglected State from 
the British times. It is the most den
sely populated State; its food situa
tion is acute even in normal times. 
That State is now trying to come for
ward in industrial development. 7 « y  
rightly, it requires new railway Unee.

One railway line is now being 
built—Bmakulam to Quilon. Half of 
it is over and the other half la new 
being built. That la going to te  com
pleted by November or December. 
That line is undoubtedly useful. But



4m  Dtmaftdt for Grant* 22 JULY 1187 —Roihooy* 453*

tfw Government at Kerala not only 
the present Government bUT'lK* 'past 
Cengress Governtndhts too—has rep
resented to the Central Government 
that there should be a new line on 
the coastal area. What happened was 
that some sort at an industrial deve
lopment took place along the coast. 
There were also some areas known 
for trade and commerce. But, when 
the new line was laid from Emaku- 
lam via Kottayam, which is the cen
tral area of the State, the old centres 
are being disturbed, industry, trade 
*nd commerce are moving out from 
the coastal areas upsetting the eco
nomy of the entire State. In the 
coastal areas we have got a popula
tion of 2,500 per square mile Such 
areas are now being relegated to the 
background and industry is moving 
out from those places It has, there
fore, been suggested that there should 
be a coastal link connecting Emaku- 
lam with Kayamkulan, a station on 
the new line, whereby the balance can 
be kept and development is possible.

Sir, you know about the food scar
city in that area. We want more 
end more food. You might have seen 
from the papers that food scracity is 
the most acute problem in Kerala 
The position is like this. Merchants 
m other States, who always look for 
higher prices, are not prepared to 
part with their stock at prices' which 
are acceptable to us Even if we get 
the food, there comes the question of 
wagons, which is a chronic trouble. I 
understand that the railway authorities 
have tried their best but still there is 
scarcity of wagons Even if wagons 
are given, there is not sufficient line 
capacity to move these wagons into 
the State of Kerala. There are only 
two openings, one at Emakulam and 
the other at Shencottah connecting 
Trivandrum. The capacity of 
two lines, I am told, is limited, and 
«v*n if wagons are available it is not 
easy to move in foodgrains and other 
things. We have, therefore, suggest- 
ed-and a survey was~*lso ordered 
tor it—the construction of a Hr# con
necting . Tellichcrry with Mysore. That 
•wal greatly improve our condition,

especially to get foodgrains and other 
things- These two lines, the coastal 
line and the TelUcherry-Myeore 
will, therefore, have to be immedia
tely looked into

Shri Dasappa (Bangalore): Yon 
want the Tellicherry-Mysore line via 
Coorg or Wyanad?

Shri Pannooae: Let the Minuter 
agree to the proposal and then we 
can decide the route

Shri V. P. Nayar: Once the line is 
agreed to, we can easily decide the 
other things.

Shri Pannooae: With regard to the 
new line that is being built, I want to 
draw the attention of the hon. Minis
ter to one point, and I would request 
him to look Into it seriously There 
is a proposal to employ diesel engines 
m the new line from Emakulam to 
Quilon There will be mainly pas
senger traffic on this line of about 87 
miles It is going to serve, I am told, 
about 12 colleges, 50 high schools and 
many other educational institutions. 
If diesel engines are employed, it 
will be possible to have more ser
vices for the benefit of the students 
going to schools and colleges. One 
objection that has been raised to that 
proposal is that we have to import 
diesel oil from outside In this connec
tion I would like to point out that 
coal is a very rare commodity as far 
as the south is concerned. We have 
to get all, our coal from North Tnriin 
and other places. Therefore the pro
posal to employ diesel engines on 
tins new railway line should be ser
iously considered taking into account 
the coal problem Moreover, the 
Malayalee population living in that 
area has got a habit, good or bad. I 
do not know, of wearing white clo
thes. If the students and staff who 
travel by trains on this line get out 
of the trams with their clothes spoil
ed by coal dust and smoke, they will 
be put to great inconvenience There 
fore, diesel engines would be very 
much acceptable to us and I hope fine 
hon. Minister will consider the pro
posal very seriously.
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[Sbrl Punnoose]
Then, there is a proposal for having

• metre gauge coach building factory. 
Far a time the ex Ministers of our 
State belonging to the Congress 
Party were holding out to us that 
there waa a move to have this fac
tory in our State Now I am told 
that it is going to be in Uttar Pra
desh This is one of the few things 
that we pan have in our State We 
have got plenty of timber WR>~ no 
give this small factory to us? I hope 
the Railway Minister will look Into 
this question and try to give us some
thing fin ing his time His prede
cessor, Shri Lai Bahadur Shastri, 
gave me—I do not say a Arm promise 
—some sort of a vague indication, 
and I am sure the present Minister 
will fulfil it

We also want one or two small 
lines One is a line connecting Cochin 
Port with our high ranges, the tea 
producing areas That will streng
then the importance of Cochin Port 
and also increase the prosperity of 
Devikulam and Peermade Another 
line that we want is one connecting 
Punalur with the line that is now 
being built That will help the hill 
produce being taken to outside mar
kets

These are some of our local needs 
which are very important to the lives 
of our people I hope they will all 
be seriously considered Only today 
it was said in answer to a question 
that the World Bank is going to give 
us a loan of 90 million dollars That 
puts new hope into my heart, and I 
hope our needs will be given due 
tention

5 3

«rcrr fR 'rt: * n f t
"Tfm $ 1 # w  fcfr £

swnc #  »i$f trrcff
Wttil H tFT  •Tift fofT WRIT ittK

v r  «nr *Wf gsT frnrir
vt *1# f tw  *n?n 1

Sr ?fi*r »frfr tit fb

jfjn ŝnr ^
w r  f t  ^  $  t ¥ T
tfW m  t  1 *5* *  •ftT f ,
ft ’ PTT vf\ *T?ft $ *r t r
^  *n rs  %• w r  ctt  f t

3?TfT W  *  I W
f t  «rc *t *fbr * *  awr

*WFrt£P*?zr3*r 
*?t % f t  1R T t  I ^  T T  ^Td<8l4
3ft sfHrr 1 3 T ^ r  *7 ftrar arw
iflr <rr tt*; jrt fen  *w,

srtf- w  f m n  *rar $  1

* jp r  st srr ? ^ f t  *r  fa ir 3%  w r w -  
jk, *rfrfz, foftipft
w f t  % fa t* * * t * t  w n r  f w r  *rm
f  I 5Tf f  I *ft « W W  f  I q f  
^  ift  S FR T =*Tff<7 I tftit
vtlftiftit «rc vft « m  ^  fwr arRrri
*  ^  * f t *  vm f t  
i£m mx % srfrrt ft wjcr firw ar p: 
tit t t  ^npcft f  1 ^  wft errs yft
**T H  3fHT ^Tff(T |

nrp- «n: m r  
1 *t?t ' t t  a w  *rnrt ^  ^ t  jn f ’ n rf 

V t  j f t  t I T f  « r  %
-ft a n f  ft?ft w r  flrmt t r t r  

^ m t  wft * j ? t  ^ ft» ft?ft »5R w  %  
f w f  ipir ^  m n r r  f  r <Rwrar %■ 
5»T % T̂T# PlWd t  ^  ^  ^
^Ntc yr ^ Mf# arw vm  1 1 jjirt 
rprrm wm ftprr »m  i  ^  

fip jr  nrn { w f  j *  mw jlfttxt
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u t o t t  f i w r  a rm  * f k  q x  
^  ?fsTO ffT fiWT 3fTT mf«F f!T 
& 3?r<?f wrar tftr f*r $r ww tpst wtT>r 
w r  unraff %r «rr qtt i ^

tit t  <jt ^  wrR*r ^t»ft 
jjer f t w  p ft  i vnrn^r *  q tft 

* n * * r  <pt & m  i  i *ig * t h t  * f * t  f  f% 
^ t  t k  f a t f t  m r f r  v t  «n^r fa snr « w t  

i ^ f w F i  ff t m  ^  i ,5 fm  
Wft T O T W  I t  fflSTT » I^ T  >PT

f  f a  *? tf ar?T q r  ^ R T  ^
f t  W R I T  I T f  TFT «PT
ircmra tt  o j h  mrvfinr ftanr tot f ,  
<rp%  i f t f  v * n f y  s jft  v t  n f  f  i
^ T T  f T O R T  I f f  ^  % < r  ffST e jts t 
flffciV ti? r  $  t r t r  *? r *r r  ?ft * | ? r * r * T  
p h n , v t  ??r %  vr/xir ^ ct

» n f f  V t  ^ m P IT  T T H T  TS^TT f  I
w r h  vt w » v  ^ ^r?r 

35T TT vJ*T f t ^ f t  Vt yr sr̂ TT T̂f?!tr |

^  arrar £  %  ^ r e r  qrt * f ? r  
H n ^ f l  *n jf t  %  firtT—  «ft<n w r *rer 
*n $q*r # t % f̂ rrr, ut ?rr *ftf? 
V T  5 T T *«fl % #  %  f a t r — y p M y  ^ T T  
i r o n  i f  x t R  7 ft  3 t r t  «n rrr  i f ,  
* w f a  f « r n f t  w r f ^  $  f v  ?rtn  m  &  

a m r i u T * f t ^ 5 f f e r  
arw t  ^r *>f *ftr <Ffanr «rf*m* 

t  r ?*nr **)■ fcw # t o  
w rcftfc i w  v r m  «r?T «rc v i  3 m f t « r r
I? 5 S  ??5Pr JTT i|^ » r  W 5 R  S R P T  %  f^TT 
^  T O T  g  I A  J j f  ? r$  ^ fr T T  ftp  ^ T  
«TT fsTctft ^  ’̂ Tfft ^  % ftrtr
^  g fw t  TOST «rft irnr, qr*<j Jitt 
5 bw >f fir seTfvn f , ^  «r ^  
*rrft an# wft «ftr^»rr#t *n#
Af5<H Jlfr n w ir  ^  3IW I

"T h f w n r  <t^ t  ^  v p r n R T  
*fr<?T %  u[«p a n T f j p w r O  ^  >n^ 5T

f̂ fflPT ftWT «TT I JJF f^T JJTTT »«T fc
^ srr  *t̂ t srm  *flr any i
^T«rr »r̂  %(t* $$ g*
^*ft ̂  f m  fircnf i ^?t «tt
^  % ffW  vt fŵ ft *ft htt mR vr 

^ ^  fw gm «rr 
%  "T̂ r Ttir^r m  ftnrr r̂w i
^r% ***** #  ^  vrt̂ rr̂ t ?t *if—- 

^r*r tTq̂ sr ?t nf, Awn ft  i
'f’TT ̂ T «R ̂ T5J *?IT ftOT STW,
^  tr im  ^ ^ f t  t i- aft- f?wfl J, 
*P»r^viT^5TtfiT?grw i ^ t ^ t  

m *T55TT wVt rTTTTfi 
? i 3ft f v  4  Id  5fft5?

^ m r  #  g*r jit̂ t  ^  vsrr
«V5TT t  i %m vrtf arfw ^ r -  

*rw qvsnft 5rpn mt#, ?fr * f  
<wnnr t  i t̂rtt *  ^  wî tt fv in  
i m  *  ?twt?: wk ^ sifr fe^r
’ RH vt »r^ct f*T5T ?ft «W a*lf B̂T

cK'ti «̂ i»i Wt »T̂ t ftj?T TOT I 
^ r  fa r  iffc l i f t  % $  tjv fCTR
l̂r #, jrf?r wsR vtvht ?r {ft, 

?ft % vh xftn w i y  %
#  « m  & m  feTT 3TPT, VftftfT
^  *5?r ^reft i  i ?rt»ft «Ft m  
^trt 'Tsrrr ^ ^ 7  ĝ r % v ft 
r̂rd ftw #  wRft t  i ^  fipŵ V vt 

^C VT# %^rtTJlf^^T'TTT»T^T<T
^  p f s^ tr  «n jnp«r vr fiOT m  
?ft ytnr 1 ^  ft? A* wrc«r n 
^ t  f , ?  ^  sjtirt £, 3^

%fHtr ^  ^r »rf?r>nft 1 

^Wt HT?5T «R JB5 snnit *TT 
<rtr q#rr i ’jfiwr, 

tt  T^Rrm «tt i ’ftT^m 
?ft itv ?tr? vt ?flw-w7*r f  1 *nwt %
«r̂ r ^cT wi# 5trt s 1 wr 
5T#r frw # 5̂T w?ft t  I fa* W f  ^  
* W V  9 in *r  «ft , eft *n p  » r t p p  f F c - ^ e w r  
VT I JTT5pr *nft, vt wt fCT fa r
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[« fr
w  » 1*  f t  t o r  *  ♦ft
«W «TMT fblHT TT?cTT f  I ijff VTOT £ 
f%  w? T *r  * * * * *  #  « r w w  w 4 * i $  
f r ^ ^ f « T T ^ I

*>ft n$**r *  vnirfor v i ^ r  
(tp A w frv  * r « m ) *  *nfc

*  «R|T «TT fa  v lr ft

*tfffa * f  TV VW apt* $, &T % 
ffcr v t  m * R  t m  £  i #  arm v t  
«pj»rr *?tst g, £fa*r 5m fa^Tt § ft? 
**r w  snift tfr smwuft *rk Tiŝ TTŝ ft

« r ft  S ’TVf «7 H  CTT 'Tf'TT I

3fi|T (5RT dl'^lMM ( f w 4 t )  O T « « **» T  
t, £fa ^ fa w  r̂wn̂ r *
^ f t  ( ’TTm fC Tsft tffa R r) t f t r  w^t- 

(gtnfliaT gfrrRr) vnni 
,rc;ig  **r t  *$1 % ?fftr
W  «t>?> «Tî r j^V *t i f t  Hfagr: 
^  «<jjW %T tf+ w i i  «̂tr< ^ I JjTT H'T'TT 

I  fa 3T^r % :̂ R  T̂T 
WW n, WlO WT *rt 3TH q 
*X fiprc $ i ^ r  t t  p̂cr ^ t-
? W  ^ I w f c ( l  VT Wi SRW

i ,  * f *  «ft $ *rft *m?r *  * r ^  *n<rr i *n ft 
*rstw w  >ft « t r  ^rr ^ i% ii 

* s %  w f t r f t w  $  < f k  *rer
l̂ pTT H^dl £ I JWfa f ’ffa t ST̂ T * 

«Tf fa  W *^ *  4<fl<4T*l
(wnsr) fim  * r  fcrr snr s w r  f,
ft i 'j j  < '{ 1 ^  f*5*TT «TT for {ft WW
lr o t t  *5  5r*rtt**r iftr
eift r  Ĵ ifV *r^?r « tpt ?»r i 
f»r vt tjv % wfvv srrt «fr ^
w  ^  frasr vr ysj f̂ nrr | i
^  «ttot t  ft? r f t  »rCrt«r w  * m *  

« m r W »

<Hirar i t o  m *  F< w rd  : w w
. *- . <, _fc» w . w

T5W t  W ^ T  ^  w j l
#  n t w w w  f t q  $ , fa?r *  fa r* $ *  
^r % mvrtt $ i «t^rr tm w T  

«rr f¥ «wr 5Tf *»#■ vHV i ^
w  swps f  M 'd  f iifw  Tt u<nm
J, #PfST JfTT «mi? ^ f v  f̂ PT 5TTTff >PT 

t ,  ^ T W -  
ym <% < 5nTT ^w?r fSFjH f n  
•t t t  fejn arnr i 5^tt v m m  

inj xtt %  ^  w  w ta T J*ra fip r 
r̂ ^ t t  ?At r̂nr cfk <n: q^o i «
*ft ^ r  5f ^>rr i

«ft vpT9ft««f t w  "srra sfk  «p :”

*T»T »1^1 *ti$l I ,

<tfvn ITo ^to ftr<nft ^5T tfPTT- 
«ign *̂ I<T 5  ^4l*i,( 5«T

^  ?ft»ft «Pt BRT q r  H«RT TTrTT 'Tl̂ TT t  • 

fnr«T^5iT5^t«»T^f^%
5 i srra *î  ^ ft> «r̂ «mT 
^rr | fa  ^5 ’ffrr ir?rer êtt 
t  i êtstpt % jt aRrm »wt 
fr  ^  Tft sqft?r srt'n: % t»R^: ?rft 
* n r ,  # f ^ r  < r ^  ^  fiw
tr r  H£J f̂ TTWr *TT f r  ^ f t  *RT5Tr | f  «ft I

«ft apiifow tin ^  ?ft r r t  <V»
i  \

«if*n ito 5tt° P̂p*r nrr
<mr ar? ( ^ w i ^ )  ^

«^rcft i 2*z ^ vnr
ftm  amr, ?ft ^*fr >Ft «praff ^  
enp^t^tTO?ftf i h t i t f im if t  
i  fa  mfiiFwftw Tim | «rtr n  

sfft *m  11  fwq; 
fimfjf vy arwr ;  i frErc&t  
*ry^jf ^ wet % «rert H w p wt ft?



<• «r- i ,  qqlfr
4ft* t*qo W  *( Êf *fr*
m  f t  «ff, «ftr  ? q  * t  w *
i|)\ 35% BJT ^  ?TT̂  f t  Vlftm “TT 
T t̂ $ I 3 q f  fW  q* T O  qTfm g f* 
<ott « r  sra #  tft *f̂ Tf t  qSfqatar («fq-
WTtl )  f t  f r f t  %  T O T  * t i

srmr wr * m ,  a t f a r  * q  % q r t  » f  w r  
qrgr aror? *f w  q*q«r»? j«s q^t «P5*rr 
*n $ tr tf i u t t f p t « * w * r o # £  i f v r m  
w rr ^stft ^ r  ^  % fo r m  % q n q r  ^  
$ , «ffrq  w  srar % qrc tft q^# t  fa 
jp r k q ^ r im  3erft
fai?pft ftr fp rft f w *  q  i t  3TT ^  t  •
wq?i wreqrcrc eft f e n  ^fqsr « p r  q $  *rr 
f e n  ?ft 4ft *  ’sn^rr £ fa  «rrr f a *  fa q n : 

$fq*rr f t  
vtfitisr vr i q ;T̂ t fa w r  $q
'■rc w t t  qrq qft i f^RHT ■wrr 
«m %  «rm 5 ^t. *m r  «rrq

?t q *q  5t , g fe rrq  q?T -eprt 
i  1 $  ârerr g- fa v m  %r s*rtzz 
&VFK RT §*£ f  aft fa
?rnr? *r tr  4q  qft gq«r f  1
tffcrcrrg' fa  w w  q  aft w r , <js£ 
«ftr  s f a *  q̂ rrcr 3  <ftr to t
w  r ^ r i q -  q^t jjtw f  1 q sfa  
err? *t q^ft > 5 ^  5 1 arq q>*q<rc ^  
anRft f  eft s r r r T  vre q t v t ^ t s ^  ct. 

=3RT 'STW f  ^ fa H  ip> % q R
# f a r  qqqr q *q r  *f t  t#  f  1 a m
w q %  qra ^ ^ft v i« r ^ fn ^ i^
|  q? ^  % v n r  q ^ s f r w r f i  q  
s t ^ it  g fq> wiq ?rns ^im  rrtr %
«rrc  ? mf% aft ^ M r  t  q  f x  gt 1 
qtfqra t i H n l  % v»<"< X̂ cT 
« P n : « f « r  qnr q  ^  ^  q ft  qrw 
% f t  * ft r  ?ft*ft v t  qqf^r gfqrnq v w

«w t  <rn^ <n^r tfix 
ûnfHsr f t  i w  ?sprr ^ f T  5  < q^rqr

*n t̂ nft fkw r 1 1 q^f v :  ^gq % q f
qrpp y n  %  afj ^ f^qf<q fr m  f  
q^ #N> «qq  TT fH  q ^  f̂tTT̂TT f  I 
P̂rtt qfT qp̂TT q̂  f fip ?ft»T qîpft f̂t 

wnqT ft’ ft vrrq ^  ftw $qT fiwr an?rr 
t  1 q* 3r?r ?w Jhj w m  $ sfWf ^  
v r w  q?Rrf 1 9fW
qiviw q̂n ## t ' ^  fâ irat ft 
*ftr ift *rmr a»rq arm n̂f̂ TT 1 ^
fftrqifftfeq 1 qĝ rrqrcqSt 
*ftr % ?tt T̂ t 5t?fr f  «ftr ?nq)T q? 
(tot «r ̂ nfi $t arreft f 1 wt <f ̂r aft 
v f̂qz^r 5H ^ 3rot f̂t<T fen arRrr ^ 1 
*fl*n qr v̂ tt  ̂% qg ŷfnii Ppqr 
arraT t  f% q^r qr art q?# | firft 
aqrsr ft ?r% 1 ?ftqt vt w qrc°n q 
r̂ qr̂ jq ft?n 1 1 f*BT̂ ft?mT?q #s 

ft *fk fq ̂ ft crq eft qftl 
qw qft 1 #fvq «r*r fq  v r t x  ftpiqn 
qr ?tt 5ft f«fir »-4fq«tq jq- vt tftz 

qî rq- qft fteft t I jq 
vt ftmq r̂ TTTtr fq  ^t &Z
wx fen atraT 11  r̂r 15? qiT q̂  qti 
’nr jsiT 1 1 ?q% qr̂  q wjd (ftm-
q#) >ft gf f H5T aft
q^ffarr f q ^ n  f  ^  q ^ n  t  
w  qTqq ^r qr̂ rr qTfqi j  1 ftnrWt 
( q fr ^ jf? r )  ?ft w t q?r eft arrcft ^  #fipq 
q ftf q n rq rf q f t  ^ t  an^ft 1 [Vied 1̂31 
t  -

“The inconvenience caused to you 
is regretted very much The matter 
is being taken up”

But, no reply has been received flut 
it has been rectified 

Shri T. B Vittal Bao. (Khammam): 
Reply will follow

qfq?t ?To qro firqrft This u 
the reply given

q  VTWt qd̂ TPTI ’qTjRIT | 
fip tt̂ p qR qq €to ^to ^ qft
^ vt fq? ^qq wqfeft
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[«ffwr iro »tto ftrrnfr] 
vw t ’f r t  *rr f im  1 1  *»f v**$i ^  
aft fr^t f ir fe i  sfw  «r 
<mr *ft i t^wnrtt %Trf i f  
ffW  *ft ndW. PWTl *If W 
W f  t i  f a w r  ft? q *  ^ fa *r f s t f  urt 
*nrr ft nf i *?fT *ft fassvt^rtT 
10 ffctft ■wrffi* wf?v *Ft srar ft*ft 
*rffc* « 3R ŝr % JBRf vt ?rtt  ̂

3fRft $ ?ft fa t  V̂ *IT *ft
*jfw*Tftto tt  i tjv arir tôtt
fffVI VTFTX % fa^TO qPHtTZ f̂t #fa^
to t g< h w O  w i< v t » m f ’wt- 
irft w rt *t tot ft »rf * f Sft <mr
jt*t «ft*T «TI*JT $h * fT  fa
45 eft gsfrt ftraro tit

4  it  W  v f ^ m r f b f f  v t  
*ft it i at aw +*Hd fatft % fw m  

a m ft |  « f k  t o t  f a t f t  ^  * t  f t  
arRftf a tfaci^ ft flTcf q  Vtx$i VCTT 
’tfl’ *rfto*r ft  arraT f  i *rf t o  
f t a n  i  f a  $ 5  ?ft»ft *r t  w f t y r f a f f  v t
4MWT fftTT t  iftt 5̂ 5 Vt Hk Mi ftcTT
i  \ aw ?pb ftm t^tt to  ?nr i?pt 
jfta ^  iff H%»n i vt frar?r ti wn 
vS’irfoft v  9fzft*r f̂ptit vtih^sR 
*fi, *#«TT«**r i

#  W  aro vt jrPTcTi j? fa  ffsj- 
«rrc ti 9fr#vr«fhifto8rtsf igtrvOT 
t  I flfa*T W ’ T qf 3ft f a  jtp*
f t f ir  *  | itfta *ft uifftf % tfNfe 
q *  tft *J1*t ^  WTf t  I WTt^
«KST »wr ?ft wmrn *m  fa  vr rpm - 
tiz *r# fwr $ i t o  *T*m «?* in^ft
W^R^t % ŜPVTCI »?< ?ft «WT W  fa
<fWfewt^R^f?ift w t  i ?ft 5pr ^  
*mit ftwff f̂t *r ?ft wnr « r a  vr 
f w  $ fa  m  *Rft3Tr ftm ft*n i r̂rt 
% m t fojfrrfe wv# s«t «nr jif  f  

W  «R sfl^T x fi  f t  TfT i  I

snffe «fh smpr? <mfW
* ^ ? fta n # < tW  wrwrft v m  J t  j tm  
f  t it  * *  w r  gwT f  «At aft- sr^rr 
wtf v  # Grc f  i ♦ »n»raTjf 
fa  Tftrr *12*3* f  i f t m  ?wr 
^IKIWrd 1R  ^TT faww x^lft | 
f̂asr P r tit <rm w

*rrw|t ̂  ^ rtpt fa*rr t  ^  
qfc ft itvm 11 3* *rc«B lift «rrm 
rnnrf irwr n̂fffq i

<3n?? wtr art fa fa^rr V 
fair wggr smrê r gf̂ r̂ t tms 4  m w  
«TPT feHR'l w i  5 i ?»t *rnw 
it fafK  % ?rnr srf?r ?*Tfa«B?r ^tz^t

m f T T )  >TT T fT  t  I
h1%h v f w r  ^  ?ft i m f T V R r  # . t  

ift7ijv*P5Rifn*r^i ftr^Trt
^fafr<rt % fatr e;<WTW I#  f  gsWT 
«tft$ wrar »r t̂ f w  *cm  ft i ^ it  »ft 

# vmrr %  f a  %  aft
^f?fM7 ft#  | ^ w t  ?rt frrar  %• farr 
?̂ ?TT fa*TT uTTcTT ^ fTfâ T ^t fafTft 
jfto TT0 ift7 V lfo Vo f 1?f f  sRTt
^ m n  snft arrm i #yaj fanr q f^  
ttt finnr t o  ««ft »Tf «ft fa  fafrr % 
fair tT  ̂ Hf̂ nr f t  I ^fa*T
T>f*î H ?t WT -̂ H! ^ fa fafrO 
^«rr vftmRr ^ faff *w f  i
#fa?T ftRT ?Rf TT ^TTT ft̂ TT
^  <nft ?t»p ^  sr̂ t f t  «n*rr t  i ^  
?Rxs lift, ^ tnjRTT f , t o t  sitth: anw i

f*n^ W hW *1 ^TfT fa fR  
% f ' t r t T 3 f t w 4 v f ^ 5 r T T f T f  
jnr'̂ r% f  t 3T<? tit vfi *r̂ t jwr, ĉtit
3̂Î f 4 •ffPT 5T̂ t TT WTTT iffa^T WPW 

sPTTT <RTM f t  fa  fafTT TT ^V- 
WT «PT# % ^ f  W*TWr f t  *Ŵ »T I ^
tit fafir ^ v tf  f̂t*TPr mfa^r ^  «n \
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S *  m r f  y « r r  f c  w *  $ •  
tt  ift r$r 1 1  «rtr *w
w r r  m  T?r t  ^  fr?K
* qr fir^rc vt f q
f?WT *T t  fcTT »RT 5 ^  ’f)<<â T
* I f*«TT qt* A *T I  » 
w t fs f t v  n i f o r c  * » h g  %  * r k t  qft

ftr jw ft  <ira>fftq> ? t« ft ? * m  i t e m
*TPT 5THT I *ITR STRT
*>t r̂nr?r ft fsrf?*^ y n w n y  #
f o p - *>t $ I WFT «Ft WTT
«FPT % frt[ Vff ^  f  I
f t f i r  %  ?ft*rt qft ?r? »tpt  t  ft? wnr 
m ftrar q?t *  $ t w  i
JTT^FT’trrr^ '̂TT^cT3TTT^5 I m r  
WPT WTf'K̂  *l?t ^TVKTfT ^  T C T  
=arr̂  eft ^rf^p- *  *tftPT, fcwg- 

3nrT<ft i w  5>r *7
Tfl |  5ft tfWf *?> Tc fM I
«TRT fRT, f 3  q?t *ft^T5T 3THTT $>TT 
n t r  f  3| *f?t IT ? 3THT $>TT I * 3% 

„qfww? v t «TJ5T fsuRf ^ f t  I 
*rann v ^ n fn ri q?t sfr #tfvrrf?A $, 

*rt i m  ^Pft i q$# aw 
fr«rr«nrn[̂ ia*T 5m  qr *rt y*w?t 
tftfaqrfrjt A  ^cT *rt 1 A
?T$*foT *  ^  5TFTT ^ T T  f  W tfa
*j*f Tt r̂tsw % wnr fo n  to t %

argcT *»T t  I A ?cMT ĵ V 
vrm ̂ Tfmr 5  fa «nq ?«r q#^nr qrt far 
fwftrcr ^  i fa  *rfc fsw rfw  \m  

A 5|^  t^ r t  *rr^ ?ft q^t 
vfe^R % w t w  ?*x sftfapr ftraSr

SWT WTT (T ÎW % «rWf v t  'TTT HT# 
Tt W f ? r I  f?Tftrcr 

A ?n^Tr vrm jr f^ w  t t  m  Psr 
%■ r ^ i  < t t  1

Vf^TT amfr f̂f 4  V̂ TT ^ 1̂ 01 j|
*Z ^ »m w rd % A t  j j j

n?t#t | 1 jrp «r  aw m ft «rm  
5 ^ ftn ^ % f^ r^ ft t5 r ta ft« rn n ^  
?m ftrw  ?^mr «rrfiiT «wrrr 

t  ^TFt Jirfinrr ?fr ar?«ff ^4 «»
'STTflT  ̂1 ^fFT HIM 5ft 3T?̂ t R̂TT 9TWT
| <flt f̂t sqmfr ^rr ^ft ĝ nuT 
*rnr ar?T *r^rt q^r w?tt r^rr t  1 
*ft»ft ^wnr >nrr | Ppft*»T 
^ r  % w fw frift v  fnr »tt»t fw?
'S^ l̂ +Ih 4̂ 1 ff+al §■ I ^  
5*^PT JX t̂»TT | faRT q»t
jrnrtfrit ^ fanr t t  *rT5r «mrr $ 1 
q% fm ft iw  ft, qffT 5^
jr« t fq^n ^nrr r̂rf̂ tr 1 ^ irt
for fow # tfta wx fô rr ^ r w  *mr ?rt 
q?5T ^  ^\r forer 7  «r̂ t Pp*tt 
^FT qJT n?T W5TT ^  HT^
5w '3*<eri *rnr »f q^% 1

14 hrs.
Shri Pocker Sahib: Of the two cut

motions which I have given, on* re
lates to the necessity of constructing 
a new line from Melattur near Nil* 
ambur to Ferok via Manjeri in Mala
bar This is only a distance of 38 
miles

I would like to say a word about 
the urgency and the necessity of 
constructing such a line. It was just 
after 1922, immediately after, the 
Malabar rebellion was over, that the 
British Government constructed the 
line from Shoranur on the mam line 
to Nilambur. That was because dur
ing the rebellion the mighty British 
Government found that they were 
kept at bay for about six months by 
the people of Emad, and they found 
it rather impossible to make even 
their army move about, and"'there
fore they found it necessary-that this 
part of the country should be open
ed up. But it was not merely for 
strategic or military purposes, but 
also for the purpose of enabling the 
various hill products and other pro
duce of that area to be moved from
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th« interior to the coastal region, and 
to facilitate the movement of pas
sengers

Even then it was contemplated that 
from. Nilambur it should be extended 
to the main line via Manjeri to Fe- 
rok, but somehow that was not effect
ed During the war, the line from 
Shoranur to Nilambur was dismantl
ed, but later on recently it has been 
restored Though it has been restor 
ed it is not a paying concern at pre
sent It will, I understand, be paying 
,only if the lme from Nilambur is 
extended to the coastal lme, namely 
up to Ferok which is only a very 
short distance of 38 miles It is not 
only in the interests of the passen
gers and the movement of goods, but 
also in the economic interests of the 
railway itself

I have been crying hoarse over 
this question for the last three or 
four years and once I even received 
an intimation from the Ministry 
stating that it would be mcluded in 
the Five Year Plan, but later on it 
vanished and nothing was heard 
about it I understand that the mat
ter having been referred to the Mad
ras Government which was purelv a 
Tamil Government, it declined to 
give effect to this They preferred 
some line in their own Tamil region 
to this line It was natural, and that 
is why, thank God, we have separat
ed from them and we have our 
State *

Shri B, S. Mnrthy* May I state 
it was the Tamil Government which 
gave the other lines m that area of 
which our fnend is speaking7 

«
Shri Pecker Sajilb: My hon friend 

feels touchy because I referred to the 
Mfcdras Government as the Tamil 
Government As to why and where
fore this particular line was not pre
ferred by that Government, I can 
only say that it was in Malabar and 
nrtt in Tamil Nad That was the 
r*taon, and I have repeated It many
* ttahe and that Is consistent *rith

the general attitude of that Govern
ment tdwards anything concealing 
Malabar As I have no time at my 
disposal I will not elaborate that 
pant of my hon fnend

This has been hanging fixe for such 
a long time, and now, since Kerala 
has been separated, I would request 
the hon Minister to refer the matter 
to the present Kerala Government 
and ask their opinion as to the neces
sity, importance and the urgency of 
this lme Certainly I would abide 
by their opinion, whatever my differ
ences with them may be on other 
questions

Another matter which I would like 
to press before the hon Minister now 
is the necessity of reconstructing the 
Kozhikode railway station It is as 
ancient as the railway itself in 
Not only is it very riilapirî fawjl, 
but there is not even enough 
standing space for passengers I 
know of several occasions when I 
went to catch the express tram which 
arrives there at night when I found 
there was such a large rush that 
there was no space on the platform 
for all the passengers even to stand 
Even though I have tjeen pressing for 
this for the last so many years, I 
understand on enquiry that precious 
little has been done, and that they 
are trying to construct one 
room But this will not solve the 
problem to any extent The whole 
thing has to be investigated and pro
per steps taken to reconstruct the 
railway station

I was also told when I went to the 
station the other day by some one 
that even a goods shed which had 
*>een constructed temporarily has 
collapsed Therefore, I would re* 
Quest the hon Minister to take serious
S *  lheSe matte™ h e t, I shall send him a memorandum la re-

40 Nnambur-ffenok Bm Vl& Manjen
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One «tfeer little matter which I 
would lik* to ral«r to i« the neces- 
lity of having an over-bridge for 
pedestrians at the Tellieherry railway 
station. It is alter efforts over a 
decade p t  s o  that the railway station 
was renovated and It is in good con
dition, thanks to the department for 
that. But the main town is on the 
western side of the railway line and 
therefore people have to cross the 
railway line in order to go to the 
town. This is causing very great 
anxiety to the people. If you will 
pardon me, I will refer to an incident 
which happened recently. An old 
gentleman was crossing the railway 
line when he found in the middle 
of the line that some goods tram was 
being shunted. He had the presence 
of mind to lie down between the rails 
while the goods wagons passed over 
him. Of course, there was the engine 
also in the front. It was by his pre
sence of mind that he was able to 
save his life. So, it is not at all safe 
to put the people to the necessity of 
crossing the railway line in order to 
go the town

Before I sit down, 1 would like to 
advert to certain matters referred to 
by my friend Shri Punnoose. One is 
the absolute necessity of a coastal line 
from Alleppey or Quilon to Bmaku- 
lam. That necessity is not In any 
way obviated by the opening of the 
line via Kottayam to Quilon, parti
cularly in view of the present serious 
controversy in Kerala whether the 
capital should remain in Trivandrum 
or should be shifted to any other cen
tral place.

I do not want to say anything about 
that at the present stage, but I would 
like to mention that for the time being 
it is at Trivandrum and the Central 
Government also seenfr to have en
dorsed the view that it u  better that 
it jemains there for the present. This 
City Trivandmra is at the very 
southern end of the Kerala State, and 
to expect all people from on* end in 
the north, namely Kqsergode and

places nearby to go ' all the 
way to Trivandrum for any
thing and every thing which they 
have to do in the capital is a great 
hardship which the people are under
going. I am sure at least to facilitate 
that, and also there are so many other 
points of view which my hon. friend, 
Shri Punnose had mentioned, I would 
urge upon the Government the neces
sity of opening that coastal line.

One other thing which I would like 
just to mention is a reference to the 
Mehboobnagar tragedy I ha# occa
sion to pursue the report published 
and the conclusion of the Government 
on the report of the Commission which 
was presided over by an eminent Judge 
of the High Court At this time, when 
I have no time to dwell on that, I 
would only remark that the way in 
which the Government has dealt with 
the report and brushed it aside is 
nothing but callousness of the worst 
type. I hope the Government will re
consider the matter and see that some 
steps are taken in the matter.

Shri Sonavane (Sholapur-Re served
_Sch. Castes): I have given some cut
motions I wish to speak on them.

Mr. Speaker: Hon. Members are
already aware that I had read out a 
small note to the House and the hnn 
Minister is agreeable Any hon. Mem
ber who has any specific grievances 
may send a note to the Secretariat 
here and it will be passed on to the hon. 
Minister and he will send a reply in 
due course

Shri Sonavane: That is true, but
our grievances have not been given 
expression to m the House.

Mr. Speaker: There are 5,000 cut 
motions Is it possible*

Shri Jagjivan Ram: Sir, it will not 
be possible for me in the short time 
at my disposal to give a detailed reply 
to all the points that have been raised.
I may assure hon. Members that I will 
get all the points that have been nisa& 
examined and necessary action will be 

on them especially where sug
gestion have been made for the pee-
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vision of platform shed or retiring 
rooms, or additional trains, through 
coaches or through bogies, raised 
platform, waiting rooms, flag 
stations, out-agencies or things like 
that will be examined and where it is 
found that the demands are justified, 
they will be provided.

The condition on the N E. Railway 
is no doubt,far from satisfactory. The 
fact is that it spreads from the Eastern 
end of the country to a place very 
near Belhi. The location of the head
quarters is such as it was not possible 
to have that amount of supervision 
which was required in that area of the 
country which at present is a very im
portant frontier, and therefore, it was 
felt that bifurcation of that Railway 
was called for, and that has given 
great satisfaction to hon friends 
coming from Assam Complaints were 
made about inefficient service in that 
area of West Bengal, which is known 
as North Bengal, certain areas of Bihar 
and in Assam I have no doubt that 
the creation of this new zone will 
solve that problem to great extent, but 
the problem will not be solved to the 
satisfaction of the people till the com
pletion of the Mokamah Bridge and 
also expansion of some of the transit 
points and strengthening of the Assam 
Railway. That will take some time

A question was raised by my friend, 
Shri Radha Raman as to why this 
regrouping is under constant review 
and revision Since the regrouping 
was done by the late Shn N 
Gopalaswamy Iyengar, it has been 
revised only on two occasions The 
South Eastern Railway zone was 
created m view of the decision to 
have two important steel factories at 
Bhilai and Rourkela and a decision 
has been taken to create a zone out 
of the Northern Eastern Railway. So, 
the whole question of regrouping it 
not under review. I hope this would 
allow the scheme to settle down and 
not disturb them off and on.

Then I come to the question of 
'Demand of new Railways'. One hon.

Member remarked that I gave a curt 
reply I am sorry if any impressioai 
has been created in any quarter that 
I had given a curt reply. If the hon. 
Member had misunderstood me, I 
cannot help I will never give a 
curt reply on these points because I 
myself realize the necessity for new 
Railways, but in order to simply 
satisfy the hon Member if I 
were to tell him that I am going to 
provide additional mileage, will that 
assurance satisfy the House? The 
House is aware and I am aware that 
there is no provision for the con
struction of more mileage than
what has been provided in the 
Second Five Year Plan Of course, 
there is a necessity for many railways 
m many parts of the country, and I 
have never minimised the importance 
of the Chamarajangar—Satymanga- 
lam Railway line But simply for 
the sake of satisfying my hon.
friend, Shn Mohamed Imam, I can
not say that I am going to take up 
the construction of this Railway next 
year One should be realistic The
hon. friend appears to have gone
through the Budget papers—I pre
sume so—and if he has done that, he 
would have never made that remark 
that he did I quite appreciate that 
there ’is a necessity for new railways 
lines in various parts of the country. 
When I was giving a reply to cpt 
motions on Demand No 1, I made it 
clear that I am trying to save money 
here and there I have stopped the 
construction of buildings which were 
not necessary for operational pur
poses It may be possible to save a 
few crores by that If I save a few 
crores, if I succeed in securing some 
additional allocation from the Plan
ning Commission, if the position of the 
materials required for the construc
tion of new railway lines improves, I 
myself will try to add some additional 
mileage to what has been pro
vided in the Second Five Year Plan. 
More than that I cannot say. Itvjs not 
possible for me and I do not believe 
in giving hopes which I am myself 
convinced are not likely to be fulfilled. 
That I will not do in order to
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satisfy m ac friends here It will* 
serve as a handle for Hum to go to 
their constituencies and say: I rais
ed this point and hare I have been 
able to secure an assurance from the 
Minister That will be playing foolery 
with the constituencies I do not 
believe in such assurances That is
the position regarding new lines 1 
do not want to examine each and 
every demand that has been made in 
this respect There is necessity, I feel, 
practically in every area of the coun
try, for the construction of one lme 
or another I never meant that these 
were minor matters of local impor
tance I have never felt like that, 
and I have never used that expres
sion in connection with the construc
tion of new lines I have said that in 
connection with construction of a 
platform or a waiting hall or a wait
ing room, those may be demands of 
local importance But as far as con
struction of railway lines is concern
ed, it may be confined to a particular 
State only, but I feel that even a 
small railway line of 10 miles length 
in a particular area in the country is 
not of only local importance but it is 
of national importance So I have 
never said that these are matters of 
local importance

But hon Members are aware what 
our position is today If the position 
improves, and if I succeed in some of 
the proposals which I have in my 
mind, I shall try of course to have a 
few hundred more miles of railway 
lines, than have been provided for in 
the Second Plan

Then, there are areas where there 
is great necessity for railway lines 
Take, for instance, the case of Rajas
than. Then again, there is Tripura, 
where there is no railway line Then 
my hon fnend Dr Yeshwant Singh 
Parmar is there to plead the case of 
Himachal Pradesh I myself some
times think whether a line parallel to 
the base of the Himalayas may not be 
of immense use to the areas which are 
known as the hill areas, that is, a line, 
spreading from right up to the eastern

frontier of the country That day
may perhaps materialise when our 
monetary and material resources 
would improve, but today it may re
main only a paper-plan

In this connection, the question 
of the nng railway or cir
cular railway in Delhi also comes in 
This point was raised by Shn Radha 
Raman We have been examining 
this question whether the growing 
population of Delhi and the large 
number of colonies roundabout Delhi 
could not have some sort of a circular 
or a ring railway or an avoiding line 
A survey has been made already, and 
the report of the survey has been re
ceived It is under examination in 
consultation with the Northern Rail
way As soon as that examination is 
over, we shall take some firm deci
sion m the matter So, the scheme 
for an avoiding line in Delhi has not 
been abandoned

I have no doubt stopped survey of 
new railway lines, because already we 
have the reports of quite a large num
ber of surveys which were conducted 
I have not stoppped the surveys of 
those areas, for which sanction was 
accorded previously, but I have stop
ped surveys to be undertaken afresh, 
because I feel that it would be an 
unnecessary strain on our financial 
and personnel resources When we 
are quite clear that the resources avail
able to Government dunng the course 
of the Second Five Year Plan are 
such that there is no possibility of the 
construction of any of the new lines 
being undertaken, there is no 
use of ordering new surveys As soon 
as we know that our position has im
proved, well, new surveys may be 
ordered This decision is not for all 
times to come

Making the reports of the surveys 
public, wherever the surveys have 
been completed, is not possible be* 
cause it will lead to all sorts of con
troversies among the public If a 
certain alignment has been proposed, 
and a certain other alignxijpnt is going 
to benefit certain other localities or
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villages, influential people there will 
start saying, ‘Why not change the 
alignment for one mile and cover 
that village or this village?’; all sorts 
of these controversies will come in 

In regard to this suggestion 
that was made by my hon friend, I 
wish to say that it is not possible, not 
desirable even, to make the reports of 
the surveys public, unless we decide 
to construct that railway line; and if 
we decide to construct it, we shall 
make the report public
14-26 hrs 

[M r D eputy-Speakxr in the Cha.tr] 
1 now come to the question of rail

way crossings It is a big problem in 
our country I myself wonder how 

>.jnany millions of man-hours are lost 
every day on account of the railway 
crossings Perhaps, it is because we 
have bo much abundance of man
power that we do not make cal
culation Otherwise, the loss due 
to the stoppage of vehicles and carn
ages and conveyances and people at 
the railway crossings is colossal 

Railways have a scheme, gradually, 
to provide over-fcridges or under
ground passages at important places 
9 ut the number of railway crossings 
la this country is very large, and per
haps, it will not be possible to pro
vide over-bridges even on the impor
tant crossings, not to speak of all the 
crossings. We have certain formulas 
by which we share the cost of con
struction of over-bridges with the 
local bodies or the municipalities 
concerned, the State Governments 

ttpancerned and the railways, and we 
have been liberal m this matter 

The approach-roadways have to be 
provided by the State Governments 
or the local authorities concerned, 
because it is very difficult for the rail
ways to provide them It is not mere
ly a question of constructing them, 
but also of maintaining them So, we 
have certain formulas And in recent 
yean, quite a number of over-bridges 
have been provided 

I do not want to deal with the in
dividual cases referred to by hon

* i 
Members, but 1 would again bring it 
to their notice that wham they 
feel it is necessary, if ttar 
take up the matter with the State 
Governments or the local authariti— 
concerned, and then they approach 
the railway concerned, I think, on the 
basis of the formula that we have laid 
down for the construction of the over
bridges and underground passages, 
there should be no difficulty in pro
viding them

As regards the Mahboobnagar 
accident, the report of the commission 
of enquiry and Government not 
accepting their recommendations as 
such has been raised again In fact, 
this question was raised m the House 
on two or three previous occasions 
as well * This was raised during the 
course of the general discussion on 
the Railway Budget,, and I had ex
plained in detail the reason why Gov
ernment could not see their way to 
accept the recommendations of the 
commission of enquiry as such If I 
speak again on this subject, I shall 
be simply repeating the arguments 
and the information that I 
placed before the House on 
that occasion I do not want to take 
up the time of the House m repeating 
it I would refer the hon Members 
to the proceedings of the House

But I would say that there was 
nothing like callousness in not accept
ing the recommendations of the com
mission of enquiry. It might have 
been unwise on the part of Govern
ment not to have accepted them. But 
I do not understand where the element 
of callousness is involved in that I am 
very s6rry that so many precious lives 
were lost in that accident, and I 
do my best to see to what extent we 
can reduce the hardships of the fami
lies of the deceased persons by grant
ing ex-gratva compensation in addition 
to whatever may have been awarded 
by the compensation commissioner

Sir, we have never been callous 
about it There may be accidents. 
Failure of the human element is also 
sometimes involved ia them. The ques
tion is whether failure of the human
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element would be regarded as accid
ent or not If there is no failure of the 
human element, if one can help it, 
perhaps many accidents will not occur 
But will we ever come to a stage 
when human beings will never err’  
Then they will cease to be human 
beings

We are equally sorry and repen
tant that such tragedies take place 
We have taken precautions We held 
an inquiry into the condition of the 
bridges m that region We have set up 
a high power committee under the 
chairmanship of a person who has a 
world-wide reputation m these matters, 
Shn Khosla From the previous com
mittee, we received certain recommen
dations We have asked the railways 
concerned—I answered a question a 
few days back on this subject—to im
plement the recommendations of the 
committee of engineers m that respect, 
and we are further examining what 
other action is called for It does not 
require any expert knowledge to say— 
you increase the span of the bridge, 
provide capacity for 4000 cusecs 
instead of 2000 cusecs Does it require 
any investigation? Anybody can say 
that It is a very simple remedy 
But may I ask whether my hon friend 
has applied his mind to what time and 
cost it will involve7

When we find that a bridge has to 
be replaced, we will have to replace 
it whatever the cost may be But 
when such sweeping remarks are 
made—increase the span of the bridge, 
here is a very simple remedy—one 
wonders whether the person making 
that suggestion has> applied his mind 
to it before making it

We have taken precautions We 
have increased the number of patrols, 
where the railway felt the need to 
do so Night running of trains have 
been stopped, not that it was neces
sary to stop night running, but out of 
over-caution they have felt it neces
sary to cancel night running of trams 
in certain sections of that area

I am recounting these things to 
■how that we have taken precautio

nary measures in that area, where we 
felt that the monsoon might be 
heavy, that there might be likelihood 
of the bunds of irrigation tanks
giving way by the first shower of 
monsoon So as far as it is within our 
power to take precautions, we have 
taken precautions before the mon
soon started

My hon friend, Shn Mohiuddin
took some pains—I must thank him 
for it—to go into the details of the
statistics provided in the White
Paper and also the Report of the 
Board regarding the working of the 
railways I have got the statistics 
with m«, I do not want to quote them 
But I will only suggest to him that 
if he reads between the lines in the 
White Paper and in the Report of 
the railways’ activities, he will find 
why there is a discrepancy in the 
figures given m the two documents 
He will frnd that m certain places the 
statistics relate only to the broad 
gauge and metre gauge whereas in 
the others they include the narrow 
gauge, metre gauge whereas m the 
others it includes the narrow gauge 
also Whereas in one the figures re
late only to the railways run by Gov
ernment, in the other they include all 
the railways, whether run by Gov
ernment or companies So he will 
find that the discrepancy is recon
cilable if he reads between the lines 
of the two papers

Shn M D Mathur raised the ques
tion of expansion of the workshops 
in Rajasthan, at Jodhpur, Jaipur and 
Bikaner I may assure him that the 
Bikaner and Jaipur workshops are 
being expanded Action has been 
taken

Then I come to overcrowding I 
had related certain action which I 
propose to take in the matter of reliev
ing overcrowding as far as it is possi
ble Certain suggestions have been 
made by Shnmati Laxmi Bai I my
self was reading about the functioning 
of suburban railways m other coun
tries I was surprised to find—I have
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not travelled there myself, but some 
friends who have done so have corro
borated me—that in those countries in 
the suburban railways where a pass
enger has to travel for 15. 20 or 30 
minutes, there is no sitting accommo
dation provided, except a very limited 
number for ladies, old persons and in
valids All the others stand. Also 
on the main lme for short 
distance travellers, there is hardly 
sitting accommodation provided. I 
do not know whether this measure 
will be popular m our country at all 
But she made a proposal that there 
should be different compartments for 
short journey passengers and long 
journey passengers. I was myself 
thinking whether for short journey 
passengers one cannot have something 
like limited sitting accommodation in 
the compartments so that the over
crowding in the compartments meant 
for long distance journeys may be re
duced to some extent. I have not 
concluded my experts yet. I will con
sult them and get her proposal exa
mined to see how far we can imple
ment it on the Indian railways

Shri Mohluddin: Let him introduce 
a fourth class standing accommodation

Shri Jagjivan Ram: I am not think
ing of a fourth class. If this is intro
duced on suburban railways, it will 
apply to every class—first, second or 
third

Shri S. V. Ramaswamy (Salem): 
Having a standing class

Shri Jagjivan Ram: Or it may be
called a smart class!

An Hon. Member: There were
'standing committees’.

Shri Jagjivan Ram: As regards
amenities, I am sorry that even the 
things for which provision have been 
made have not been implemented at 
many places due to laxity on the part

of the staff. I am tightening the 
machinery and the Railway Board has 
been sending reminder after reminder 
to the different railways. We will see 
that the amenities meant for 
passengers find patrons of the railways 
are made available to them. There 
is no question of cost I agree that even 
where provision has been made in the 
budget or where amenities are sup
posed to have been provided for 
passengers, they have not been pro
vided at many places. We will see 
that they are actually implemented.

Shn Vajpayee raised the question 
of Unions again. I have again to 
reiterate what I said in reply to a cut 
motion the other day that the 
policy of the Railway Ministry is 
not to discriminate between Union 
and Union The trouble that is 
going on on the Northern Rail
way—Shn Vajpayee is not here—is 
between two wings of one Union itself, 
one wing of which, according to him, 
ib favourite with the Government. The 
trouble on the Northern Railway is 
that the two groups of the Union 
affiliated to the National Federation of 
Railwayman are quarrelling among 
themselves One of the unions, where 
the office-bearers, according to the 
Railway Administration, were validly 
elected have been recognised by the 
Administration So long as they are 
not replaced by regular election, the 
Railway Administration cannot validly 
withdraw the recognition of that union. 
Otherwise, we may be blamed of par
tiality and injustice

Suggestions have been made for 
liberal provision for the construction 
of housing accommodation for the 
railwaymen. I am myself one with 
that suggestion. I have been insisting 
upon the Railway Administrations to 
see that the allotment made for the 
construction of workers’ houses is 
spent during the course of the year 
for whiqh it is made and no allotment 
should be allowed to lapse. I have 
even asked them to think of alter
native materials for cement and steel 
for the construction of houses so that
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6 m» money provided for the workers' 
houses is spent

I do agree that in most of the rail
way colonies, conditions are not satis
factory, whether as regards sanitation, 
provision of water or light I will 
see that the Railway Administrations 
take tnore interest in these matters 
As a matter of fact, I am think
ing whether the colonies of the 
railway employees should be separated 
from the officers’ quarters at all I am 
thinking that the officers’ quarters also 
should be in the railway colonies so 
that the sanitation will automatically 
improve to a great extent But, that 
will apply only to the new construc
tions We will have to make these
basic amenities available to the 
workers in all colonies On that point, 
there is no difference I have been 
emphasising the need of these things 
upon the Railway Administrations

Other points were made by ttje other 
hon Members, about the claims for 
compensation, and the element of cor
ruption involved therein I will get 
all these examined and also the pro
posals made here in those connections 
and see how far we can implement 
them, in the best interests of the 
passengers and the Railways

Sir, I think I have done and I will 
again recommend that the Demands 
of the Railway Budget be passed

Shri Ranga* Some time ago, it was 
stated that Government were not 
going to undertake the construction 
of wha^ is known as Light Railways 
I have already raised this point ear
lier May I know whether Government 
are prepared to review that position in 
view of the paucity of funds and the 
insistent demands from various parts 
of the country for opening up the 
hinterland with railways’  May I 
know whether Government would be 
willing to reconsider that and see whe
ther they cannot possibly think of 
constructing light railways9

Shri Jagjivan Sam: I presume the 
hon Member means narrow guage 
railway Well, I do not think we 
should encourage the construction of 
narrow gauge lines After all, it does 
not make much difference so far as 
costs, between the narrow guage and 
the metre guage

Shri Goray Will it be possible for 
you to g i v e  recognition to third class 
passengers associations?

Shri Jagjivan Ram: I think some
organisations have been recognised by 
us

Some Hon. Members rose—

Mr. Deputy-Speaker: I think we
cannot convert this into a regular 
question hour The cut motions that 
have been moved have already been 
announced I am sure I have the per
mission of the House to put them to 
the vote

Several Hon Members* Yes

The cut motions were put and 
negatived.

Mr. Deputy-Speaker I will now 
put the Demands to the vote of the 
House The question is

“That the respective sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be granted to the Presi
dent, to complete the sums neces
sary to defray the charges that 
will come in course of payment 
during the year ending the Slst 
day of March, 1958, in respect of 
the following heads of Demands 
entered in the second column 
thereof

Demands Nos 2 to 15, 16 (with 
the addendum issued thereto), 17, 18 
and 20”

The motion was adopted

[The /notions for Demands for 
Grants which, were adopted by the
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Lok Sab ha are reproduced below— 
Ed]
D emand no 2— Miscellaneous Ex -  

pxnkturx 
“That a sum not exceedmg 

Rs 98,79,000 be granted to the Pre
sident to complete the sum necessary 
fo defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1958, 
m respect of ‘Miscellaneous Expendi
ture’ ”
D emand no 3— Payments to W orked 

L ines and others

“That a sum not exceeding 
Rs 25,23,000 be granted to the Pre- 
sident’  to complete the sum nevess&ry 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1958, 
in respect of ‘Payments to worked 
lines and Others’ ”
D emand No 4— W orking Expenses—  

A dministration 
“That a sum not exceedmg 

Rs 17,97,51,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1958, 
in respect of ‘Working Expenses— 
Administration’ ”
D emand No 5— W orking Expenses—  

Repairs & Maintenance 
"That a sum not exceeding 

Rs 54,78,65,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
m course of payment during the year 
ending the 31st day of March, 1958, 
in respect of ‘Working Expenses— 
Repairs & Maintenance’ ”
D emand No 6— W orking Expenses—  

Operating Staff 
“That a sum not exceeding 

Rs 34,64,52,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1958, 
in respect of ‘Working Expenses— 
Operating Staff m

Demand No. 7—Working Expenses— 
Operation (Fuel)

“That a sum not exceeding 
Rs 30,03,64,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in course of payment dunng the year 
ending the 31st day of March, 1958, 
in respect of ‘Working Expenses— 
Operation (Fuel)’ ”
D emand No 8—W orking Expenses—  
Operation (other than staff and

FUEL)
“That a sum not exceeding 

Rs 9 81,37,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
m course of payment during the year 
ending the 31st day of March, 1958, 
in respect of ‘Working Expenses— 
Operation other than Staff and Fuel’ ”
D emand N o 9— W orking Expenses—  

M iscellaneous E xpenses 
“That a sum not exceeding 

Rs 14,18,02,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in Course of payment during the year 
ending the 31st day of March, 1958, 
in respect of ‘Working Expenses— 
Miscellaneous Expenses’ ”
Demand No 10—Working Expenses— 

Labour W elfare 
“That a sum not exceeding 

Rs 4,18,63,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in oourse of payment during the year 
ending the 31st day of March, 1958, 
m respect of ‘Working Expenses— 
Laljour Welfare’ ”
Demand No 11—Working Expenses— 
Appropriation to Depreciation Re

serve FUND 
‘"that a sum not exceeding 

Rs 26,25,00,000 be granted to the Pre
sident to complete the sum necessary 
to 4efray the charges which will come 
m bourse of payment during the year 
endmg the 31st day of March, 1988, 
m respect of 'Working Expenses— 
Appropriation to Depredation R*> 
serve Fund*

—Railways 4568Demands for Grants 32 JULY 1987
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"That a sum not exceeding 
Rs. 43,78,73,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1958, 
m respect of ‘Dividend payable to 
General Revenues’
D emand No. 13— Open L ine W orks 

(R evenue) — Labour W elfare

“That a sum not exceeding 
Rs. 60,28,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1958, 
in respect of *Open Line Works 
(Revenue)—Labour Welfare’ ”.
D emand No. 14— Open L ine W orks

(R evenue) — Other than labour 
welfare

“That a sum not exceeding 
Rs. 6,23,73,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending 31st day of March, 1958, in 
respect of ‘Open Line Works 
(Revenue)—Other than Labour 
Welfare’ ”
D emand no 15—Construction of new  

lines

“That a sum not exceeding 
Rs 9,47,38,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
m course of payment during the year 
ending 31st day of March, 1958, m 
respect of ‘Construction of New 
Lines’ ”

Demand No 16— Or*-'* L ine W orks—  
A uditions

"That a sum not exceeding 
Rs. 2,16,78,25,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will , 
come m course of payment during 
the year aiding the 31st day of 
March, 1958, in respect of *Open Line 
Works—Additions’
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Demand No 17—Open L ine W orks__
R e p l a c e m e n t s

“That a sum not exceeding 
Rs 37,67,04,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1958, 
m respect of ‘Open Line Works— 
Replacements’ ”.

Demand No. 18—Open L ine Works— 
Development Fund

“That a sum not exceeding 
Rs 18,88,23,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending the 31st day of March, 1958, 
m respect of ‘Open Line Works— 
Development Fund’ ”.

Demand No. 20—A ppropriation to 
Development F und

“That a sum not exceeding 
Rs 30,83,11,000 be granted to the Pre
sident to complete the sum necessary 
to defray the charges which will come 
in course of payment during the year 
ending 31st day of March, 1958, m 
respect of ‘Appropriation to Develop
ment Fund’ ”

NAVY BILL
The Minister of Defence (Shri 

Krishna Me non): Mr. Deputy-Speaker, 
Sir, I beg to move:

“That the Bill to consolidate and 
amend the law relating to the govern
ment of Navy be referred to a Joint 
Committee consisting of 39 members; 
26 from this House, namely:

Shri S V Ramaswamy, Shri Kotha 
Raghuramaiah, Lt Col H. H. 
Maharaja Manabendra Shah of Tehti 
Garhwal, Shri Raghunath Singh, Shri 
Digvijaya Narain Singh, Shn A run 
Chandra Guha, Shn Shivram Rango 
Rane, Shn Bhawanji A Khimji, Shri 
K P. Kuttiknshnan Nair, Shri 
Joachim Alva, Shn B. S. Murthy, 
Shn Dwarika Nath Tewary, Shri P. 
Thanulingam Nadar, Shri Harish
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Chandra Mathur, Shri T. Sanganna, 
Shri Mool Chand Jain, Shrimati 
Maimoona Sultan, Shn Rameshwar 
Sahu, Shri K. K. Warrior, Shn TC.N 
Menon, Shri Narayan Ganesh Goray, 
Aurobindo Ghosai, Shri Shraddhakar 
Supakar, Shn Jaipal Singh, Shn C R. 
Basappa and the Mover, and 13 
members from Rajya Sabha,

That in order to constitute a sitting 
of the Joint Committee the quorum 
shall be one-third of the total num
ber of members of the Joint Com
mittee;

That the Committee shall make a 
report to this House by the first day 
oi the next Session;

That in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees will apply 
with such vanations and modifications 
as the Speaker may make; and

That this House recommends to 
Rajya Sabha that Rajya Sabha do join 
the said Joint Committee and com
municate to this House the names of 
members to be appointed by Rajya 
Sabha to the Joint Committee.”

Shrimati Renu Chakravartty
(Basirhat)' May we know why these 
vanations and modifications in the 
terms used in relation to this Bill?

Shri Krishna Menon: The words are 
used according to the Speaker’s 
discretion Perhaps the hon Member 
refers to ‘Joint Committee’ I am not 
a master of procedure, Sir, but, you 
are and I think that the powers of 
modification vest with the Speaker

Mr. Deputy-Speaker: Yes, they
vest with the Speaker

Shrimati Renu Chakravartty: We 
wanted to know the reasons for 
modifications.

Mr. Deputy-Speaker: No particular 
reason ‘There is this Joint Committee 
and he wants perhaps to give any 
special direction. If it becomes neces
sary under certain circumstances, he 
may do. It is not that all that would 
come up.

Shri Krishna Menon: Sir, this Bill 
in its 19 chapters and 190 clauses 
seeks to provide, for the first time, a 
consolidated code for the Navy of 
India. As I shall try to point out later 
on, our Navy, like the Navies of the 
world, had been largely governed by 
customary law - custom of 4,000 years 
and by pieces of legislation put to
gether and drawn upon according to 
the necessities of each circumstance. 
This Bill, while it may appear on the 
face of it as a piece of enactment 
making provision for specific contin
gencies is also historic in the sense 
that it is an indication that this 
country emerges once again as a great 
maritime nation.

Four thousand years ago, our ships 
sailed the seas and it is interesting 
that the customs that governed the 
manners are still part of the law of 
of the Navy In fact m this Bill you 
see references to the survival of the 
custom and the practice of law ac
cording to the naval custom I feel 
that this is a historic occasion m the 
sense that we proclaim to ourselves 
and the world the emergence of this 
country as a naval State I would 
not like to use the world ‘naval power 
with all the implications that this 
country has, lying in the lap of the 
Indian ocean with a navy responsible 
for the protection of 3,500 miles of 
coastline m the circumstances of the 
development of the modem technique 
where the navy has to function not 
only on the water but also in respect 
of the air

The present Indian Navy had a long 
history. While in the days of agita
tion, we may have regarded those 
periods as being not part of our 
national life, now, after our resur
gence and independence, we must 
regard our history as continuous. The 
hey day for our navy is from the 4th 
to the 12th centuries of the Christian 
era. That position held by India m 
naval supremacy declined until during 
the Maratha period when once agate 
it asserted itself and met with Its 
final destruction.



The Present Navy’s contingent 
jjjjtory goes buk  to the years 1612 
when the East India Company came 
here as merchants and I suppose they 
had got to go back and became ruling 
powers They brought in wooden ships 
most of them probably built in India, 
weighing somewhere about 300 tons 
with five or six guns—9 to 12 pound
ers There were some small ships 
and that was East Indian Marine— 
the Marine of the hon East India 
Company as it was called

In 1686 it was renamed ‘Bombay 
Marine' At that time there was no 
law governing the Navy as such It 
was largely governed by regulations 
made by the British Government— 
not of India—but in UK and it con
tinued as Bombay Marine until 1830 
In that year, wc have for the first 
time, the name Indian Navy The 
Indian Navy was established in 1830 
which action is historic in the sense 
that the company had served its 
power of being a ruling force here 
A few years later follows the eclipse 
of the company and the occurrences 
of 1857 and the establishment of the 
Crown s Government which means 
the abolition of the Indian Navy 
and the taking over of naval protec
tion by the British Admiralty With 
the abolition of the Indian Navy wc 
return to the old position of Bombay 
Marine primarily functioning in lay
ing cables etc and generally assist
ing in the colonial enterprises of the 
ruling party But it performed the 
various functions very well so that in 
1892 whe i the national feelings had 
begun to express themselves again, the 
Bombay Marine was transformed into 
what was then called the Royal Indian 
Marine That was the shape till the 
modern times until 1929

In 1929, in this very House probably 
with fewer scats than we have today, 
the British Government of day intro
duced the First Navy Bill—the Naval 
Discipline Bill which was defeated 
by one vote and so there was no 
Naval Discipline Act at that tune 
untill 1934 when it was introduced 
again—though not as a separate Act— 
as a part of the Government of India
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Act At that time it was re-christen
ed the Royal Indian Navy and again 
the national sentiment finds itself 
expressed m the creation of the Royal 
Indian Navy It was undoubtedly 
done to meet the demands of the peo
ple at that time and there was a 
great deal of agitation in regard to 
the size and strength and the power 
of the Navy Finally, after Inde
pendence, when our country became 
a Republic the Royal Indian Navy 
became the Indian Navy

The law of the sea has very largely 
been a matter of custom It is inte
resting that these sea-fartrs have pro
b a b ly  been the most international 
community of the whole time These 
customs, whether they be the Medi- 
irrx&nrm or the other seas have 
shared the same characteristics and 
wer  ̂ m evidence in all ships until 
very recently They are in fact not 
only the ancestors but the architects 
of the present naval legislation

I do not intend to analyse them 
clause by clause because the whole 
Bill is going to be referred to a Joint 
Coirimittec I shall of course deal 
witti salient points very briefly Even 
tod^y the customs though the cus
toms i iJ discipline maj have modern 
forms are verv much the same and 
I ain sure the House would probably 
be interested to hear some of them 
I do not propose to read them at 
length TTiey have their historic and 
ams îng aspects It was rough but 
rea<ly justice Swearing in the Navy 
was ard is today, an offence In 
oldf>n days if a man did sweai then 
hi had to piy a fine of as many 
ounces of silver as times he swear or 
useti bad language If a man used 
bad language he had to pay as many 
ounces of silver as times he reviled at 
the other man If he killed some
body, he was to be tied to the corpse 
and buried alive m the sea, or, if a 
mar) be convicted of drawing a knife 
to stab another so that blood shall 
flow he shall lose a hand Other 
penalties were hanging weights on 
offenders till their heart and back be 
ready to break They do not do that 
todty
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15 hrs
Shri Hem B u n  (Gauhati): Do

they still swear*
Shri Kri«hna Menon: Our sailors 

probably don’t
Then, the Navy—I hope there are 

not naval people here who would 
take objection to it—is generally re
garded as being both religious and 
superstitious at the same time I do 
not know whether they do it now, 
but in those days it appears if they 
did not go to religious service on 
board they will be knocked on the 
head with a bucket of water and 
fined six pence

In this Bill, in various parts of 
clauses 84 and 85, provision is made 
that all other punishments authorised 
by this Act may be inflicted in such 
manner as i~ heretofore in use in the 
Naval Service It is surprising that 
this young modem Navy of ours is 
still insistent on its tradition, and if 
we try just to rationalise it then you 
do not get the response to it The 
Navy has got ethos of its own So, 
in clauses 84 and 85 it is said “all 
other punishments authorised by this 
Act may be inflicted in such manner 
as is heretofore m use m Naval Ser
vice”, and among the punishments 
authorised to be inflicted are "such 
minor punishments as are inflicted 
according to the custom of the Navy" 
Usually some of these punishments, 
I am told, are not mentioned, but in 
the old days they used to pour hot 
pith over the heads and scatter fea
thers over them before making the 
offenders walk over the deck But, 
anyway, custom is incorporated in 
the Naval Act

The House will remember that soon 
after the proclamation of the Repub
lic and the establishment of our Consti
tution, Acts or legislations similar or 
parallel to this m regard to Army and 
the Air Force were passed There 
are some differences between the pro
visions m this Bill and the provisions 
contained in the other Acts, some of 
which it may be necessary to bring 
Into line by modification or amend
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ment of the other Acts; but, as at 
present devised I believe some at 
these other different characteristics 
will remain owing to the Naval tradi
tion

This Bill, Mr Deputy-Speaker, can
not be called an attending Bill be
cause it does more than amend It is 
not a consolidating Bill only, because 
it is not as though what is contained 
in it is already to be seen in other 
places and exhaustively It consoli
dates, it amends and it introduces, 
probably, new provisions or new 
forms of provisions m accordance 
with our present arrangements, and 
conditions and circumstances that 
prevail in our Republic It, therefore, 
is a comprehensive piece of legisla
tion, which is the law of the Navy, 
the Naval Code, and it has to take 
into ar aunt, as I said, not only the 
circumstances which place upon the 
arm the defence of our coast line but 
also the circumstances that may make 
this country, not in the very long run 
I hope, largely responsible for the 
supremacy of our waters

I do not say this in any sense of 
bellicosity because there is no other 
naval force from the coasts of Austra
lia right up to the Mediterranean 
Unless wc regard only own seas, this 
is not the occasion to deal with cither 
th* chirattcr or the composition, or 
the functions of the naval force as 
such, but I would like to say that in 
introducing this legislation we have 
to take into account the conditions of 
modern navigation, and also the consi
derable number of establishments on 
sea, land and air that are related to 
the Navy Thirdly, when the Indian 
Navy will begin part of its naval air 
exercises a future Navy will function 
very much more with the Air Army 
than the previous navies have done

All these factors have been taken 
into account While the previous 
legislation was mainly concerned with 
discipline, it was called the Naval 
Discipline Act, this Bill, comprehen
sive as it is, in its many chapters and 
clauses deals with all the issues that 
anse in connection with the adminis
tration of the Navy.
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First of all, it does devote a consi
derable part of its provisions to the 
maintenance of discipline, because 
non* of our fighting forces would be 
worth either name or purpose if they 
were not disciplined Therefore, there 
are provisions relating to discipline 
In Chapter III it deals with the com
missioning of officers, cadets and 
others, and also conditions of service, 
appointments and enrolments

The next chapter also deals with 
service liabilities of officers, liability 
of seryice of seamen, conditions m 
regard to discharge of seamen and the 
powers that may be reserved for 
naval tribunals In this regard equal
ly are our armed forces, while they 
have some of their own fundamental 
rights, somewhat protected in a man
ner that they have certain privileges 
which the ordinary citizen has not 
These are not privileges which others 
outside the law have, they are service 
privileges such as immunity from at
tachment of tne naval uniform or 
equipmcrts immunity from anest 
for debt etc It needs only to be a 
sailor to be not ariested for debt 
while on -.ervice—the Deputy Minister 
for Finance is looking at me It also 
gives immunity of persons attending 
coui ts-martial 01 disciplinary court 
from a ir  l ic J  j of wrongs and 
saving or rights and privileges under 
other laws that is a naval man 
would not be deprived of the protec
tion of our common law of the country 
just because he happens to be in the 
Navy

There are a large number of pro
visions which deal with the more 
material side of life with regard to 
pay, pension, maintenance of families 
etc In the case of a man m army 
service it is not only enough that he 
is taken mto account It is not possi
ble to expect from a Navy man the 
service that he can give unless he has 
reasonable assurance that his family 
is looked after

Then, Chapter VII would become 
a very important chapter, and it is a 
very important chapter because it 
relates to the Articles of War It
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relates to mutiny and for the. first 
time there is a definition to mutiny 
in this Act It relates to loss of ships, 
damage and various other matters, and 
also to conduct in times of war

There are also six chapters, I be
lieve speakmg from memory, deal
ing with punishment, trial and things 
of that kind, the whole process of 
courts-martial review, pardon and 
things of that character Therefore, 
inspite of the fact that the old Act 
was a Naval Discipline Act only and 
this is a comprehensive one, a great 
part of it still is concerned with 
discipline

The remaining part of this Bill deals 
with computation of sentences and 
the functions of the particular officer 
of the Navy, who shall hereafter be 
called the Judge Advocate General 
and hitherto called the Judge Advo
cate There is also a chapter which 
dtals with certain private matters in 
regard to property of persons deceas
ed missing etc and its disposal, a 
contingency for which one has to pro
vide more in the armed forces than 
anywhere else The last provision is 
a purelv transitory provision dealing 
with the situations arising from our 
having officers of the Royal Navv as 
part of the Indian Navy which will 
continue for a vpry short time

This is the survey of the Bill as a 
whole and I would like now to deal 
with some of its salient features 
First of all, as I said, this Bill seeks 
to provide legislation that is both 
comprehensive and complete m itself 
Government have sought to bring it 
in line not only with modern trends 
of thought and our civilised ways of 
life, but also m conformity with the 
rest of the Indian law, particularly 
our criminal law, which has seen some 
advance since our independence The 
older provisions in legislation, either 
m the Discipline Act or other parts 
of the law, have been adapted to 
suit modern conditions

I would like to take some to 
deal with the sections on punishment
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[Sbn Krishna Menon]
I would like to say for the informa
tion of the House that the punish
ments provided in this Bill—in the 
Navy Act afterwards, if the House 
accepts them—have been the subject 
of consideration by the three Chiefs 
of Staff and others Much considera
tion has been given to the clauses 
relating to punishment and the Gov
ernment of India at one time two 
years ago had the assistance of a 
distinguished judge, Sir Trevor Harris, 
who made some Contribution 
towards it I think it is 
only appropriate that in the drafting 
of this Bill, we have also had the ex
perience of the investigation and the 
findings of a commission constituted 
m the United Kingdom under the 
chairmanship of Justice Piltcher, be
cause many of these provisions for 
all navies are parallel While the 
United Kingdom has to wait for pas
sing this measure, we have come a 
little before We have that advan
tage, though of course the provisions 
etc are our own

Another main feature of this Bill 
is with regard to the commissioning 
of officers, their terms of service etc 
It is necessary to refer to one aspect 
of the Navy Bill, a law relating to 
Armed Forces, which is a feature of 
the Air Force Act as well as the Army 
Act, namely, that it has to bring 
about the abrogation of some of the 
fundamental rights of the citizens It 
is essential that m the Armed For
ces, discipline could only be enforc
ed in that way, but, there is nothing 
very alarming about it They are 
the kind of provisions that appear in 
the rules governing all armies There 
are provisions which constitute an 
abrogation of the fundamental rights 
given by the Constitution, not abro
gation in the sense of cancellation of 
the Constitution, but m the sense that 
an able man accepting the service ac 
cepts certain conditions For example 
he could not join organisations which 
are outside the navy There are li
mitations on his movements and his 
freedom to leave service For exam
ple, if a person leaves an ordinary 
employment, he may be liable to dam-
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ages in money, but if a person leave* 
the army or the navy, it becomes a 
crime There are certain abrogations 
in that way

Another mam feature of the Bill 
is that an attempt is made to bnng it 
m line with the provisions relating 
to the court-martialling m the In
dian Army Act and the Indian Air 
Force Act The newer provisions and 
the improvements made from cur
rent practice are in regard to court- 
martialling’ Smce the Joint Com
mittee will be going into the provi
sions m detail, I need only refer to 
the broad principles that govern 
them First of all, for the first time, 
the court-martial proceedings will be 
governed by the Indian Evidence 
Act, t e , thert will be a more legal 
way of dealing with the accused before 
a court-martial In the matter of 
prosecution and also of reaching a 
finding from the evidence before them, 
the provisions of the Indian Evidence 
Act would apply Questions of law 
will be decided before the Judge 
Advocate—not the Judge Advocate 
General, but the Judge Advocate Hf» 
]<. very much in the position of a High 
Court Judge in criminal cases Ques
tions of law will be before him, while 
questions of fact will be befora ihe 
members of the court martial It will 
function if one might use rather im
precise language, in the same manner 
as while the jury decides on questions 
of fact, the judge decides on ques
tions of law That is important It 
is very much in line with modern 
thinking and calculated to safeguard 
the rights of the individuals especi
ally having regard to the very stre
nuous conditions under which mem
bers of the Armed Forces accept 
service

Thirdly, there is no appeal from ihe 
fl cision of the court-martial That

umJ > rather drastic, but this Bill 
provides for a judicial review by the 
Judge Advocate General, who is not 
a member of the court-martial, and 
who is the highest judicial officer of 
the Indian Navy and who under no 
circumstances is likely to be influen
ced by any other consideration than
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that of the exercise of judicial dis-
cretion. He has the obligation-it is
not only permissive, but he has the
obligation-to review sentences.
Therefore, while there is no appeal in
the sense of a retrial and in the sense
of going over all the facts over again,
in view of the difficulties of the ser-
vice, a judicial review is provided for
and the Chief of Naval Staff
is also empowered to make
modifications of findings and
remission of sentences. .These are
the provisions that are incorporated
into the proceedings of the court-mar-
tial which, as I said, bring the Bill
more in line with the modern trends
of thought and modern institutions.
The qualifications of the Judge Ad-

vocate Genral are laid down. That
may appear rather not very impor-
tant, but it has been customary in the
navy for judge advocates to be peo-
ple not necessarily trained in the legal
system. Even today the prosecution
is done by an officer of the ship,
though he is a layman. So, the qua-
lifications of the Judge Advocate Ge-
neral of the Navy and his deputies
and assistants are laid down thereby
ensuring to both officers and other
ranks of the. navy the asurance that
their' cases are being reviewed by
men of experience and skill, and
what is more, by men with a judicial
attitude and approach to the pro-
blems:

"A person shall not be qualifi-
ed for appointments Judge Ad-
vocate General of the Navy
unless he is a citizen of India and
(a) has for at least ten years
held' a judicial office in the terri-
tory of India, or (b) has for
at least ten years been an advocate
of a High Court or two or more
such courts in succession."

These are more or less the same
qualifications for a High Court Judge.

I shall now refer to the provisions
relating to the disposal of private
property which arises from the fact
that men of the army often die far
away from their homes, especially
in times of emergency.

There is another important ~ea-.
tu re in regard to this Bill and that
is about the rule-making' ·power. At-
present, discipline and' other. matters
of the Navy are very largely govern--
ed by rules that are made by exe-.
cutive action. They are executive
rules' and these executive rules are.
under article 305 of the President's
powers for making rules. Now, the.
regulations will be made as under the.
statute. That is, they ·will be under
Parliamentary authority, delegated
legislation arising from the statute ..
There again, you bring the Naval law'
more in line with modern standards
and modern trends of thinking.

At tile end, there are provisions, to'
which I have already referred whica
are transitory. It says:

"An officer of the Royal Navy.
attached to or serving with the.
Indian Navy shall have and exer-'
cise all such powers as are vest- .
ed in or may be exercised by an .
officer of the Indian Navy of cor-
responding rank or a correspond-
ing appointment. ..... etc.

. I would like to refer to the provi-_
sion because.)t emphasises their _
transitory character. Once the In-
dian Navy is exclusively composed
100 per cent of Indian officers, that
provision will disappear.

Then, we have Statement of Object
and Reasons, on pages 71 and 72
which gives sOII).eidea and, I Hope,
summaries what I have been trying
to present to the House, Then, there
are some provisions which have re-
lation to finance, which are found on
page 73. They relate to the raising
aad maintenance of auxiliary naval.
forces, provision of free conveyance
to their homes to ratings discharged
from service, the _appointment of the
Judge Advocate General, etc.

These are the main features of this
Bill. Since the Joint Committee con-
sisting of distinguished Members of
this House and the other is sure to
examine the provisions of this Bill
with the care that they usually bes-
tow on these matters; I will not take.
more of the time of the House, in the .
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[Shn KHshna Menon] 
belief that I have presented a gene
ral outline of the Bill which will be 
placed in our national history, once 
again with the reminder that it is 
not merely a piece of legislation, but 
a problamati on of ours of the emer
gence of this country as a Naval 
Power

Mr. Deputy-Speaker: The motion 
to refer the Bill to Joint Committee 
is before the House

shrftngti Rena Chakravartty Mr
Deputy-Speaker, we have heard with 
interest the speech just made by our 
Defence Minister The most interest
ing part was the long past history of 
our Navy with which he has regaled 
us But, much more should have 
been said regarding what are the 
modem requirements of the Navy for 
the Republic of India He has just 
mentioned that m passing But, the 
modern trends of thought, as he 
trails it, and the requirements of a 
modern navy was dealt with by hon 
Minister of Defence very slightly I 
feel that this is the part which the 
Joint Committee should go into with 
very great care

As a matter of fact as I was going 
through the debates of this House le- 
garding the Air Force Bill and the 
Army Bill, I was disappointed because 
tne Provisional Parliament did not 
give to either of those Bills the amount 
of thought which was necessary
15 25 hrs
[P andit Thaxur Das Bhargava in the 

Chair ]
Our Navy has been up till now on 

the pattern of the Royal Navy As a 
matter of fact, I remember, as early 
as 1952, when we had just come to 
this House, we demanded the break
ing from this policy At that time, 
we knew that a large number of offi
cers of the Royal Navy, British na
tionals, who were working with our 
Navy, were not only there, but even 
the Code which we used was the US 
Code When I mentioned this, the late 
Shn Gopalaswami Ayyangar felt 
rather het up about it I think 
from that time to this, we have

moved a long way It is true 
that today we have moved up 
to a position when our Chief of Naval 
Staff is aa Indian. We an  glad of it
and we hope that very soon, as pro
mised by the Defence Minister, we 
will have a completely Indian Navy, 
Indian not only in personnel, but also 
we shall be working out our own 
strategy Maybe, it will take us 
much longer to have equipment from 
our own resources, although I do not 
know why we cannot diversify our 
requirements of equipment At least, 
we can work out our own strategy 
and I think it will not be necessary 
for our officers to run every time for 
manoeuvres of the Royal Navy

In this context, I can quite under
stand the Defence Ministry has, in 
general copied the United Kingdom 
Act The whole of yesterday, I sat 
up reading the enactments in the 
U K , and the Piltcher report and the 
report of the Committee of the House 
of Commons on this particular matter 
I say, that copying has two effects, 
one good and one bad Both these 
are present in our Navy Bill Good, 
because the Naval Discipline Act of 
the U K has only recently been re
ported upon I think on the 2bth or 
29th of October 1956 Surely, 1956 
can never be 1661 which \ia* the date 
from which the Navy Code, and its 
di upline, etc had been derived 
Natuially 1936 was better than 1661 
and we have many improvements 
both in the U K Select Committee 
report the Piltcher report as well as 
those provisions which have been in
scribed into our Bill I welcome the 
provisions especially those relating 
to court-martial I shall deal with 
this point later Copying without 
applying to our own conditions, I am 
afraid, has bad consequences I would 
request the Minister to go into this 
m detail

He said that this Bill inscribes m 
itself the past traditions of our glo
rious heritage, when our sailors sail
ed out to Phoenecia and Tyre, etc 
But, I feel that the conditions as they 
prevail in India have not been taken 
into consideration, politically, aco-
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nomically, socially. I will point out 
just once or two examples to prove 
my point First and fore
most, I should like to say that there 
is a failure to distinguish between 
what is patriotism for an Indian 
and what is not. To make things 
more clear, Indians, those who risked 
the wrath of foreign imperialism and 
fought for Independence with their 
lives in the historical R.IN. strike at 
Bombay, are dubbed with the same 
hatred and suspicion of the British. 
That is why no clause has been in
scribed here that those who fought 
for the liberation of our country from 
imperialism before the 15th August, 
1947 have been precluded from the 
purview of clause 24, Even today, 
hundreds of our R.I.N. ratings and 
officers are suffering punishment be
cause their only sin was that they 
were patriotic to fight for the free
dom of India from foreign imperia
lism.

I know the fate of my point re
garding this particular matter. 1 know 
the decision of the Government of 
India. I have seen what they have 
done with the I.N.A., and I know 
what exactly they are going to do 
with the R.I.N. ratings. Therefore, I 
do not hope much although I would 
have liked something much better 
from our Defence Minister whom I 
know for many years.

When I come to the social side, I 
am more astounded.

Socially too, the present Bill has 
copied the British to such an extent 
that they have forgotteii our own 
family law, the conditions in which 
we live and our joint family system, 
with the result that if you look at 
Chapter VI you get the feeling that 
the hon. Defence Minister did not 
quite go through all the clauses and 
the Chapters with the care with which 
he should have.

Chapter VI, he was recommending 
to us and he said that after all, ratings 
and the personnel cannot really work 
contentedly unless they know that 
their families are cared for. That is
• thing on which I would be com

pletely at one with him, but what 
exactly has been done in this clause. 
Clause 37 reads:

“A person subject to naval law 
shall be liable to maintain his 
wife and his legitimate or illegi
timate children to the same extent 
as if he were not so subject; but 
the execution or enforcement of 
any decree or order for mainten
ance passed or made against such 
person shall not be directed 
against his person, pay, arms, 
ammunition, equipments, instru
ments or clothing.”

Arms and ammunition I can under
stand, but pay has been included. 
Not only that. The only people 
whom they have to maintain are: 
wife, legitimate and illegitimate 
children. What about the mother, 
the father, what about his unmarried 
sisters? Are they not going to be 
maintained? We have good people and 
we have bad people. We have people 
who know their responsibilities and 
certain people who do not. And when 
you are going to legislate for a large 
number of people, good and bad, you 
have to be clear in your mind that 
you are going to legislate according 
to the conditions that prevail in India 
and not the conditions that prevail 
in England.

Then again, of course, I suppose 
that would only apply at present to 
the Muslims, because it says:

“ (a) where it appears to the 
satisfaction of the Central Gov
ernment or the Chief of the 
Naval Staff or the prescribed 
authority that a person subject 
to naval law has without reasona
ble cause deserted or left in desti
tute circumstances his wife or 
any legitimate child unable to 
maintain himself or has by 
reason of contracting a second 
marriage become liable to provide 
separate maintenance to his first 
wife;”

the authority may direct that a por
tion of the pay be paid. Generally 
now this will not happen. We have 
now abolished polygamy.
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[Shnmati Renu Chakravartty]
Later on it says that the amount 

deducted shall not exceed the amount 
fixed by the decree or order if any 
and shall not be at a higher rate 
than the rate fixed by regulations 
made under this Act on this behalf 
I object to this difference being made 
between the rules of maintenance as 
prescribed for an ordinary person 
and a naval person, between a pea
sant, worker or middle class person 
«nd one who happens to be in the 
Navy These are social matters and 
these matters should not divide the 
Army or Navy or the Air Force from 
the general run of people in the land

Now I come to what to me appears 
to be the main objective of the Bill 
It is not only a question of discipline, 
and I am glad that our Government 
has taken away the title of “Naval 
Discipline Bill” It should be a much 
more comprehensive thing I do not 
know whether this Bill will prove to 
be what the hon Defence Minister 
said, namely that it is not only a 
legislation but it is a proclamation of 
the emergence of India as a great 
maritime power I desire it to be so, 
but I am afraid I am a little more 
realistic I think we will have to do 
much more, to be able to emerge as 
a great maritime power, beyond this 
Bill, though I do believe that this Bill 
is very important

The mam object of this Bill is the 
■ensuring of measures that will bring 
about an armed force that can be 
called a real people’s armed force, 
that will remove the segregation or 
the great distance which has been 
kept between the people and the arm
ed forces We must see to that and 
secondly that we have a disciplined, 
efficient and a contented armed force 
And I want specially — and I will > 
go mto it in greater detail presently 
—that the idea of discipline emanat
ing from a large number of penal 
measures must be given up, and what 
1s more, discipline must emerge from 
the relations between the officers 
and the men, the respect which they 
command which will lead to seamen 
giving voluntarily what otherwise the

brass hats would have commanded 
through penal measures.

Let me take up the question of the 
place of the armed forces v u a o it  the 
people Of course, I always remem
ber, whatever I deal with this par
ticular subject, the maxim of the 
Chinese people’s liberation army, that 
an army and people are like fish and 
water, that a people’s army must mix 
with the people as fish with the water

The first thing which we should 
try and avoid—I should like the 
Select Committee to go mto this—is 
the sense of separatism and casteism 
in the armed forces which was there 
in the olden tunes, the sense of sepa
ratism from the average people This 
has to be given up completely Of 
course, we should do what is good for 
the health of the Army or the Navy 
or the Air Force and its efficiency, but 
we have to take the modem altitude 
as to how to get efficiency and dis
cipline

Firstly, I should like that we say 
that offences against civilian people 
should be judged by civil courts If 
due to the ships sailing it is done on 
the boat, which is very reasonable as 
ships do not stay m ports for very 
long, any person should be allowed 
to bring a case before the court I 
am not a lawyer myself, but it is not 
clear to me whether the Indian Evi
dence Act actually applies to court 
martial If there is a complaint or 
grievance of the ordinary people, can 
they bring them forward before a 
court martial’  Have they got any 
avenue to do it’  Otherwise, what has 
happened on more than one occasion 
is that there has been rowdyism, a 
certain amount of hullabaloo created 
by the armed forces and the Navy in 
a particular place, but the people 
there do not know how and from 
where to get redress This is a point 
I should like the hon Minister to ex
plain to the House, and if provision 
is there, I am quite prepared to accept 
it

An Hon. Member: Clause 28 U
there
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fllntattfl Benn Chakravartty:
Clause 28 says if an officer or seaman 
think. that he has suffered any per
sonal oppression, injustice or other 
ill-treatment at the hands of any 
superior officer, he may make a com
plaint My point is not that at all 
It is not a question of the officer 
complaining It is the ordinary peo
ple who want to make a complaint, a 
civilian making a complaint, that is 
the point

The other point which I want the 
Select Committee to consider is this 
There is no question of protecting the 
armed forces from a decree of main
tenance or appearing before courts If 
one goes into this clause, one will And 
that unless the money is paid for the 
rating o r  tfre atSKxr A? appear drafortr 
the court, he has no obligation fo 
appear From a commonsense point 
of view I think this is not very rea
sonable I think the ordinary law of 
the land should apply in these cases 
This is a point which I want the Select 
Committee to examine to see that 
every clause reflects the attitude of 
making our naval forces really a peo
ple’s force

The second principle which I want 
to enunciate here is that we should 
not try to maintain officers as a pri
vileged class The old schooltic ideas 
must be stamped out firmly m new 
India The officers must mix with 
the seamen on a footing of comrade
ship, and only through this will they 
be able to ensure obedience, respect 
and discipline which will be willingly 
given

I will just pomt out a few discri
minations that have been embodied in 
this Bill Firstly, the officer is allow
ed to resign, that is, he has the right 
to resign, but as far as the seaman is 
concerned, I think under no circum
stances is he allowed to resign

Secondly, there is this confiscation 
of pay and allowances for every day 
in hospital due to an offence which is 
an offence under the Navy Bill In 
the case of a seaman that has to be 
extracted from him, but there is no

such provision in the case of an officer. 
Suppose an officer gets mixed up in a 
brawL He breaks his head or injures 
himself and goes into hospital If it 
was a seaman, his pay and allowance 
would start being deducted, but it is 
different in the case of an officer, as 
far I have read through the clause 
Of Course, one clause may take away 
the rights of another clause, but as 
far as I can make out, there is no 
such provision in the case of officers

In the case of clause 34 also, for 
instance, it is stated that all pays and 
allowances on days of absence if 
allowed in the case of seamen is to 
be penalized but m the case of officers 
at least they are given a chance of 
explanation 2n the ca<te ot seamen, 
no explanation is required at all No
body wants to support absence with
out leave, but at the same time there 
will have to be provisions for justi
fiable leave of absence

A$ a matter of fact only yesterday 
I wfcs discussing with an ex-seaman 
and he said that on a particular occa- 
sion, he was to go back from leave, 
but the train was terribly crowded 
and it was impossible for him to get 
into the tram and because he could 
not do so, 28 days leave was cut from 
his pay These may appear to be 
somewhat trifling to many people but 
they are things that should not be 
there

Then this to my mmd is a very 
important thing Seamen are to be 
punished if striking an officer, but I 
shoijld like to know, if an officer 
strikes his subordinate, what happens7 
This; 1S a thing that has happened m 
the past Possibly it does not happen 
in the present I do not know suffi
ciently about the Navy as to know 
how it has changed m this regard I 
do hope there will be no discrimina
tion tf something is wrong for the 
seainnn, it is equally wrong when it 
is qone by superior officers That is 
a point which has to be gone into in 
mu«:h greater detail
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[Shnmati Renu Chakravartty]
Any provision that discriminates 

between the seamen and officers 
should be removed and it will be the 
job of the Select Committee to root out 
such evils

There is one other important thing 
which has a bearing on certain day 
to day happenings At least in the 
Army I have heard about it I do not 
know so much about the Navy I now 
refer to clause 50 It says that 
punishment up to a maximum of 14 
years’ imprisonment can be given for 
lawfully disobeying any lawful com
mand of a superior officer I am not 
a lawyer, but I should like to know 
what is the interpretation of this 
word ‘lawful’ For instance a sea
man being made to work in the house 
of an officer or fagging—that is not 
illegal to my mind But this is a thing 
that should not be done and it is a 
source of discontent amongst the 
armed forces, I know and I feel that 
there must be some limitation on this 
word ‘lawful’, otherwise I think that 
this can be used by

Mr. Chairman* The word ‘lawful* 
itself is a restriction upon the com
mand of a superior officer

Shrimati Rena Chakravartty. I par
ticularly want to know that if an offi
cer makes an army personnel do cer
tain things such as working in his 
house, is it lawful or not7

Mr. Chairman: Under the require
ments of law if certain things are to 
be done by a certain seaman, for 
personal comfort, etc then the order 
can be lawful, otherwise it will not 
be lawful

Shrimati Renu Chakravartty: What 
is the rule with regard to the seaman 
working in the house7 I hope it will 
come under the rule making powers 
It is not m the clause itself I will 
make that point also that the rules 
will cover certain very important as
pects which will govern the life of the 
ratings and of the seamen and these 
should certainly come before the 
House or should be laid on the Table 
of the House

Then I come to clause 85, sub-clause 
(4) and if you look into that you will 
find that there it has been said that 
as far as officers go, he will be dis
missed but not dismissed with dis
grace, but in the case of an ordinary 
seaman, he will be dismissed with dis
grace One may say what is in a 
name7 Actually what happens is I 
find that in the sub-clause there it 
is said that if it is dismissal with dis
grace, it also means forfeiture of pen
sions, gratuities and all such things, 
which the seam *i wil have to give 
up, but in the case of an officer it is 
not there I feci that after a long 
period of service if one is thrown out 
it will be difficult for him But I do 
not say that he should not be dismis
sed with disgrace and it should cer
tainly apply equally to officers as well

Then I come to the last point which 
I want to bring to the notice of the 
Select Committee and that is we have 
got to change our idea regarding en
forcing of discipline and efficiency of 
the Armed Forces by the brass-hat 
attitude, this altitude of autocrac) 
ought to be thrown over-board, but 
still remnants of this continue in this 
Bill itself

For instance, to my mind, content
ment and security and certain service 
rules are very essential in order to 
be able to command the respect as 
well as to bring about discipline and 
secondly, a realization that every 
chance has been given to the men to 
give justice, that every effort is made 
to give justice to them by the officers 
and prompt attention is bestowed for 
the alleviation of their grievances

Another important thing is thu In 
this Bill itself there are certain weak
nesses For instance clause 65 says 
that a complaint can be made to a 
higher officer There is a clause 
saying any complaint can be sent up 
to the higher officers, but if superior 
officers wilfully do not cany out the 
steps within their power, namely of 
forwarding $he complaints to the 
higher authorities, what deterrent is 
there7 I find no deterrent and this 
is what actually happens There are
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many cases where complaints have
been made. Complaints have been
made against the superior officer
himself; this is just kept on the file.
He sits on them. There is no. deter-
rent to say that a person against
whom a complaint is made must for-
ward it above, if he is so desired by
the complainant.

As I was saying under clause 65 if
the superior officers who wilfully do
not carry out the steps within their
powers what then? For instance on
the question of victuals or food they
make a complaint. Supposing the food
is very bad and sometimes officers
themselves can see that things are put
right. Within his own powers he can
rectify it and there should be a deter-
rent to see that these officers do attend
to these matters and if this is done, I
feel that this source of discontent can
immediately be plugged down and
they will get immediate redress and
we will have a contented armed force.
I think the point that if one makes a
complaint against the superior officer,
the latter may send to the officer above
him is there, but if it is not there, I
should like the Select Committee to
consi'tler. this.

Mr. Chairman: It is clause 28.

Shrimati Renu Chakravartty: I now
come to the security of the personnel.
I want the House to consider this as-
pect very seriously: This is a very
important matter and I want the en-
tire House to give its attention to this
and not only the Members of the Se-
lect Committee. There is a clause
which fixes the time of' service for an
ordinary seaman as 15 years. Young
boys go and join the Navy, boys of
15, 16 or 17 years of age. As a matter
of fact, I, as a mother, object to one
particular clause, that you have put
in here. If a minor goes and joins the
Navy, the father and mother cannot
ask that the child be sent back to them.
You are making such wide powers that
even a minor can go and enlist himself
in the Navy. Nothing can be done by
the father and mother to get them
back. I think this is totally wrong.

Shri Goray (Poona): Are there no
rules for enlistment?

Shrimati Renu Chakravartty: Boys
below the age of 14 and 15 can actu-
ally join. After 15 years of service
he is retiring. I think this matter. has
to be looked into. I am not very clear
as to where he is to go after that.
Just when he has married, and his
family need-s money, and he has to
maintain that family, he may be re-
tired.
Shri Dasappa (Bangalore): The

.period of fifteen years is computed
from his seventeenth year; it is not
computed from his fifteenth year.
Shrimati Renu Chakravartty: That

means that two years go scot free in
computation. That is even'worse. I am
glad that Shri Dasappa has brought
that to my notice. These are service
conditions ·that one has to look into.
It is exactly here that the statutory
provisions regarding service conditions
are not at all satisfactory. They have
been left entirely to the sweet will of
the executive, and they will be done
entirely by the rules. That is why,
again, I feel that the rules should be
placed before this House. The general
service conditions should be there be-
fore us.
Regarding promotions and commis-

sions, the whole thing is actually left
to the President. That is all right on
principle, but I feel that much more
should be given to merit from the
ranks, and from the ranks, people
should be allowed to go up. This idea
of reservation from the "classes", as
in the old times, should be changed,
and we should have a greater oppor-
tunity for promotion and rising from
the rank~.

I should also like to say a word
about clause 10 (2), which provides
that no woman - shall be eligible for
apointment in the Navy, except in cer-
tain branches. I am not saying that
women should be recruited into the
Navy, and taken on board and abroad.
But I do feel that it is not necessary
to put this provision in this way,
simply because it was there in the old
Act. I find it is exactly the same
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{Shrimati Renu Chakravartty] 
clause copied intotofromtheUK Act.
It is not necessary to ptft this provi
sion m this BUI in this way. It may «  
that by notification, Government may 
say in which branches a woman can 
be enlwted But this is what hwi been
happening right throughout; although
in our Constitution, we say that there 
is  no difference on grounds ol sex, bo 
far as appointments and professions 
go, yet, again and again, even m the 
Education Department, we find that 
for posts of professors of psychology 
and professors of education, woman 
applicants will not be considered To 
my mind, such an advertisement is an 
un-constitutional advertisement, but 
these are the types of advertisements 
that have been put in by Govern
ment colleges

M r. Chairm an: It can be put in a 
positive form

Shrimati ltenu Chakravartty: It can
be put in a positive form It is not ne
cessary for us to copy every  single 
thing that comes from Great Britain, 
for, after all, we know the amount of 
trouble that was there even to get 
franchise for woman; even today, they 
do not have franchise m Switzerland 
I feel that it is not necessary to copy 
everything from the UK Act And 
why should anyone be afraid’

Regarding summary dismissals with
out any courts which has been provid
ed for in clauses 19 (2) and 20 (1),
summarily, the persons involved may 
be dismissed by the Government of 
India This is a point which should be 
considered In times of war, it may be 
all right But in times of peace, and 
in times outside war, some sort of 
limitation should be there Perhaps, 
you might say that you are afraid of 
subversive elements But subversive 
elements will be there in any case, 
even if you have this clause The 
point is that if you really want a 
democratic code to apply to these per
sons, at least certain limitations should 
be placed on the powers of dismissal

I now come to the section on fair 
trial. Here, I should like to congratu

late the Defence Minister. He has 
taken quite a bit from the U.K Act 
itself But there are many new inno
vations which have been included 
here Take, for instance, the question 
of court marttals Firstly, it is going 
to be an open court martial; second
ly, there are going to be judge-
advocates, and thirdly, we are going 
to allow the Indian Evidence Act to
apply to the court martials, and so
on and so forth These are good 
things

Further, we arc going to have non
executive judges also Up till now, it 
was people who had hardly any idea 
of non-executivc life who judged 
Now, there i1- a clause which says 
that non-cxecutive judges also will be 
there, although, however, the execu
tive judges will be in a majority

But theie is one very serious short
coming in this connection I feel that 
this should be provided for m the 
statute itself The accused has been 
given the right of defence, but the 
accused has not vet been given a 
clear undei standing as to who will 
defend him This has been left entire- 
lv to the rule-making powers I feel 
that it must be clearly stated as to 
who would be the people who can 
defend him I would bke my lawyer 
friends to tell us whether there is 
any loophole m this provision But 
this much is necessary that the accus
ed should have the right to be able to 
gel whomsoever he thinks as his best 
advocate As far as I have been able 
to make out from the clauses, I think 
this has been left entirely to the rules 
as to who will be the people who will 
be allowed to defend him As a 
matter of fact, only recently, I heard 
of a case where according to the old 
laws of courts, a person who wanted 
to get hold of a particular advocate 
was not allowed to do so So, I feel 
that if this provision were there in the 
Bill, it will take away with one hand 
all the advantages that you give with 
the other This is a point that ahmiW 
be inscribed in the statute itself.
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I now come to death penalty We 
have taken so much Iron the UJC 
Act and from this particular Select 
Committee’s report But there ts 
Bomcthing very interesting here about 
the death penalty, and I would like 
the Select Committee to consider it 
The Select Committee there has said 

“Except m the case of transfer
able acts and the woi->t kinds of 
mutinies, your Committee came 
to think that death penalty should 
be abolished for all specifically 
naval offences”

15-55 hrs.
[Mr Deplty-Speakeh m the Chair ]
This is verv important Of course, 
it is true that in our Bill itself, we 
have reduced many of the very strin
gent punishments which have been 
piovided in the U K Act Still, 1 
think this ib a matter which must be 
considered I have not been able tfc 
go mto every penal clause in great 
detail, but I think this is an interest
ing point which the Select Committee 
may be pleased to consider

One other point they have made 
is that in the case of death penalties, 
there should be unanimous decisions 
of the court There is no question 
of four fifth majority It is but fitting 
that on a serious question like death, 
t^ere should be a unanimous verdict 
This is a very important point which 
must be considered

There is another important point 
which I should like to raise And 
that is a debatable point But I want 
this House to consider it When it is 
a question of death penalty, the appli
cation for review or reconsideration 
should lie not only to Government, 
but an appeal should be allowed to 
the Supreme Court I know this may 
mean a revision of the Constitution, 
but I would say that it is a serious 
enough matter involving the question 
of life and death In times of peace, 
when such a thing happens, I feel 
that the Supreme Court should have 
the nght to judge the issue, and it 
should not be left entirely to execu
tive decision

I would not like to go into 
details* but I would like the Select 
Committee to go also mto what the 
British report has said in regard to 
the treatment to be given to con
fessed deserters That is very 
interesting In our Bill, we have 
been very categorical in saying that 
in the case of desertion once and for 
all, we have to take the most string
ent attitude towards deserters But 
in the British report, it has been 
stated, that if it is a question of con
fessed desertion, then a very lenient 
punishment should be given, and they 
have said that the results have been 
very good So, this question of con
fessed desertions also should be taken 
into consideration

Regarding the disciplinary courts 
too, I am not very clear m my mind 
as to the implications of the provision 
But I feel that this is also a matter 
which should be considered by the 
Select Committee As far as the 
experience of the United Kingdom 
goes, these disciplinary courts have 
been very good If you do not want 
to go through the very long rigmarole 
and process of court martial, manv 
things can be righted by disciplinary 
courts I am not in a position to say 
whether these are cases of summary 
trials, and whether they would allow 
enough scope of defence or not to the 
accused But if the accused is given 
the chance of defending himself, I 
think many of the complaints and 
many of the other matters could be 
cleared up m the disciplinary courts

As a matter of fact, I have been 
comparing the scope and activity and 
functions of the disciplinary courts 
as enunciated in UK and as enunciat
ed m our Bill, and I find that even 
such serious things as damage to ships 
etc have been brought within the 
purview of the disciplinary courts 
But I am not in a position to express 
my firm opinion on this I would 
like the Select Committee to go into 
this question

Regarding appeals, I find that 
appeal has been allowed to the Cen
tral Government or to the Chief of

Navy B ill 45581740V BOS 22 JULY 198?
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[Shrimati Renu Chakravartty] 
the Naval Staff But I do not ap
preciate the provision m clause 97 
(4) where it has been said that ‘in 
imposing punishments under the 
provisions of sub-sections (1) and (2), 
it shall not be necessary for the 
Central Government or the Chief of 
the Naval Staff, as the case may be, 
to hear the accused in person or by 
any friend or counsel’ I feel that 
once the nght of review has been 
given, and the right of appeal has 
been given, it is only nght that we 
should also give the accused the 
right to be heard by the highest coun
sel m our land

The same sort of idea is there in 
clause 166 (4) also, where it is pro
vided that the Central Government or 
the Chief of the Naval Staff, as the 
case may be, may pass ‘such order 
thereon as may be thought fit’, with
out going into the question of the 
defence of accused himself

16 hrs.
Now, I come to my last point, that 

is the question of rules To my mind, 
rules are very important The rule- 
making powers do not actually con
tain everything But since they con
tain such important things as terms 
and conditions of service, pay, pen
sion1' allowances—I do not know
whether they will ali>o include the 
question of promotions—and other
benefits in naval service, I think they 
should be laid on the Table of the 
House

This is a matter which I would
like the Joint Committee to consider 
Only if the Joint Committee scru
tinises the Bill in this way, will it 
help in the building up of a people’s 
Navy, a navy which is so important 
If we are to emerge, as the Defence 
Minister, '•ays, as a great maritime 
Power, then I think that this may be 
the beginning and laying down of 
sound principles whereby a healthy, 
disciplined, good, efficient and con
tented Navy will emerge as an ex
ample to the Air Force, the Army and 
to fill other personnel, both civilian

and military, in tha section o f our 
national endeavour, 

Mr. Deputy-Speaker: Shri Joachim 
Alva

Shri Joachim Ahra (Kanara). After 
I stood up, I learnt that my name 
has been included in the Joint Com
mittee Therefore, could I speak with> 
your permission7

Mr. Deputy-Speaker: Ordinarily,
Members who are on the Committee 
are not allowed to speak But since 
I have already called him, I will 
make an exception in his case

Shri Joachim Alva. The illustnou» 
Defence Minister has started his 
legislative career with a very impor
tant piece of legislation connected, 
with the Navy the Navy Bill He 
has nghtlv said that it is a historic 
measure We are today concerned 
with the discipline and organisation 
of the Indian Navy May I start by 
paving a humble tubute to the men, 
officets and ratings of the Indian 
Navy’

Sonic Members of Parliament had 
the unique privilege of going down 
with naval crews when we were 
travelling from Cochin to Bombay 
about thixe yeais ago We then 
witnessed the emergence of the Indian 
Naw ritjht from the bottom 
unto the funnel

Shri Krishna Menon Not bottom of 
the sea

Shn Joachim Alva We went into 
the engine room where the heat is at 
its hiyhest point and we realised 
liow much the naval boys are under 
the pressure of heat and work for us 
to keep our lint s clear

Five causes have been reported as 
the factors for the success of the 
Indian liberation movement Of these- 
case:, thiea are practically internal 
factors, One is Mahatma Gandhi’s 
liberation movement, the Dandi March, 
and the Quit India campaign 
Secondly, there was the revolt of the 
Indian Army undei Netaji Bose in 
Malaya The th'rd was the naval 
mutiny m Bombay 1 would not iiiro
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to give leas importance to it than my 
hon. friend from the Benches opposite 
did. Then there were two external 
causes. One was the American inter*
vention under President Roosevelt’s 
leadership with Churchill, and the last 
was the emergence of the U.S.S.R. and 
the open advocacy of India’s cause by 
its representatives at San Francisco 
when the United Nations Charter was 
being hammered out.

Amongst these five causes, two con
nected with our Defence forces are 
important. They are the mutiny of 
our Army at Singapore under Netaji 
Bose and last but not least, the 
naval mutiny in Bombay. It was 
stated that at time that the back 
of the British sea dog was broken. 
This mutiny sent the British into 
panic and they handed over the great 
Indian Empire, though in a divided 
form, to Indians. We cannot forget 
the boys who had taken part in the 
naval mutiny. They threw up their 
careers into the sea. They almost 
threw up everything they stood for 
into the dustbin. They offered sacri
fice and they were ready to be fired at 
by the firing squad. Even today they 
are ready to otter themselves at the 
sacrificial altar of Indian nationalism 
and we cannot ignore their case, if 
they come with a begging bowl. I 
must say that these boys have as 
much right to be admitted into the 
Indian Navy as any new officer or 
rating.

The ratings also should not be 
neglected. Their conditions should not 
be forgotten. In the sense that they 
arc the bedrock of our Navy. The 
ratings have poor food, they are lodg
ed badly, they have to take the sun 
and air in any manner, in a worse 
manner than the officers do. So the 
conditions of service of the ratings 
today cannot be ignored by us.

The Discipline Act is not merely 
an Act. It must not inject a false life 
into the Navy. The Navy Act has to 
have in it the soul of India. We cannot 
merely copy British maxims. The 
British maxims were hammered out 
at the time of Drake for the British 
sea-dogs.

We have our own naval traditions. 
The hon. Minister referred to the 
beginning of the Indian Navy cen
turies ago, when the British came 
and destroyed the last vestiges of 
naval strength, the naval strength 
which was established at Ratnagiri 
on the west coast of India. They 
destroyed the last vestiges and left 
us nothing.

We have also to import intb our 
Navy Act the ideals of a Welfare State. 
You cannot sit in the Ministry or 
naval headquarters and take out 
maxims from the British Naval Act 
or a Discipline Code for applying to 
our boys. Our boys are looking out for 
a great future. The officers also are 
the people who shoulder the future 
burdens of our fighting forces.

The hon. lady Member spoke of 
women. There again we are copying 
the British. According to the British 
regulations, no woman can enter Bri
tish naval ships except perhaps on a 
decorative occasion. A year or two 
ago, there was a remarkable film from 
the U.S.S.R. which showed boys and 
girls being trained and running and 
manning a ship. .They went down 
into the deep water to pull out a ship 
which had r.unk to the bottom.

If boys and girls are trained in 
organised discipline in U.S.S.R. for 
jobs which are hazardous on a perfect 
footing of equality, it is time that we 
also took note of the revolutionary 
changes that have come about either 
in the U.S.S.R. or any other country, 
and incorporated some of them into 
our Navy. I warmly support the 
suggestion made by Shrimati Renu 
Chakravartty—who took a great part 
in the discussion on the Hindu Code 
Bill—that only certain categories of 
work be declared as outside the pur
view of women or girls in the 
Indian Navy.

Sir, the displeasure of the Admiral 
is supposed to be the highest form of 
displeasure. The Admiral writes a 
chit to a rating or perhaps officer—I 
do not know how it is dohe—saying 
‘You have incurred the displeasure 
of the Admiral*. We want that o*r
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[Shn Joachim Alva] 
boys in the Navy or officers should 
not stand up to the displeasure of the 
Admiral We do not want punitive 
measures and penal clauses When 
the chit comes from the Adnfcral 
marked 'You have incurred the dis
pleasure of the Admiral’ that shall 
be the best form of punishment and 
our boys and officers shall face it |

It is a disgrace to the Indian Navy 
that some officers and men have been 
involved in a smuggling case This 
was referred recently m some parts 
of the country

I started by paying a great tnbute 
to the members—officers and men— 
of the Indian Navy Naval warfare is 
a new form of warfare It is a 
young arm of our lighting force 
The money allotted to it today is in
significant compared to that of the 
British Navy

The hon Defence Minister says that 
there is a very great future for the 
Navy The U SSR Navy has almost 
jumped into a position of equality 
with the Navies of the U K and U SA 
Previously, they were nowhere, they 
could neither fight their enemies m the 
Bosphorous nor on the East when the 
Japanese gave them a beating But 
now their Navy has jumped into a 
position of remarkable prominence so 
ar to be on a footing of equality with 
the Navies of the U K and USA

Why should not India do the same7 
Why should not India do what the 
U SSR  took 30 year-, to do We were 
under imperialist tutelege We wanted 
to get out of it We had no independ
ence, we had no ci gamsation But with 
independence, it is time that we go 
ahead With all the knowledge and 
experience that the Defence Minister 
commands, with his knowledge of the 
defense potential of other countries 
and his expenence of the Chancellones 
of the world, it is time that we forged 
our Navy and made it into a real strik
ing force along with the Air Force 
which it also the youngish arm of our 
forces They have to come on a foot
ing at equality with our Arjny which 
h«jf got £ul& fifhtujg a*n of frit and

courage who will render a good 
account of themselves in any part at 
the world.

It was with a touch of sorrow that 
we heard the other day that one of 
our very young frogmen died under 
the water m the UK On a former 
occasion—it may be a year ago—I 
advocated for the Indian Navy a team 
of trained frogmen If six Italian 
frogmen could hold the Bntish Navy 
at bay in the sea of Alexandria dur
ing the last war—not only that, 
but at the end of the War offered 
their services to the Bntish Navy 
and said they were prepared to tram 
frogmen for the British Navy and 
ready to co-operate with the British 
Navy It is time that we trained our 
young men I do not know when the 
frogmen started training in Bntish 
waters but it is time that we tram a 
corps of frogmen for the Indian Navy 
The dangers are very great and our 
neighbours are trying to start diplo
matic relations with people who have 
been declared to be grossly mean in 
the Councils of the Nations It will 
be good that we have a corps of, say, 
100 young men who shall be first class 
frogmen, who shall risk their live* 
for the sake of their country, who 
shall be the security men of our Navy 
and therein will lie the strength of 
our land.

It is also a very happy sign that 
people like you from the north of 
India, who, perhaps, have never seen 
the waters, are today also in the 
Navy The Navy was considered the 
preserve of a particular class of boys 
But, today we cannot say that the 
Navy is the preserve of & particular 
class of people It is representative 
of every section of the land, of every 
community, even of the Sikh com
munity They have been very valor
ous m the Indian Army and they have 
also shown equal valour in the Indian 
Navy Representation, today, in the 
Indian Navy has been secured for all 
classes and the old and ngid rules, 
of recruiting people from only on* 
class does not arise with thje tmtf 
fancy of the Indian Navy. '
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I want to refer to one small matter 
and that is about tankers On a former 
occasion, 5 years ago, 1 was the first 
person to say that we should have 
tankers for our Navy 1 am glad that 
tankers will start coming m We have 
got one at what cost’  Nearly Rs 60 
lakhs though we could have got it 
at a cheaper pnee The Indian Navy 
should have in it at least half a 
dozen tankers Hitler lost his war 
because he had no tankers and he 
could not get oil for the planes and 
the planes were destroyed because the
oil would not move, and hence Herr 
Hitler lost the War On the very simple 
principle, we should have our tankers 
We shftll have to get a number of 
tankers for our Navy and make the 
Navy safe, not only above but 
also under the sea, so that we may 
not have the difficulties which we ex
perienced previously, so that other 
powers may not say, we will not sup
ply oil or we shall not supply our 
vessels to move your oil In order to 
aveit such a disaster we should at 
least equip the Navy with half a 
dozen tankers

Our naval cruises have also done a 
grand job The naval cruises have 
gone with ships,—perhaps, our ships 
may not be the pride of other nations, 
the great naval nations of the world, 
but they are really the pride of this 
pait of the world—and have gone on 
cruising around our neighbours and 
have not only brought us friendship 
and distinction but have tied us in 
teims of friendship with our neigh
bours, and made us strong on these 
waters

We must not neglect our boys on 
the coast On the west coast of India 
are large communities of fishermen, 
boys with attractive features, with 
daring and courage and patriotism 
and they do not get the ghost of a 
chance either to manage ships or go 
on a ship If they are given nhonro  ̂
by means of a chain of naval «*«w«j»r 
from Bombay nght up to Ceylon, we 
shall be able to build a nursery of 
n»val boys who will one day run our

Shri Ranga (Tenali) There is what 
is known as the east coast also

Shri Joachim Alva: You can speak
for the east coast I speak for the 
west coast, I come from the vest 
coast West coast is the real coast

Th*» British spend for their Navy a 
sum of £386,400,000 Our expendi
ture is only Rs 16,01,41,000 This is 
indeed a very small figure My 
friends will tell me that we have not 
got the industries to support a grow
ing Navy, we have not got gigantic 
industrial enterprises to build up a 
Navy That is not the point The
point is, whether we have money or 
not we shall have to put our naval 
dockyard in form

1 w ant to tell the hon Defence 
Ministei that all is not well with our 
Naval dockyard in Bombay The
Naval dockyard is the smews of our 
Navy

Shri Naushir Bharucha (East Khan- 
dtsh) On a point of order, Sir

Mr Deputy-Speaker. The hon
Member will realise that we have 
to discuss the Navy Bill and not the 
Navy

What is the puint of otder of the 
non Member’

Shri Naushir Bharucha: He has
discussed frogmen, tankers and every
thing except the Navy Bill

Mr. Deputy-Speaker: He is a mem
ber of the Joint Committee and he 
does not want to offer suggestions 
heie I made a mistake in calling
him

Shn Joachim Alva I do not want 
to touch on the clauses of the Bill

Mr. Deputy-Speaker: I have already 
thrown out a suggestion that what
ever we may have m the Navy, it is 
the Navy Bill that has to be dis
cussed

Shri Joachim Alva: I am conclud
ing I wanted to draw the attention 
of the hon Defence Minuter to the 
tankers, to labour conditions in the 
Naval dockyard in Bombay All is 
not well with it
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Shri S V. Ramaswami (Salem) 
May I submit that both the Ministers 
do not know Hindi The hon Mem
ber may speak in English

Shnmati Renu Chakravartty Some 
of us may be able to understand but 
I am sure they cannot understand It 
would be better if he speaks in 
English

Mr. Deputy-Speaker The Chair 
cannot ask any hon Member to speak 
m a particular language It is for 
him now The appeal has gone to 
him It is for him to choose whether 
ne would speak in English or Hindi

Pandit Thakur Das Bhargava: Sir, 
it is not an appeal, it is a veiled 
order also I will speak in English

I submitted that I congratulated 
the hon Minuter for making such a 
line speech which reminded us of our
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old mantime glory At the same time 
there was a mention in the speech 
that in times to come, not very long, 
India shall emerge mto a great 
maritime power So far so good, but 
I regret my congratulations end here

In 1947 we got our independence 
and we had an Army, I should say a 
very good army At the same time, 
so far as the Navy and the Air Force 
are concerned, they were not of such 
a nature that we could be proud of 
them In fact, so far as the Navy is 
concerned even today, a great coun
try like India cannot be satisfied with 
such a Navy You have got no sub
marines or tanks or aircraft carriers, 
even though Shn Alva spoke of our 
boys m that great spiht out of his 
magnanimity But, I know that so 
far as the seamen are concerned, our 
genuine Indians are not there We 
have go 1 some boys from East Pakis
tan In fact with the destruction of 
our Navy the instincts of the country 
did not develop in that direction, and 
only some Pakistanis and some other 
persons who have now become our 
ratings are there They are not the 
kind of people whom we would like 
to become our ratings for all times

I am not very happy about this Bill 
In 1950 we enacted the Army Act At 
that time I was a member of the 
Select Committoe of the Army Bill 
and Air force Bill The Navy Bill 
did not come at that time All the 
same it was the year 1950 and only 
three years have passed since we had 
got Independence At that time, we 
could not make many improvements 
in our Army Act as well as the Air 
Force Act Every person had imbib
ed something from the old regime and 
our Select Committee and its Chair
man were endowed with notions of 
prestige They also thought that 
whatever was written in the previous 
Acts must be upheld and adhered to

Many of the provisions here are 
almost a copy of the Naval Discipline 
Act of 1934 which in a schedule 
embodies all the provisions taken 
from the British Act The British are 
one of the greatest maritime powers

Navy Bill 460822 JULY 1*57
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of the world and any law or the arti
cles of war which they have evolved 
through* centuries are entitled to our 
respect. However, this Bill is not 
Indian in its conception or genesis I 
do not find anything in the Bill of 
which I can be proud.

There is no doubt that so far as 
court martials etc are concerned, the 
provisions have been liberalised to a 
great extent Generally speaking, 
these provisions follow the procedure 
given in the Cr.P.C for sessions courts 
trials with the difference that there is 
no Judge advocate in a Session trial 
So, they need not be criticised much

When I come to the other provisions 
of the Bill, I find that this Bill is not 
a genuine attempt of codification Our 
hon Minister was pleased to say that 
it is a Navy Code I do not find any
thing of that code here If it were a 
Navy Code, it should have given all 
the conditions of recruitment and of 
other matters which relate to this 
Bill The most important matters m 
regard to trails, etc are not to be 
found Who is to investigate and 
how is the investigation to take place 
—on all these points this Bill is silent 
Perhaps the regulations will tell us 
how the investigation will take place 
We find that the rules shall provide 
so far as chaise* aie concerned 
though there is some provision about 
charge here How will the charge be 
framed and how evidence will be 
taken and summarised and how it 
will be presented—these are all rele
gated to the rules. It is not a com
plete code at all Even the most 
important matters relating to trials 
etc, apart from the constitution of 
court martials, have been relegated to 
the rules It would have been better 
if all these regulations were placed 
before us so that we could have 
appreciated how far these regulations 
are good, or bad or indifferent

Apart from that, I find very great 
flaws in the body of the Bill. The 
Bill is almost a copy of the articles of 
war taken from the British Bill. I 
would make a few observations for 
the consideration of the Joint Com

mittee Clause 3(1) says that ‘active 
service’ means service or duty during 
emergency To my mind, instead of 
the word ‘means’ it should have been 
‘includes’ There is the definition in 
the Army Act and also the Air Force 
Act of the world’s active service. 
There, you will see that it has been 
defined in an entirely different man
ner. This definition here will put us 
m great difficulty

Coming to another clause—clause 
10—I would submit we should sub
stitute the word ‘consent’ with the 
word permission That would express 
our idea better With regard to 
clause 10(2), I agree with the com
plaint of the hon Member who spoke 
before me that this clause should 
assume a positive form It is no use 
saying that no woman shall be eligi
ble for appointment or enrolment, etc 
You ought to say that women shall ba 
eligible for appointment in such 
cadres and on such conditions and so 
on It is no use putting it in the 
wrong way

Some of the offenccs are expressed 
m such vague and indefinite language 
that they are very ambiguous and 
there would be great difficulty while 
actually administering the law This 
is not an oidmary law, this is a law 
relating to our Armed Forces and 
therefore, I recognise there must be 
stress on the maintenance of discip
line and security and safety. Being 
fully conscious of that, I think the 
entire background of this law is fear 
psychosis You want to get discip
line through fear I do not think that 
this is allowable or right The hon 
Minister and the Prime Minister speak 
of Punch Sheela and of love and say 
that fear is the only basis on which 
two blocs in the world subsist and 
race for arms etc is the direct result 
of the fear and that fear and hatred 
are the two things which destroy 
confidence in each other and which do 
not allow peace and happiness to 
reign in the world It engenders dis
trust and leads to conflict.

If that is so, I do not find anything 
her* which will bring about that
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relationship between an officer and 
his men which everybody would like 
to see, especially so far as Indian 
forces are concerned On the con
trary, m every clause that I read, 
there is nothing but fear psychosis 
Fourteen years imprisonment for an 
ordinary offence whiSh could not be 
defined and most difficult to prove, I 
cannot understand this I can under
stand your giving more stress on 
discipline etc But so far as the defini
tions are concerned, should there be 
a difference between court law and 
this kind of law9

Again, if you make the punishment 
such that there is a temptation to 
do bigger offences, it is bad If the 
punishment is the same for the bigger 
offence, the temptation is there This 
is the second principle of legislation 
propounded by Bentham He said 
‘Do not use a baton where a birch can 
be used’ In only one place, I find 
six months In no other place the 
punishment is less than two years, it 
ranges from two to fourteen years

A very good rule has been made m 
lentences of death No sentence for 
death shall be given unless and until 
certain conditions are fulfilled It 
shall not be executed unless the mat
ter has gone to the Central Govern
ment and the Central Government has 
confirmed it

This is the safeguard But, so far 
as these clauses go, with your per
mission, Sir, I will just quote a few 
of them from which it would appear 
that, as a matter of fact, the language 
as it has been copied from the Arti
cles of War is such, that to my mind 
this language is not definite, it is 
vague and, at the same time, while 
the law will be administered there 
will be very great difficulty

Take clause 77, which says
“Every person subject to naval 

law who is guilty of an act, dis
order, or neglect to the prejudice 
of good order and naval discip
line, not hereinbefore specified, 
shall be punished with imprison

ment for a term which may 
extend to three years or such 
other punishment as is hereinafter 
mentioned ”
May I humbly enquire what is the 

precise meaning of the expression 
‘good order”, and how an act will be 

considered as one to the prejudice of 
good order’  No concrete piece of 
conduct is given here A person act
ing may have different notions of good 
order After all, this principle must 
be accepted that a person cannot be 
held to be guilty unless he has got 
Mens Rea My idea of good order 
for an ordinary seaman may be quite 
different Even an officer’s idea of 
good order may be different from that 
which, perhaps, is the intention of 
this law to define My humble sub
mission is that any section of an Act 
which defines an offence couched in 
this vague, indefinite and ambiguous 
language cannot be enforced If it 
has to be enforced, nothing but the 
arbitrary order of the court-martial 
will prevail There will be no jus
tice The clause here is of such a 
nature that it has excluded all other 
clauses The words are

“Every person subject to naval 
law who is guilty of an act, dis
order or neglect to the prejudice 
of good order and naval discip
line, not hereinbefore specified, 
shall be punished with imprison
ment for a term which may 
extend to three years”
What is neglect under ordinary law7 

When a person does not advert to the 
consequences of an act then it is 
neglect Neglect is not culpable unless 
the neglect is '-uch that it relates to 
a matter in which there is a bounden 
duty to do a certain act Here the 
positive thing is not there at all The 
words are: “neglect, disorder, or any 
act to the prejudice of good order and 
naval discipline” TWs is too much 
and it will be very difficult for any 
court to convict s!ny person, or for any 
higher court to accept the appeal of 
the person convicted. We do not 
know what it is. It depends upon the 
mental attitude ot  the officer ly f  how 
he interprate f t
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>rĥ r», Sit, I refer you to clause 71, 
which says:

“Every person subject to nflval 
law who neglects to obey or con
travenes any provisions of this 
Act or any regulation made under 
this Act or any general or local 
order, shall, unless other punish
ment is provided in this Act for 
such neglect or contravention, be 
punished with imprisonment for a 
term which may extend to two 
years or such other punishment 
as is hereinafter mentioned.”
Perhaps, the framers of the Bill 

thought that the life of a human being 
is unlimited and two years’ time does 
not appear to be anything to them 
Such excessive punishments, I should 
say, defeat their own purpose If 
they had put in six months or one 
year this provision would have serv
ed better, and this clause would have 
been obeyed in a much better way. 
Therefore, this clause is also couched 
m too general a language and m 
practice it will be found very difficult 
to work.

I now come to clause 65 It says*
“Every person subject to naval 

law who has any cause of com
plaint either of the unwhole
someness of the victuals or upon 
any other just ground shall quiet
ly make the same known to his 
superior or captain or to the Chief 
of the Naval Staff, in accordance 
with the prescribed channels of 
communication and the said supe
rior, captain or Chief of the Naval 
Staff shall as far as he is able, 
cause the same to be presently 
remedied; and every person sub
ject to naval law who upon any 
pretence whatever attempts to 
stir up any disturbance shall be 
punished with imprisonment 
which may extend to fourteen 
years.”
My friend who spoke just now 

referred to the mutiny in Bombay and 
All honour to than. Our 

country a3fl0 honours them, Hiey did 
ttie ririht In those day* when

they mutinied against the British, 
people. At the same time, you must 
consider what their complaint was. 
Sometime back, as I said, I went to 
see certain installations of the naval 
department. There I had a talk with 
the ratings. Some of them who had 
been in service for a large number of 
years told me that they would be 
getting Rs. 7 when they leave the ser
vice They also said about food etc.
So far as the principle is concerned,
I quite see that any person who 
attempts to stir up any disturbance 
should be punished But, what is the 
meaning of this “stir up any distur
bance"? What is the meaning of 
“disturbance” in the English langu
age? If a man talks about food to 
another man it will be said that he 
attempted to stir up disturbance, and 
the punishment for that is 14 years* 
imprisonment The clause does not 
say whether the seamen should be in 
active service when they speak such 
things If I go to Bombay and some 
seamen talk to me on the Marine 
Drive—1 meet so many persons there 
—about their food or some such things 
—I once asked whether they get 
dalda or good ghee—and if somebody 
overhears the talk they will come 
under the definition of clause 65 Tha< 
is too much

In clause 59(2) (c) the words are: 
“who cowardly abandons and exposes 
the ships m his convoy to hazard; or”.
I do not know. Any person who in 
good faith believes that his act would 
redound ultimately to the credit of 
his country may also be regarded as 
having acted cowardly if the conse
quences are favourable to himself. 
Therefore, unless and until some spe
cific act is given it is difficult to- 
interpret these terms.

In clause 56 ......

Mr. Depaty-Speaker: Would the
hon. Member like to refer to all the- 
clauses?

Pandit Tfcakor Da* Bhargmva: Only 
to three mom cluww. 1b dma* I®*.

I
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it is said*

“Every person subject to naval 
law who is guilty of, (a) unclean
ness, or (b) any indecent act, 
shall be punished with imprison* 
mem for a term which may 
extend to two years or such otner 
punishment as is hereinafter 
mi ationed ”
This question of uncleanness is also, 

I sh’uld say more or less subjective 
A man who may appear clean to one 
may appear unclean to another I 
understand that some boys who went 
to Government college1 without ties 
were turned out bv the Principal m 
olden days saying that they were 
untidy An indecent act has also not 
been defined 

In clause 57, it is said “Every offi
cer subject to naval law who is 
guilty of cruelty shall be punished 
with imprisonment for a term which 
may extend to seven years or such 
other punishment as is hereinafter 
.mentioned ”

In sub-clause (2) of clause 57, it is 
said

“Every officer subject to naval 
law who is guilty of any scanda
lous or fraudulent conduct or of 
any conduct unbecoming the cha
racter of an officer shall be 
punished with an imprisonment 
lor a term which may extend to 
two years or such other punish
ment as is hereinafter mentioned ” 
What is the meaning of this word 

‘cruelty’’’  Mahatma Gandhi, the 
Father of the Nation, whom we all 
almost worship, killed a calf and the 
entire Jam community termed it as a 
cruel act You know how our 
Mohameddan friends perform this 
Halal Many persons say that it is a 
wrong thing I cannot understand 
what this cruelty is Some act should 
be described here, otherwise it is very 
difficult for any person to defend him
self against uncleanness, act of cruelty 
or conduct unbecoming the character 
o f an officer The words used are 
^unbecoming the character of an offi
cer” This is most difficult to under

stand In the army today, an officer 
gets Rs 450, out of which Rs 200 are 
taken for the mess and the rest is 
spent He does not send anything to 
his parents, everything is spent I am 
glad we have made some improve
ment in regard to liquor, etc Now 
our boys do not take that amount of 
liquor as they used to do before That 
apart, I do not know what this 
‘ unbecoming the character of an offi
cer” means, 'character” is not defined 
and ‘ unbecoming” is not defined 
Why should we not define these 
teims’  Wnat was the difficulty in 
defining them’  Why should we copy 
every word from the Bntish law9 
We have to make a law for our sea
men, why do we not put it in the 
right manner’  The truth is that ten 
ycais have not been sufficient for fully 
Indianising us Even now everything 
in the army and navy is just like in 
the days of old But when the credit 
is taken that ours is a great maritime 
power, let us have laws which are 
according to our own genius Let us 
not copy the Bntish law We say we 
have ushered in a new era and every
thing will be done and yet we have 
copied these things like this My 
humble submission is that criminal 
law must be definite, unambiguous 
and must have one and one meaning 
alone, so that the man whose conduct 
is to be judged should know how he 
is to behave Otherwise, he is not 
guilty and without his being guilty, 
you are approving the offence against 
him

Then again, the punishments pro
vided are very excessive I need not 
quote many sections If you kindly 
go through them, you will find that 
the punishments are very excessive 
Everybody knows that excessive 
punishments are of no good People 
were being burnt for thieving, hands 
were being cut off Now we know 
this is all wrong This is excessive, 
because they have taken it word for 
word from the British Act Only in 
some places, there are very minor 
differences I have compared the two, 
they have not exercised their own 
mind and they have not put in the 
right thing
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Let us take section 80 also which 
deals with civil offences:

“Every person subject to naval 
law who commits a civil offence 
punishable with death or with 
imprisonment for life shall be 
punished with the punishment 
assigned for that offence”
Therefore, these court-martial peo

ple will not only deal with these arti
cles of war, but with the civil law 
of the land Section 80(2) says

“Every person subject to naval 
law who commits any other civil 
offence shall be punished either 
with the punishment assigned for 
the offence or with imprisonment 
for a term which may extend to 
three years or such other punish
ment as is hereinafter mentioned ”
So, even for an offence under sec

tion 323 I P C for which one year can 
be awarded, you have to give him 
thiee years if you accept this provi 
sion

When you go through the provi
sions of this Bill you will find that 
the position of the person whose con
duct is. being tried is m a way very 
difficult The law provides just as 
the Criminal Procedure Code provides, 
that the prosecutor as against the 
accused could take objection to the 
assessors etc or the jury men That 
ic a good thing Then again, it is pro
vided here that the accused will also 
object to the constitution of the court 
I have not been able to understand 
what is meant by this Then it is 
said that if he takes objection to the 
constitution of the court, the court 
itself will decide whether it is rightly 
constituted or not and if it decides 
that it is rightly constituted, finality is 
given to that finding there is no other 
remedy for the accused

Mr. Deputy-Speaker: That is the 
normal course in any court-martial 
The accused can object, but if the 
court decides that that is not a valid 
excuse, it remains there

Pandit Thaknr Das Bhargava: Just 
as has been provided in the Criminal

Procedure Code, the accused can> 
object to the assessors, it is very good 
Apart from that, he raises an objec- 

. tion to the constitution of the court 
I do not understand what it means 
At least it can mean something if 
some remedy is provided when it is 
found that the constitution is defec
tive That is not done, the court itself 
is the final deciding authority

The law is very different from the 
law that we are used to For instance, 
there is the law of appeal In this 
code we find that though the powers 
of judicial revision are given to the 
Judge Advocate and the Central Gov
ernment—some officers have been 
armed with very great powers of 
meddling with the sentences, they can 
do anything that they like—at the 
same time, there is no provision that 
the aggrieved person shall be able to 
get a hearing from any person 
Neither he, nor his friend or counsel, 
nobody shall be entitled to appear 
before any authority and have his say 
there This is a very great lacuna and 
I think this is not right I can even 
mi tiers l ind some finality being given 
to the judgment of this court, because 
in our jury cases also, appeal is 
allowed only m certain cases But 
when an appeal is allowed, a person 
can go to the High Court and say 
what he has to say Here I find no 
person shall be able to go to any 
officer after the court-martial have 
given their verdict

I do not know what the regulations 
will be So far as this Bill is con 
cemed there is no mention about the 
way of investigation collection of evi
dence and the way in which charges 
will be frimed The Criminal Pro
cedure Code says that charges will be 
framed on the basis of statements 
under section 162 This is oui present 
law and as soon as a person goes the 
charges are read out Here also the 
charges will be read out as m the 
sessions court but it is not mentioned 
as to who will frame the charges, how 
the evidence will be collected and it 
is not also mentioned whether copies 
of that evidence will be given These 
are mentioned nowhere So, the
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•essential things are not given m this 
Bill, they are all left to regulations 
This is very unsatisfactory, I should 
say There is no provision like 342 
enforcing upon the court to get expla
nation from the accused in respect of 
incriminatory pieces of evidence

There is one special provision 
which I must bring to your notice 
Either I have not understood it or it 
is the only provision of its kind I 
am sorry that I have no acquaintance 
with the procedure of court-martial,
I have never appeared in any court- 
martial, exccpt for certain trials of 
IN A people

Mr. Deputy-Speaker. One hon
Member has already said that north 
Indians have no knowledge of this 
navy Mr Joachim Alva has remark
ed that north Indians have no know
ledge of the navy

Pandit Thakur Das Bhargava: It
does not mean that I do not have any 
knowledge about the provisions of 
this Bill But, I have gone through 
the Bill several times and I can 
understand the law very well I do 
not know many other things But I 
judge things from the legal points and 
I have read the Bill several times

I wish to bring to your notice the 
provisions of clause 167 which are as 
follows

‘ 167 (1) Where a person has 
been sentenced to imprisonment 
or detention, the Central Govern
ment or the officer who by virtue 
of the foregoing section or sub
section (3) of section 156 has 
power to issue an order of com
mittal (hereinafter m this section 
referred to as “the committing 
authority” ) may, in lieu of issu
ing such an order, order that the 
sentence be suspended until an 
order of committal is issued, and 
in such case—

(a) notwithstanding anything m 
this Act, the terms of the sen
tence shall not be reckoned as 
commencing until an order of 
committal n issued,”

Now comes the portion of which I 
have no acquaintance and on which I 
seek your guidance

Mr. Deputy-Speaker: I am also a 
North Indian, how can I have a better 
knowledge’

Pandit Thakur Das Bhargava: The
words are these

“ (b) the case may at any time, 
and shall at intervals of not more 
than three months, be reconsider
ed by the Central Government or 
committing authority or a pres
cribed officer, and if on any such 
reconsideration it appears to the 
Central Government or commit
ting authority or such prescribed 
officer that the conduct of the 
offender since his conviction has 
been such as to justify a remis
sion of the sentence, the Central 
Government or committing autho
rity or such prescribed officer 
shall remit the whole or any part 
of it,"

It means that even after a modifica
tion is made by the Judge Advocate 
under clause 166 and the judgment 
is confirmed at any time or at inter
vals of three months

Mr Deputy-Speaker. He has a
chaw e to prove his conduct during 
that period

Pandit Thakur Das Bhargava*
Every three months it shall come up 
for consideration When a person has 
committed an offence which has been 
adjudged and he has been found 
guilty, and the judgment has been 
confirmed, I can understand reprieve, 
pardon and everything But, if after 
three months, the case must come up 
and the whole sentence may be remit
ted, it seems to me that the seventy 
of most of the sentences which this 
Bill embodies, has been sought to be 
offset by this provision He may not 
be acquitted, the judgment may be 
confirmed The person is found 
guilty Fair conduct comes in now 
The man may be guilty of serious 
offences Conduct m jail is taken into



consideration Every three months, 
the cfese comes up and it is said the 
whole sentence may be renutted—in 
whole or in part As a matter of fact, 
to my mind, so far as judgments are 
concerned, it appears that the gravity 
of the offence goes away Every per
son can get off if he behaves well in 
jail He can get respite even m the 
most serious cases This is an ano
maly He may behave well This 
shows that the sentences are given 
without any thought After the sen
tence is given, the gravity of the 
offence is not taken into consideration 
Merely because a person behaves well 
in the jail, the whole or part of the 
sentence is being remitted

Mr Deputy-Speaker: The hon
Member complains that the sentences 
are too severe When that severity is 
softened, even then the hon Member 
complains

Pandit Thakur Das Bhargava I beg 
to submit that the sentences provided 
here are, extraordinary, I should say 
At the same time, when 1 read these 
provisions, I cannot think of a law 
like this, that so far as court-martials 
aie concerned after three months, the 
whole thing could be got rid of

What I was submitting is, 1 request 
the Joint Committee not to be fright
ened by the fact that this is an Army 
Bill or an Air Force Bill relating to 
the armed foices, not to yield to the 
pressure that this Bill, just like the 
othei Bills, has been copied from the 
British Naval Act I want the Select 
Committee to exercise its mind and 
go deep into the question and see that 
the provisions which are obnoxious 
and which cannot stand scrutiny are 
taken away and the Bill is liberalised

So far as discipline is concerned, as 
has been stated by Shrimati Renu 
Chakravartty, I would like that we 
should evolve something by virtue of 
which discipline may be there m our 
Armed Forces without its being induc
ed by fear alone I do not say that 
discipline should become lax I would 
be the last man to suggest that If, 
as a matter of fact, people have got 
their own view of things and they are
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patriotic, I do not see why we should 
not have a different law We have 
our Karakvasla All our officers are 
trained there We can train them in 
such a way that they may have a 
different view of things and they may 
be quite patriotic These sections may 
not be necessary to the extent that 
they are contained here Some of 
them may be necessary I do not say 
that discipline can be induced by mere 
love Fear also is necessary After 
all, you have to see that these essen
tial things are enforced Otherwise,
there would be lack of discipline But, 
the other things are not required such 
as they are found in the Bill

Something was said about the im
munities given to these officers I, for 
one would like these members of the 
Armed Forces to be given some lmmu- 
nilio I do not like the immunities 
given here to be taken away After 
all, the defence of the country 
depends on these forces If we can
give them immunities so much the
better On the contrary, I am of the
view that they should be better paid 
and that these ratings should get a 
pension Some ratings whom I con
tacted at Bombay gave me their story 
and I was extremely sorry to hear 
that After they retire, they would 
not be able to do anything Fifteen 
years is usually the age at which they 
arc recruited Fifteen years is the 
ptnod during which they are m ser
vice Even taking that they are taken 
at the age of 17, at the age of 32 they 
will have to go back to the world 
They have nothing to fall back upon 
All these 15 years will not stand him 
in good stead so far as after-employ- 
ment is concerned Some way must 
be found whereby when they come 
back, they may get some employment 
Something must be done Otherwise, 
it is a very hard case

Shri Naushir Bharucha (East Khan- 
desh) Fifteen years m the first ins
tance

Pandit Thakur Das Bhargava: There 
is only one more point which was 
complained against by Shrimati Renu

Navy Bill 462222 JULY 1857
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[Pandit Thakur Das Bhargava] 
Chakravartty. It is stated in clause
12:

“‘Notwithstanding anything con
tained in any other law lor the 
time being in force, no parent or 
guardian of a minor duly enrolled 
under this Act and no other per
son shall be entitled to claim cus
tody of the said minor as against 
the Central Government or any of 
its officers or other persons set 
over him"

It appear >, fic>m a perusal of the 
clause, as if the Government had by 
some fraudulent means got anybody 
under its clutches and Government 
would not give him over. That is not 
it My hon friend was not correctly 
interpreting the provision As a mat
ter of fact, Government takes great 
care to see, in clause 12, m this mat
ter In this Act as also m the Army 
Act and the Air Force Act, an attes
tation ceremony is gone through After 
a person is enrolled, he is made to 
understand everything Only when he 
says that he will remain there, he is 
taken Clause 12 says

“Save as othciwisc provided in 
this Act, the terms and conditions 
of service of seamen, the person 
authorised to enrol for service as 
seamen and the manner and pro- 
ceduie of such emolment shall be 
such as may be prescribed ”

It will be proscribed that they are 
not to be taken m by foice or in any 
seciet way On the contrary, section 
13 provides they aie given another 
three months to reconsider their deci
sion If they have taken the pay for 
the three months, they are taken as 
enrolled, but otherwis 1 ey are given 
three months to reconsider their deci
sion So, it is entirely wrong to sug
gest that as a matter of fact the Gov
ernment is out to take people without 
then consent and then to keep them 
perforce This is not so 
17 hrs

In clausc 15, the oath of allegiance 
is given. In the oath of allegiance, 
we find the words are.

.. that I will bear true fkith 
and allegiance to the Constitution 
of India as by law established and 
that I will, as in duty bound, 
honestly and faithfully serve in 
the Naval Service and go where- 
ever ordered— observe and obey 
all commands .. ”
When Shnmati Renu Chakravartty 

was reading this particular clause, she 
objected to the words “lawful com
mand” I submit that it is only the 
lawful commands of any superior 
which any seai.u 1 or officer is bound 
to obey, not all the commands which 
the officer gives If you kindly see 
sections 41 and 61 of the Army Act 
and clause 41 of this Bill, you will 
note that only the lawful commands 
have to be obeyed I should say 
there is a great safeguard in that. 
Last time when we were passing the 
Railwav Protection Force Bill I had 
occasion to point out that as a matter 
of fact it is only the lawful commands 
which should be obeyed, every com
mand is not to be obeyed This is 
our law, and we have enacted it here 
I am very glad the word “lawful’' 
appears here

You will be pleased to see that so 
far this Bill is concerned, it refers 
to civil offences and civil courts, but 
it does not refer to the Indian Penal 
Code in so many words We find that 
general exceptions are given 111 the 
Indian Penal Code from section 76 to 
section 105 If any person appears 
before a court and his case comes 
within any of the general exceptions, 
then he is not guilty I should think 
it is but fair that in the Navy Bill as 
in the Army Bill, a piovision of gene
ral exceptions should be there You 
will kindly see that drunkenness is 
an offence here m this Bill as well as- 
m the Army Act, but we know what 
is section 85 of the Indian Penal Code 
If a person is made intoxicated by 
another person against his will, any
thing that he does subsequent }o that 
comes within the general exception. 
For instance, if a person strikes an 
officer, he is guilty of an offence, but 
it may be that the officer may have 
struck him or officer’s conduct may be
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awch as to furnish to the accused the 
right of self-defence My humble 
submission is that the general excep
tions which take away the offensive
ness of an act must be incorporated 
in this Bill as in any other penal law 
1 would like the Select Committee to 
consider the desirability of incorporat
ing in this Bill the general exceptions 
contained m the Indian Penal Code

Shrimati Renu Chakravartty com
plained that though it was an offence 
to strike an officer, there was no cor
responding offence when an officer 
strikes You will be pleased to see 
that there are certain very good pro
visions given in the Army Act and 
the Air Force Act but it appears that 
those provisions have not been incor
porated into this Bill Sections 47 and 
96 of the Air Force Act and the Army 
Act should have been incorporated in 
this Bill In one of them the idea is 
■that an officer is enjoined to treat his 
men well I do not know what would 
have been lost if a provision like that 
was introduced in this Bill And m 
the other if theie was a false accu
sation by an officer, he was held to be 
guilty I think those provisions must 
be brought in heie If we have got 
stungent piovisions regarding discip
line we must have such piovisions 
as would protect an ordinary seaman 
I would respectfully request the 
Select Committee to consider the rele
vant piovisions of the Air Force Act 
and the Army Act and whenever 
desirable to incorporate them in the 
Navy Bill If such provisions are 
salutary would and defend the ordi
nary seaman they should also be intro
duced m this Bill

I would, therefore submit with all 
the emphasis at my command that the 
Select Committee has got tremendous 
responsibility m this matter, they 
should see that this Bill which relates 
to one wing of the Armed Forces of 
this country is drafted properly, is 
based on sound lines, and is not a 
mere copy of the British Act Simi
larly, we have to see in course of 
-time that the Army Act and the Air 
Force Act also should be amended in 
A corresponding manner At the time

those Acts were passed, there was not 
a good climate or atmosphere m the 
country to enable us to come to inde
pendent conclusions or to decide mat
ters m the right way, so, at that time, 
we copied from the UK Act When 
we raised this point the answer came 
‘This is given m the Bntish law’ 
Those Acts were passed m this way 
at that time, and it is those very Acts 
that have become the bulwarks of 
this Act If this point is raised, they 
say It is good it is a good thing in 
the old Act Why should we amend 
this’ ’

I would submit that the Select Com
mittee should look into the three Acts 
from an independent standpoint and 
come to conclusions which will give 
hope and protection to every seaman 
And the Bill should be amended in 
such a manner that it shall redound 
to the glory of this country

Shn Mohamed Imam (Chitaldrug) 
We have listened to very interesting 
speeches from the other side of this 
House and there is no need for me, 
therefoie to go into the details of 
this Bill or to enter into as detailed 
a dissection as was done by the vete
ran Member Pandit Thakur Das 
Bhargava

So far as the Bill is concerned, it 
is welcomed by all sections of this 
House It is my privilege and also 
pride to welcome this Bill, since by 
this Bill we are going to place our 
Naval Forces on a firm statutory basis 
Till now, the laws concerning our 
Navy were diffused or were borrow
ed from the British laws I feel that 
the Defence Minister has presented 
before us a comprehensive Bill, which 
is comprehensive enough to be accept
ed by us I am sure that by passing 
this Bill, we shall be strengthening 
the position of the Navy, and we shall 
be giving it a distinct status

That we must have a well-equip
ped and well-organised Navy is undis- 
putable We all want the Navy as a 
part of our defence machinery to 
defend our country We do want it 
in addition to our land forces and
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[Shri Mohamed Imam] 
also the Air Force We want it not 
with any motive for aggression or 
with any territorial ambition, but to 
defend ourselves in times of seed 
against any possible external attack 
and aggression.

It may be asked Why do you need 
the Navy in times ol peace? It is 
needed only at times of war.' I feel 
that it is necessary to have a well- 
equipped and well-fumished Navy not 
only during war-time but also during 
peace-time During war-time, it does 
protect us from our enemies, but dur
ing peace-time, the presence of the 
Navy enhances our prestige, and gives 
us a distinct status, and what is more, 
the country goes up in the estimation 
of other countries

Every independent and advanced 
country must have a Well-organised 
Armed Force in its own interest We 
cannot follow the policy of Ceylon m 
certain respects Ceylon has lent one 
base, Tnncomalee, to the Britishers as 
a naval base Perhaps from her point 
of view, Ceylon thinks that it is the 
best policy But we cannot follow the 
same policy We cannot allow any 
foreign domination

I think it is desirable not only m 
our interest but m the interest of our 
policy, that we make a beginning It 
is true that our naval forces may be 
very strong Of course, the Defence 
Minister has not let us know what is 
the nature of our naval force, how 
many men it contains, what is the 
strength of its fleet, what are its con
tents etc Perhaps it is not wise to 
disclose these details

Anyhow, we have made a modest 
beginning We are spending Rs 15 
to 16 crores every year This will be 
the nucleus if we hav? to build up a 
strong and unique Navy in keeping 
with our past traditions, just now re
lated by the Defence Minister

At this time, I am reminded of the 
British Navy The British Navy has 
played a vital part in the defence of 
the British Isles Rut for her Navy, 
England would never have survived

It is the pride of every Englishman
that not a single battle has been fought 
on sod. It is their pride that
they are ruling the waves and ruling 
the sea Ever since William the Con
queror invaded England, not a single 
alien has set his foot on English soil 
to conquer. Spam tned her best to- 
invade England, but the Spanish 
Armada was routed Similarly, 
Napolean tned his best to land on 
England He was about to succeed. 
He was very powerful on land But 
at the Battle of Trafalgar, he was- 
thwarted

In the recent two major wars also,, 
it is because of her Navy that England 
has been able to preserve her integ
rity and independence What is more,, 
she owes the development of her 
industries to this circumstance

Similarly, though the expenditure 
on our Navy may mean a good por
tion of our income, I think every 
advanced modem State must have a 
Navy I will be glad if the passage 
of this Bill lays the foundation for 
such a modern Navy for us

So far as the Bill is concerned,-1 
have not much to discuss since it is 
going to a Joint Committee, which is 
representative of both Houses I 
might only say this, that some people 
consider that the punishments provid
ed in the Bill are too drastic as com
pared to our civil laws It is usually 
the practice not only here but m other 
countries that punishments for people 
in the military are and must neces
sarily be a little more severe than for 
ordinary civilians, because it is 
imperative that proper discipline is 
maintained m the forces m the inter
est of the country

There are three kinds of offences 
contemplated here One is treachery 
for which there is no alternative' 
punishment except death The second, 
is cowardice for which death penalty 
may be awarded or may not be 
awarded Anyhow it also comes 
under that penalty Thirdly, there Is 
negligence, for which a high range ofi. 
impnsonment is prescribed. Thes* 
are the three, punishments provided.
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I think so far as the first one is 
concerned, treachery, it is right that 
a person who has betrayed his coun
try, who is treacherous must be put 
out of society So far as the second 
and third categories are concerned, it 
is left to th! mercy of the judges 
Personally, I think, for cowardice, 
.i-'Imwi it involves treachery or a 
betrayal of the country, it should not 
meet with a sentence of death

What I would submit on this ques
tion is this that in all cases where 
death sentence is involved, instead of 
leaving the final decision to the Judge 
Advocate or to the Government only, 
it is better that the person who is 
accused is given all chances and 
oppoitumty to appeal to our regular 
High Courts or the Suprehie Court 
Only for death sentence sufficient 
provision must be made in the Bill 
enabling the accused to take up his 
case to the High Court I think it is 
quite just because when we aim at 
depriving a person of his life, he 
must be given all facilities to defend 
himself and the highest tribunals of 
the land must at least hear him

[M r  S pea ke r  m the C h a tr ]

There are only two or three points 
Shnmati Renu Chakravartty com
plained that the provisions concern
ing exclusion of ladies must be 
omitted Apparently, it looks that the 
exclusion of ladies amounts to dis
crimination or a sort of humiliation 
I think the ladies are excluded from 
the Navy deliberately Even under 
the English law, ladies are not re
cruited either as officers or as others 
The reasons are quite obvious They 
may be entitled to act as Members of 
Parliament Perhaps, a day may 
come when this entire House may be 
dominated by ladies But, ladies 
have their own limitations on the 
battlefield A battle is to settle the 
fates of countries So, when we have 
ladies as officers or others m our 
Forces, it is a point for consideration 
whether they can withstand the on
slaught of the enemy or can bear the 
sight of the onslaught of armies. 
There are other places reserved for

them, where they will be more use
ful, the place of nurses and attend' 
ants I think women are not pre
cluded either in the land Army or in 
the Air Force But there are parti
cular jobs which are reserved for 
them according to their tempera
ment There are the places of nurses 
and attendants So, I think, this is 
in the right direction 

Pandit Thakur Das Bhargava re
ferred to one point Some factors 
which constitute an offence must be 
defined more clearly and specifically. 
There should not be any ambiguity 
regarding any offence or regarding 
the definition of any offence Then, 
there is the word, ‘cruelty’ It is here 
said that an officer who is guilty of 
‘crueltv’ shall be dismissed or puni
shed But what is cruelty7 I am a 
Muslim It is held by one section 
that the cutting of sheep and fowl 
is the highest form of cruelty They 
even say that all those who eat sheep 
and fowl in this janma will be bom 
as sheep or fowl in the next janma 
and they (the sheep and fowl) will 
be reborn as men and swallow them 
Cruelty means killing Is it the cruelty 
to a person9 I think it better that 
the word is defined in some other 
form I cannot understand the inten
tion of the person who framed this 
Bill What kind of cruelty does he 
imagine, is it cruelty to men or is it 
cruelty to women or to animals7

An Hon. Member: Cruelty to sub
ordinates

Shri Mohamed Imam. What kind 
of cruelty is it’

It is a very dangerous clause and 
I think it is better omitted

Again, let me refer to drunkenness 
One who is guilty of drunkenness 
will be punished What is drunken
ness7 There is difference between this 
and drinking But, it does not come 
under the law of Prohibition It is a 
common feature that many officers 
meet people and may drink without 
giving any offence to the society For 
instance, a person may sip a small 
quantity of whisky (Interruption) 
Or, )s it only a question of disorderly
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behaviour9 People who are very 
much interested in prohibition may 
say that no officer should dnnk even 
in times of war or m times of in
tense activity I cannot say any
thing about it Here, it simply says 
that whoever is guilty of drunken
ness will be dismissed or punished 
In military people have to attend 
many social functions Many officers 
may be coming from abroad There 
are so many things So that you 
must clearly say ‘You are prohibited 
from taking any kind of liquoi m 
India or outside, in any case, you 
should not take a drop of liquor' Or, 
you can simply say that you should 
not drink

Now, what havo you done’  It is a 
very serious offence—drunkenness 
and people are liable to be dismissed 
There is no alternative I think such 
trivial clauses must go

About recruitment, I have to sav a 
few words It is very important that 
the officers must come from every 
part of India There is a feeling that 
the officers in the highei cadre are 
selected from a few States alone, the 
feeling is that the recruitment is con
fined to some States alone It may 
or may not be true But, the burden 
of defending the country and shap
ing the entire defence policy of the 
country must be borne by all the 
States It will be done if people are 
recruited both to the higher and the 
lower cadres from all the States 
There are some States which have a 
very few representatives or no re
presentatives at all in the higher 
cadre There is a feeling in the 
South that the recruitment is con
fined to a few States, this feeling
must disappear

I am not saying this with a view 
to get a few more jobs to the people 
of my State or any other State But, 
I want to create the feeling in all 
the States that it is the responsibility 
.and duty of every State to defend 
our country

I have said enough that I need not 
say anything more Now, it is going 
to the Joint Committee I am glad 
that this Bill has come and we are 
going to make a good beginning I 
am sure that with the devotion of all, 
we are going to have a strong Navy 
and we have to build up, it is a duty 
which we owe not only to ourselves 
but to posterity

Mr Speaker: Shn V Raju
Shri V. Raju (Visakhapatnam): 

Are wo going to continue after 17 30
Sir0

Mr Speaker The hon Member 
lnav take ten minutes We will 
finish the discussion and the hon 
Minister may reply tomorrow I shall 
give ten minutes to Shn Bharucha 
also

Shn T. B. Vittal Rao (Khammam) 
Are we going to sit up to 18 00 hours, 
Sir’

Mr. Speaker. Nat exactly up to
17 30 nor right up to 18 00, in bet
ween we shall give ten minutes âch 
to these two hon Members

Shri V. Raju Sir, you have not 
restricted the time of other speak- 
ets

Mr. Speaker The hon Member 
came late

Shri V. Raju: but I would try
to conclude mv remarks within ten 
minutes There are two ways m 
which one can deal with this Bill 
One is to exclusively take up a teleo- 
logical position a position which 
would justify the Bill from a purely 
organisational stand-pomt The naval 
organisation requires the formulation 
of an Act, and to defend and en
hance the scope of the organisation 
itself certain powers are taken by the 
authority concerned, and justified for 
the sake of organisation alone with
out any consideration whatsoever for 
external facts that may or may not 
exist in the nation today That 
would be a purely teleological posi
tion as I have tried to poiht out
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There is another way in which this 
BUI can also be taken up, that is 
from the proper perspective of not 
merely naval organisation, not merely 
th,e broader perspective of national 
defence, but the totality of economic 
and defence requirements and 
national security requirements deal
ing and combining with civil law 
procedure That would be the other 
aspect m which the Bill can be taken 
up

Most of our friends have already 
dealt with the Bill clause-wise I feel, 
as you have given me only ten 
minutes, that I shall try and deal 
with the other aspect of the problem 
that is before us I know that the 
Armed Forces, especially the officer 
cadres m the Armed Forces, tend to 
depreciate the capacity of civilians to 
discuss defence questions, not merely 
the strategic questions as far as de
fence is concerned but also organi
sational questions The Defence 
Minister m introducing the Bill has 
referred to the fact that, of course he 
referred to it m passing, it is possi
ble that this House has a few ex- 
servicemen who would have some
thing to say upon this Bill As far 
as my knowledge goes, with the 
exception of a few hereditary Maha
rajas who were honorary service 
personnel, we have no real fighting 
men either from the Navy, Army or 
Air Force in the Parliament If there 
is one I would like to know his name, 
because my knowledge is that there 
is no one of real lank In any other 
countn, in any other Parliament we 
get cx Major Generals and ox Admi
rals not only belonging to the Con
servative Party, which happens to be 
the Congress Party in this country, 
but also to the Opposition, where 
they can go to Select Committees 
without being afraid of picking up a 
Bill and fearing that, after all, the 
defence of the realm is being mortga
ged or sold to some countries be
cause a bunch of amateur fools—or 
some such expression, I know the 
defence personnel think that—are 
tackling with her problem There
fore, my remarks here definitely point

to this one fact that the officer cadres 
when looking upon legislative proi 
cesses should have a large measure of 
respect to democratic methods adopt
ed in the nation Apart from the fact 
that they should think with the 
democratic pattern that exists in the 
Government of the country itself, 
they should to some measure, or, to 
a larger measure, also apply it to the 
armed forces that are m operation is 
the country Here unfortunately I 
think there is a distinction between 
the attitude of our » naval officers 
generally towards these questions and 
the attitude of the army personnel 
to these questions The army officer 
has a very healthy and very respect
ful attitude towards the common 
peasant—the jawan, the dogra or 
the sikh or rajput I do not refer to 
the bourgeois sections of these clas
ses, but the peasant, the dogra, the 
sikh rajput or anyone like that He 
knows how to command respect and 
how to give respect But when it 
comes to the middle-classes, we think 
of the bourgeois services or the semi- 
technical services like the navy or the 
air force They do not have the 
jawans or the peasants for that, they ' 
have a middling person who is too 
talkative The rating in the navy is 
a very talkative fellow, the rating 
in the air force is an extremely talka
tive fellow and the officer tries to 
cover up the fact that he belongs to 
the same species I come from Vizag 
district, where there is a naval rating 
school where naval ratings are re
cruited to serve m the navy and m 
the ships What are the conditions of 
recruitment’  He should be between 
the ages of 14 and 16 years and his 
qualification should be between the 
fourth form and sixth form to be
come a common seaman in the Indian 
Navy The common seaman mav be 
my son as well as somebody else’s 
son I am forced to allow my son to 
become a petty common seaman be
cause I do not have the necessary 
wherewithal to continue sending mjr 
son to the college, so that he may 
become an IA S  officer or a naval 
officer Therefore, there is very 
slight distinction between the capacity
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of a nava! rating to reach the 
officer cadre in terms of intellectual 
training or ability when he begins his 
life and a naval officer. This fact 
makes the naval officer suffer from a 
tremendous infenority complex in 
dealing with naval ratings He is 
always at a disadvantage m that he 
feels that he' has to face a lower 
cadre man who he knows is capable 
of being the Admiral of this nation 
if he had chosen his parents cor
rectly and had the opportunity to 
study or had the luck of going 
through some sort of what you may 
call direct reciuitment into the officer 
cadre.

Mr. Speaker* Is it not so in every 
administration''

Shri V. Raju: It is not so in the 
army, becaase the army picks you 
up from the village It is not that I 
am saying that the jawan has any in
feriority complex As a matter of 
fact, I have a very healthy respeot 
for our peasantry and a civilisation, a 
nation, which ba ĉs itself on the col
lective sub-consciousness of a peopie 
is far heaithier than ariifitia) 
growth What I am tiying to point 
out is that our Naval Bill tries to 
maintain an artificial dichotomy bet
ween the naval ratings, the peopie 
who work in the navy, on the one 
hand and the officers on the other 
This is one of the to,isons—maintain
ing this artificial dichotomy is one of 
the reasons why the provisions are 
made so vague You call upon tradi
tion to back you where strict legal 
fact or definition is unable to back 
you

The whole Bill talks of hoary 
traditions I do not know of aiy 
hoary naval military tradition that 
this country has had If by hoaij 
tradition the Defence Minister means 
the Indian merchant marine,—we 
were trading in 4000 B C or it may 
be 8000 BC. also—what is that tra
dition? As far as I know when the 
Portuguese, that is Europeans, first 
came to the eastern waters, they found 
TwrfKn ships unarmed. The Indian

navy of nre-west European contact 
from Indonesia to Cathay or Mala
bar coast or anywhere m India or 
even the Arab traders that cam? to 
India never used to carry arms in 
their ships They were merchant 
marine Again, this tradition must 
be followed In India, unfortunately, 
our Naval officers are unable to go 
into the origin of even the Bntish 
Navy Who was the so-called Drake, 
who defended England against the 
Spanish Armada9 He was nothing 
but a merchant pn$te He used the 
same ship for trade purposes and 
also for military purposes I do not 
want to go back to such a long dist
ance Let us take 70 years back or 
50 \01rs back Japan had I bcl.eve. 
built one of the most glorious naval 
forces that could have been built by 
anv Naval power during the last 40 
or 50 years What is the origin of 
the Japanese Navy9 A combination 
between industry on the one hand 
and defence on the other The naval 
radies of Japan were so trained and 
<-o developed that it was possible to 
interchange the personnel th?t were 
trained for the Navy for defence pur
pose, and ahsorb them into the mer
chant marine fleet

There is provision made hero in 
clause 8 and also clause 10 where 
there is talk of a Naval Reserve. 
What do we mean by Naval Reserve’  
In tlie United Kingdom, the Naval 
Reserve is a genuine reserve 
The Naval reserves in the U K , apart 
from the officei cadre, the ratings 
<ne interchangeable between a 
highly developed merchant fleet, 
highly developed coastal trading fleet 
and fishing fleet and a permanent 
navy That is why, in the UK, 
after 12 years service in the Navy, 
resignation or even retirement of 
naval personnel makes them eligible 
to enter industry straightaway* the 
merchant marine or the fishing 
fleets Therefore, you have an ancil
lary base, quasi war industries ' or 
quasi economic base or business, 
which is able to absorb the naval 
reserve that is there in the UJC.
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"What is the Naval reserve in our 
•country to ao? Nothing whatever.

In the U.lt, you have another dis
tinction which is not found here I 
had earlier referred to the question: 
•the difference in genesis between the 
Naval officer and the rating There 
is none in this country However in 
England, it it considered a matter of 
pride if the sons of the best families 
go to the Dartmouth College which 
is the centre, for the creation of 
Naval officers in the UK There is & 
tradition whereby it is consideied 
correct Tor an officer or a person to 
Tetire from the Navy after a stipu
lated penod of service If he retires 
from the Nav> after a stipulated period 
of service, he becomes a gentltman, 
■01 businessman where he is able 
to function in the Naval Reserves 
in the the U K In this country, I 
know it for a fact that the cost 
of training the naval rating-, and tin1 
cost of training the Reserve officers 
is so great that there is reluctance 
in allowing them to retiie which is 
clear in some of the provisions This 
is due to the prohibitive cost of tiail
ing and not because of the fact that 
these trainees are genuinely wanting 
to be kept on The cost of training 
is so great in this country Granting 
that there is this great cost of train
ing, is it not the duty of Government 
not to be negative &nce the period of
12 years is over’  The naval establish- 
ment wants to be extremely positive 
It costs us so many thousands of 
rupees to train a naval officer, to 
train a naval rating and therefore 
these boys cannot be left off to go 
away after three, four or six years 
of training Perfectly all right I 
can accept that argument But if you 
are reluctant to re-employ them after 
finishing 14 years of service, where 
is the question then of the cost of 
service training7 Then the mere 
■question boils down to utility and 
you are using this whole force on the 
■principle of the milch cow If the 
milch cow is still yielding milk, we 
will keep it for some more time be
cause we have invested money The 
•officer or rating is useful to us. But

■> if he is not useful to us, we will re
tire mm So, both the aspects of 
utility are there in so far as this 
Bill is concerned

I do not know if the Select Com
mittee would take this attitude or 
this point of view into account that 
a radical approach to this problem 
should be envisaged, but necessarily 
I can say that I would consider the 
passing of this Bill a purely tempor
ary measure which can go through 
only m a p situation where we have 
not yet thought of creating a com
posite force of our navy and our civil 
population Such a Bill must be al
tered and must satisfy the demands 
of a changing navy, you may call it 
the people’s navy if you like or *a 
national navy, which can develop its 
cadres from the sea faring side 
After all, Government alone has got 
the money I mean" the Government, 
alone can tram people Our mer
chant marine, the merchant fleet re
quires the service of these people 
Not merely that Take our untold 
wealth of fisheries We are not able 
to man our fishing fleets for lack of 
men Therefore, an integrated pic
ture between all these various wings 
should be developed

Talking about defence itself, that is 
defence on the coast line and defence 
m the far seas, by no stretch of the 
imagination can any one of our naval 
friends tell us that you can defend 
the Indian coast line 500 miles out at 
sea As Shn Joachim Alva pointed 
out you have one tanker for le- 
fuelling our ships out at sea, we 
have one cruiser and~a few destroyers 
And may be we are thinking of an 
aircraft carrier which will be for 
training pilots rather for offensive 
war as far as we are concerned 
Therefore what is the effective de
fence we would have’  I would say 
there is sure defence with small tor
pedo boats which are swift, which 
can deal with any enemy that would 
come near our shore line say withm 
25 to 30 miles How do you create 
this mobile defence force’  It is close
ly akin to your requirements for a 
fishing fleet, to the creation and



Navy Bill 22 JULY 1M7 Nwy  BUI

[Shri V Raju] 
building of small boats of not more 
than 1000 tons keel to 3500 tons 
keel, perhaps even less than that It 
is here that the whole emphasis of 
interchangeability between your 
naval shipping requirements and 
your coastal vessels and your small 
trading vessels and your shipbuilding 
industry would develop Therefore, 
with this attitude and viewpoint in 
mind, I would suggest that there 
should be a complete reonentation 
of our approach to these problems so 
that in course of time the crores of 
rupees that we are spending for 
naval defence become effective as a 
subsidy also to the creation of a first 
class ship building industry which 
should be useful for the nation

Shri Naushir Bharucha I shall 
come straight to the provisions of th<* 
Bill

In the scheme of the Bill it would 
appear that clause 4 is the operative 
clause which lays down that the 
Central Government may raise and 
maintain a regular naval force and 
also reserve and auxiliary naval for
ces

The rule-making powers which are 
defined in clause 188 provide for rules 
prescribing the rank, residence, 
powers of command, relative rank 
etc I submit that all these things 
should have been embodied m the 
text of the Bill itself As the House 
will recollect, when we discussed the 
Railway Protection Force Bill, the 
categories of command, tne categories 
of officers etc were incorporated in 
the text of the Bill itself

I think mere clause 4 is extremely 
vague, and there should have been a 
regular hierarchy of officers and ranks 
mentioned therein That, to my mind, 
is a major defect m the provisions of 
this Bill

Secondly, the relations between the 
three wings of the Armed Forces 
should have been more spociflcal'y 
laid down in clause 8

Then comes the question which has 
received some 'attention from the pre

vious speakers, namely trie question 
of enrolment It has been said by one 
hon Member that after a service of 
fifteen years, the man comes back to 
civil life, and is practically a lost
per&on. That is not so With due
respect, I would submit that the lady 
Member who spoke forgot the fact
that the period of fifteen years was
only in the first instance, and the
man was eligible for further employ
ment

But the objection to this clause is 
this, that when you catch a person 
young, as you must catch him for the 
purpose of training in the Navy, an 
opportunity must be given, when the 
man attains his age, the age of 18 or 
perhaps a little over that, to judge as 
a major whether he would like to 
continue in the Navy It is true that 
boys must be trained young But I 
am against the principle which takes 
away from a boy who has chosen 
the naval careei merely out of boyish
ness and the first flush of youth, the 
chance, when he attains majority, to 
reconsider his decision

Clause 13 says that if a person has 
received three months’ pay as seaman, 
he shall be deemed to have been duly 
enrolled But within three months, he 
can claim his discharge That is the 
locus poemtemae provided But I ask, 
if the boy at the age of sixteen re
ceives three months’ pay, and he is 
not in a fit position to judge, whether 
his entire life should be ordered in a 
particular manner I, therefore, 
plead, that while it is necessary to 
catch boys young for the needed train
ing in the Navy, they should have the 
option to get out of it on the attain
ment of the age of majority That, 
to my mind, is another defect m this 
Bill

A third defect is m clause 24 which- 
abrogates a Fundamental Right Ttas 
is permissible under article 33 of the 
Constitution because the rights o f 
Armed Forces must be restricted to a 
certain extent and abrogated to a 
certain extent for the better preser
vation of discipline If at any time* 
an Armed Forces man could go up»
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with a writ petition to the High 
Court or the Supreme Court, it 
would make things extremely diffi
cult for superior officers. It is also 
incumbent, therefore, that the res
triction or abrogation of Fundamental 
Bights, even of the Armed Forces 
must be such that the minimum en
croachment on Fundamental Rights 
is there.

Clause 24 provides for such res
trictions. For instance, it is said that 
no person subject to naval law shall 
be a member or be associated with 
any society, institution, or organisation 
etc. not part of Armed Forces, and so 
on. Again, it is provided that no 
such person shall attend or address 
any meeting for any political pur
poses etc. But, here, there is something 
objectionable, which ought to go. I 
can understand a person not attend
ing meetings for political purposes, 
or taking part in any demonstration 
organised by any body with a politi
cal purpose, but there are the words 
for 'such other purposes’ as well. 
That is going too far. The demon
stration may be for an educational or 
religious purpose. I do not think 
that this restriction should be there. 
Therefore, the words ‘for such other 
purpose’ require to be deleted.

Then there is the question of redress 
of wrongs. So far as that is concern
ed, clause 28 is very desirable. But 
as has been stated in other cases, 
there is no provision that the officers 
are compelled to forward the com
plaint of such persons to their super

ior  officer. That clause must de
finitely come because that is a good 
safeguard for redress of grievances of 
the ranks.

In this connection, may I bring to 
the notice of the House a serious com
plaint I have heard in connection 
with the Army, where a person had 
some grievance against his immediate 
superior? If he wanted to put it in 
writing—grave charges of corruption— 
that superior officer would order his 
afrest on false charges and there 
would be very little by way of re

dress so far as the party making evenr. 
a just complaint was concerned. 
Therefore, it is very necessary that a 
provision must be had whereby the 
complaint addressed to the immediate 
superior must be transmitted. There 
must be a legal obligation on the 
officer to transmit it .to higher authori
ties. That is very necessary; other
wise the provision for redress of 
wrongs continues to be merely 
illusory.

Coming to the articles of war, the 
hon. Member in charge of the Bill 
said that the punishment has been 
considered by experts, and after tak

ing into consideration years of ex
perience, this punishment has been 
provided. What has been done here 
is that all types of offences, small, 
medium-size and grave, have been 
lumped together. A very peculiar 
situation arises.

For instance, under clause 40, a 
person sleeping on duty is subject to- 
the penalty of death. No doubt, 
sleeping on duty is a very grave 
offence, particularly in active service, 
but such sleeping may be caused by 
extraordinary exertion. The man< 
may have been working restlessly tor- 
24 hours and the exigencies of work 
or action did not permit him to have 
any rest. If he is overpowered by 
sleep, still he is subject to the death 
penalty.

Clause 45 deals with deserting post 
and neglect of duty. Both are subject 
to the same punishment. Deserting 
post is definitely a graver offence than 
neglect of duty.

Clause 47 relats to several grave' 
offences like mutiny and others. They 
are lumped together and one uniform 
sentence is prescribed.

In clause 49, ten years are given for 
assaulting an officer. But 14 years 
are prescribed for insulting an offi
cer. This is a very peculiar position. 
Suppose a person of a lower rank 
takes his shoe and beats his officer, 
that is an assault. He will get 10" 
years. But if he insults him by • mere-
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word, then he gets 14 years That is 
an absurd thing That ought to be 
corrected

Then again under clause 55 drunken
ness is dealt with Then there is the 
punishment for uncleanlincss 
Drunkenness while on active service is 
a very serious offence But it is lump
ed together with uncleanhness for the 
purpose of punishment—namely, two 
years

Then under clause 60, a heavier 
punishment is not provided for a 
heavier offence

Similarly, if vou turn to clausc 54 
absence without leave is there The 
term should be ‘without reasonable 
cause’, otherwise, it will work hard
ship

Also several comments have been 
made with regard to drunkenness I 
suggest that it be defined more precise
ly The words should be added— 
“that a peison who is found drunk 
and who is unable to take care of 
himself or is disorderly in a public 
place” Some such qualifying sentence 
should be there Otheiwise, the whole 
thing becomes extremely vague

My hon friend, Pandit Thakur Das 
Bhargava, after a critical study of the 
Bill said that in clause 57, ‘cruelty’ 
had not been defined and it was vague 
I admit that there is vagueness, but 
not by reason of want of definition of 
‘cruelty’ In matrimonial cases, we 
do not define ‘cruelty’ But still 
there is abundant case law on the 
subject which will tell us what cruelty 
really means

Then, we come to clause 81 We 
find the question of jurisdiction with 
regard to the trial An accused may 
be tried at the spot of the offence 
or elsewhere This is a very unfair 
thing because, supposing a particular 
offence is committed m the port of 
Bombay, on shore The accused is 
charged with the offence He may 
have defence witnesses ashore 
Bombay But, if he is taken away 
and tried on a ship afloat, he does not

have the benefit of these defence wit
nesses Therefore, the question of 
jurisdiction requires to be more care
fully looked into, otherwise, grave 
injustice is likely to be done to the 
accused

Then, there is one big defect in clause 
84 It provides a hierarchy of sen
tences, which is big and which u 
small For instance, death sentence is 
given as the first, imprisonment comes 
second and dismissal comes third, and 
detention, fourth, and so on Look 
at page 28, clause (1) Mulcts of pay 
and allowances, that is to say de
ductions penal deductions from pay 
That is legarded as higher than for
feiture of entire pay head money, 
bountv solvage, prize money and 
allowances, all complete Forfeiture 
of every monetary right which man 
possesses comes as (m) and is regard
ed as smaller punishment than (1) All 
this requires to be rearranged 
Otherwise it does not make any sense 
at all

With regard to the joinder of 
chaiges and the joinder of accused at 
the1 trial, I submit that clauses from 
the Code of Criminal Procedure re
lating to these should be bodily 
transplanted into the body of the 
Bill They have already transplanted 
tht Evidence Act and I think, it will 
be easy for the people who try and 
the people who aie tried, if the entire 
chaptei relating to joinder of charges 
and joinder of accused is lifted and 
transplanted into the Bill

With regard to the provisions for 
trials, summary trials, disciplinary 
courts and courts martial, the only 
point that I desire to urge is that 
there need not be 9 officers sitting 
together The maximum number is 
9 I think it should be 3 to 5 Nine 
is unwieldy number The most im
portant constitutional issues are tried# 
and heard, but not by 9 judges sitting 
together

These are some of the things which 
require closer looking into There
fore, the major defects in the Bill 
are, the question of commissions, 
appointments and enrolments
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the regulations should be in the body 
•of the Bill and should not be left to 
Rules. Inexperienced minors should 
not'be deprived of'their option; they 
should be given that when they attain 
■the age of majority. By clause 24, the 
fundamental rights are restricted to 
■the minimum. The question of penal
ties should be looked into and should 
be rationalised It is far from 
rational.

There is one point to which re
ference has already been made. I do 
believe that stern discipline and stern 
sentences are very necessary; even 
heavier sentences than in the cases 
•of civilians for maintaining dis
cipline in the Armed Forces. At the

same time, I do believe that theques- 
tion of giving them encouragement 
should also be looked into very care
fully, and if some provisions are 
incorporated in the Bill for certain 
awards and other things for meri
torious service, I think, the Bill would 
be well-balanced and will work welL

Mr. Speaker: The hon. Minister
will reply tomorrow.

The House will now stand adjourn* 
ed till 11 a m  tomorrow.
18 hrs

The Lok Sabha then adjourned till 
Eleven of the Clock on Tuesday, the 
23rd July, 1957.
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